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LOK SABHA Shri Kindar Lal:
Friday, September 3. 1965/Bhadra 12, :::: :’":':m_
1887 (Saka). ’ y
Shri D. D. Mantrl;
. Shri Basumatari:
Dr. L. M. Singhvl:
The Lok Sabha met at Eleven of the Shri M. S, Murtl:
Clock. Shrl Madhm Limaye:
[Mg. SPEAKER in the Chair] :::: :':: :::::. Yadav:
ORAL ANSWERS TO QUESTIONS Shri P. G. Sen:
Shri Sivamurthi Swamy:
Filth Steel Plant Shrimatl Maimoona Sultan:
+ Shri Muthlah:
[ Shri P. C. Borooah: LB, ;s M=
| Shri ¥Yashpal Singh: Will the Minister of Steel and

Shri
Shri
Shri
Shri
Shri
Shri
Shri

Bagri:

Rameshwar Tantia:

S. C. Samanta:

Subodh Hansda:

R. S. Pandey:

Bibhuti Mishra:

K. N. Tiwary:

Shri N. P. Yadab:

Shri Bade:

Shrimati Tarkeshwarl Sinha:

Shri Pottekkatt:

Shri A. V. Raghavan:

Shri Kappen:

Shri Vishwa Nath Pandey:

Dr. P. Srinivasan:

Shri Paramasivan:

Shri Hukam Chand
Kachhavalya:

Shri Brij Raj Singh:

Shri Surendra Pal Singh:

Shri D. C. Sharma:

Shri Heda:

Shri Sezhiyan:

Shri Onkar Lal Berwa:

Shri P. R. Chakravartl:

Shrimati Savitrl Nigam:

Shri Basappa:

Dr. Mahadeva Prasad:

Shri T. Subramanyam:

Shrl Raghunath Singh:

Shrimatl Sharda Mukerjee:

Shri P. Venkatasubbaiah:

Shri D. J. Natk:

““s.{

Mines be pleased to state:

(a) the result of negotiations with
the UK. —U.S.A. steel consortium for
the setting up of the Afth steel plant
in the public sector; and

(b) if so, which site
selected for the purpose?

has  been

The Deputy Minister In the Minis-
try of Steel and Mines (Shri P. [,
Sethi): (a) und (b). In accordance
with the terms and conditions of the

present agreement with  them, the
British  American  Steclworks for
India Comsortium, have submitlrd

their site location report recommend-
ing two sites at WVisakhapatnam anc
Hospet as the most suitable sites for
the Fifth Steelworks: but of these
two, the British and American
experts have definitely preferred
Visakhapatnam. Government are at
present considering these recommen-
dations for taking a decision about
the location of the new steelworks.

Shri P. C. Borooah: May I know
whether it is not a fact that this
Consorlium has stated that they will
accept Indian participation in respect
of design, engineering and construc-
tion of the plant to the extent it is
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possible and, if so, what guarantec
has been asked from them that the

Bokaro experience will not be
repeated?
Shri P. C. Sethl: Yes, Sir. They

will allow the Indian participation to
come in to the extent it is possible.

Shri P. C. Borooah: To
extent?

whut

Mr. Speaker: That is very difficult
to define now. For the present, that
is enough.

Shri P. C. Borooah: The
thing happened in the case of
Bokaro plant.

same
the

Mr. Speaker: Has he to ask anolher
supplementary?

Shri P. C. Borooah: What is the
capital structure of the plant as sug-
gested by the UK.—USA. Consor-
tlum and whether it has been accept-
ed by the Government?

Shrl P. C. Sethl: The final figure of
capital structure will be known
after the project report is received.
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Bhri D. C. Sharma: May I know if
by the setting up of this fifth steel
plant in the Fourth Plan, we shal!
be meeting all our indigenous needs
as well as exporting some steel and,
it so, what will be the proportion
between the two, our indigenous
needs and the export potential?

Shri P. C. Sethi: The final figura
for the Fourth Plan is still under dis-
cussion with the Planning Commis-
sion and we will be able to decide
this problem only after we know
what will be the final figure.
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Shri D. C. Sharma: Sir, it is al! in

the air; we want to know something
about it.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): May I answer
it? Both the exports and our
demands are always expanding. For
instance, even now we are importing
about a million tons and I am sure,
even after the Fourth Plan, if we
produce 165 milllon tons, we will be
still importing some quantity. But sur
exports may increase. Last year, we
exported 1 lakh toms and this year
we exported 3 lakhs tons. If we
have some surplus, I think, we will
be able to export much more.

Shri Kapur Singh: May [ respect-
fully ask if Punjab has ever been
considered for locating a steel plant
or any other heavy industry and, if
not, why not?

Shri Sanjiva Reddy: 1 will not be
able to answer aboul other Indus-
tries. We are thinking of putting up
a pig iron plant in the Fourth Plan.
The State Government is taking up
the responsibility.

Shri Muthiah: May I know whe-
ther the Consortium considered the
merits of Salem also for the setting
up of the fifth plant?

Shri Sanjiva Reddy: Yes, Sir. That
was also referred to the Consortium.
They went to Salem they examined
it and considered it. They have
recommended the best two sites,

Shri Muthlah: What was the reason
for rejecting it?

Shri Sanjiva Reddy: The
has been laid on the Table.
read it.

Shri Bade: May 1 know whether
this UK—USA, Consortium has
seen Bailadila also—there iron con-
tent of the ore is more than 50 to 60
per cent—and whether the Gtate
Government put up their case before
the Government or not? What are
the special consideration for selecting
Visakhapatnam as the site for the
fifth steel plant?

report
He can
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Shri Sanjiva Reddy: Five copies
of the report are aelready placed in
the Library. The Hon. Member can
read the report and find out the
reason.

Shri Basappa: The Dastur Com-
mittee and the Anglo-American
Consortium have declared that Hos-

pet is the best land-site and the
arguments put forward to preler
Visakhapatnam are based on finan-

cial gupport, capital cost and export
orientation. These grounds, on fuller
consideration, will fall to the ground.
The economic policy of this country
should mnot be dictated by other
countries......

Mr. Speaker: The Hon. Member is
advancing an argumen!. I cannot
allow that.

Shri Basappa: I want to point out
the wulnerability of Visakhapatnam
from foreign attacks and the decision
of the Government to have decentra-
lised industries. All these grounds, on
fuller consideration, will fall to the
ground, That is my point,

Mr. Speaker: I do not allow that
question.

Shri P. R. Chakravertl: May I
know whether the Government has
received a representation from the
Chief Minister of Madhya Pradesh
pressing the case for a steel plant in
Bailadilla?

Bhri Sanjiva Reddy: Every Chief
Minister has pressed the case of his
own State, including Goa. The
Governor, Goa, has also written about
Goa. When the Cabinet considers
the question, the demands of all the
Chief Mmisters will be placed before
it.

Shri Warior: May I know whether
designing will be taken up by our
own Engineers and the project
report will also be entrusted to
them for their consideration or whe-
ther the whole thing will be left
entirely in the hands of foreigners?
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Shri Sanjiva Reddy: Our contract
is that they will make the project
report and after the project report is
written, it will be decided by the
Government of India as to what per-

centage can be given to Indian
technicians.
Shri Shivajl Rao S. Deshmukh:

May I know whether the feasibility
of establishing a steel plant in Goa
was considered?

Shri Sanjiva Reddy: That was also
referred to the Committee and was
considered by them. There is a
paragraph about this in the report.

Dr. M. 8. Aney: May I ask the Hon.
Minister whether, before a final deci-
sion is taken, the claims of those
arcas which are not at all supplied
with any heavy industry whatsoever,
particularly steel, will be taken into
consideration?

Shri Sanjiva Reddy: All aspects
will be considered.
Shri T. Subramanyam: Are the

Government considering the gquestion
of utilising the resources of Hospet
since it is one of the places to serve
the needs of the local area?

Shri Sanjiva Reddy: 1 entlrely
agree with my Hon. Friend that Hos-
pet has more water and power and it
is one of the best sites, according to
the  Anglo-American  Consortium.
Government will certainly consider
what best they can do to establish a
blast furnace.

Dr. L. M. Binghvl: In choosing the
location of the industrial plant, is the
Government prepared to assure us
that nothing but cconomic considera-
tion would prevail and a  decision
would be arrived at irrespective of
regional claims, demands and consi-
derations?

8hri Sanjiva Reddy: 1 have repeat-
ed this on the floor of the House a
number of times. My Hon, friend
is only asking for further assurances
on the same lines.

Shri Raghaonath Singh: As the Fifth
Stecl Plant is going to be installed in



3581 Oral Answers
Andhra Pradesh near the shipyard
and we are al present importing all
the steel plates from foreign count-
ries, may 1 know whether steel plates
wili be produced in this plant, so that
the Indian shipyard can utilise the
Indian plates?

Shri Sanjiva Reddy: Expansions of
many projects will also be in fiat
products: for instance, Durgapur,
Rourkela and Bokaro will be in flat
products. 1 hope we will be able to
meet the demand of flat products i
India.

ot worft ¢ Fm WA wElRw @w
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Shrl Alvares: Is it not a fact that
Dastur and Co. had recommended
that, for both strategic and market-
ing reasons, the Hospet region should
get priority in the Fifth Steel Plant?

Shri Sanjiva Reddy: Yes, Messrs.
Dastur & Co. examined not only Goa
and Hospet but also Salem, and they
felt that all the three sites were good
enough for steel production. It is
only because of this that a compara-
tive study has had to be made. They
only examined a particular site and
said that it was feasible. But we
had to make a comparative study.

Shrl Surendra Pal Singh: In vi_ew
of the latest thinking of Planning
Commission on the subject of produt_*-
tion of steel in the Fourth Plan, is
it possible that this project may not
be taken up at all in the Fourth Plan
period?

Shri Sanjiva Reddy: No, we will
take it up. The Fourth Plan will
contain the fifth steel plant, but to
what extent we can provide money
and what types of steel we can pro-
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duce is a point which is being consi-
dered.

Shri R. Ramanathan Chettlar: May
1 know whether before Government
comes 1o their final conclusion in re-
Rard tu the location of the fifth steel
plant, they will also take inlo consi-
deration the recommendatlions con-
tained in the Dastur Commitiee Re-
port along with the recommendations
of the Anglo-American consortium?

Mr. Speaker: Tha! is a suggestion
for action.

Shri Sanjiva Reddy: No, it is
only that, but . .

not

Mr. Speaker: I think they would
take it into consideration . .

Shri Sanjiva Reddy: How can 1
take that into  consideration? The
fifth steel plant does not arise . . .

Shrimati Tarkeshwari Sinha: May
1 know whether the Planning Com-
mission is going to reduce the steel
targei and also the financial allotment
for the steel expansion programme,
and if so, whether there is going 10
be any chunge in the Plan programme
of steel production?

Shri Sanjlva Reddy: We are just
now discussing this question with the
Planning Commission; the allotment
of money may be reduced a litlle.
Even then 1 am  not prepared to
acvepl any cut in the steel production.

Shei D, N. Tiwary: May I know
whetner it hus been ascertained that
thi; Anglo-American consortium may
not afterwards raise the question of
public versus private gector and back
out from the arrangement?

Bhrl Sanjivg Reddy: The agree-
ment is only to select the site; the
next stage s to  write the project
report. So, there is no question of
backing out. They have selecled the
site, and if we ask them to write the
project report they will write it

Mr. Speaker: Now, Shrimati
Savitri Nigam. She ought to be on



Oral Answers BHADRA 12,

3583
her way to Ottawa now. Why is she
here asking questions?

Shrimati Savitri Nigam: In view
of the very encouragii.g reply from
the hon. Minister that we would be
reaching self-sufficiency very soon....

Mr, Speaker: She should come to
the question gtraight.

Shrimati Savitri Nigam: ..1 would
like tp know whether any proper
plinning has been made lo control
the entire production in such a way
that the varicties which are scarce in
India may be given the topmost prio-
rity when the production in ghese
new plants will start,

Shrl Banjiva Reddy: That is exactly
whalt we are discussing at this stage.
1 think that by the time 'wmy hon.
friend comes back from Canada, we
would have finalised the stee] plan.

Shri Kapur Singh: Is ghe an hon.
friend of the Minister?

Mr. Speaker: This question should
be put to the hon. Minister and not
to me,

Baby Food

+
[ Shri Shree Narayan Das:
*390. Shil Bagri:
isnrl Yashpal Singh:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether any assessment us to
the demand and supply position of
baby food in the country has been
made;

such an

(b) it so, the result of
assessment; ynd

(c) the steps taken lo slep up pro-
duction of such food to wmeet the
growing demand?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrei
Bibudhendra Misra): (a) and (b). The
demand of baby food at the end of
the third phin is assessed as approxi-
mately 12,000 tonnes per annum.
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(c) Additional capacily 1o augment
the base for production has already
been licensed. All possible facilities
are being afforded to the units licens-
*d for production of baby food for
achieving elrly implementation,

Shri Shree Narayan Das: May 1
know the present capacity of the
existing units engaged in producing
baby food, and ito what extent it
meetg our demand?

Shri Bibudhendra  Misra: The
licensed capacity today is—of course
four units have come yp recently—
11,000 tonnes per annum, against a
demand of 12,000 tonnes per gnnum.

Shri Shree Narayan Das: May I
know whether it is proposed to have
a unit for this purpose in the public
sector in the near future?

Shrl Bibudhendra Misra: It js not
yet proposed: if it is necessary it will
be done; we are giving it top prio-
rity, but it may also be in the private
seclor or in the co-operative sector.
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Shrimati Akkamma Devi: May I
know whether Government have
taken a determined step to make
baby food available in adequate
quantities just as has been done in
West Bengal by stopping the produc-
tion of sandesh?

Mr. Speaker: What would those who
love sandesh do if the production
of sandesh is stopped?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T, N. Singh):
The baby food industry is an organis-
ed industry. The manufaciure of
baby food is done in ceriain areas
where the industrialists or the manu-
facturers take care to provide for all
the necessary milk for the factory.

Shrimatl Tarkeshwari Sinha: 1Is
there any consolidate programme to
produce not only baby food f(rom
milk products but also food for
others?

8hrl T. N, Singh: The hon. Mem-
ber is agware that this is one of the
items manufactured in the private
sector. They have got their own pro-
gramme. Accordingly, they have done
a number of things in regard to such

milk products which are for the use
of both babivs as well as others,
Shri Kapur Singh: May 1 know

whether this wholly new demand in
India has been artificially stimulated
or has it grisen out of natural causes?

Shri T. N, Singh: Ii is very diffi-
cult to go into the psychology of it

Shri D, C. Sharma: How many
babies per miinute are born in India
and . .. (Interruption). The UN has
said how many babies per second are
born in the world; so 1 wanted to
know how nany per minule are bern
herg....
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Mr, Speaker: 1 gsaid that? I have
never said that. I do not know how
many babies are born per minute in
India. 1 do not know how many
babies the Professor has got.

Shri D. C. Sharma: How long will
it take for us in India to attain self-
sufficiency in the matter of providing
baby food, all kinds of baby food, in
this country?

Shri T, N. Singh: My  colleague
here tells me that babies are born in
Indis at the rate of one per second.
As regards arrangements for self-
sufficiency in thig country, it is very
difficult to say except that all that is
possible to encourage such production
should be done, and we are doing it.
Probubly the co-operatives are com-
ing in a big way in this field.

Shrimati Savitrli Nigam: Ig the hon
Minister awarc that because of the
defect in the distribution system,
there is a lot of blackmarketing and
profiteering in  the distribution of
baby food? What specific action do
Guvernment propose to take to put
an end to this type of rucket?

Shri T. N, Singh: There is no ~on-
trol as such on distribution of baby
food, Bul where ever this evil is
detected, action is taken. Hon. Mem-
bers are gware that last year I told
the House aobout a large of arrests
madce in this connection,

Farm Production
ll'l L] &‘
[ Shri Surendra Pal Singh:
| Shri Shree Narayan Das:
| Shrimati Savitri Nigam:

301 J Shri Onkar Lal Berwa;

"] Shri Guishan:

| Shri Earnl Singhji:
Maharaj Kumar Vijaya

l_ Ananda:

Will the Minister of Indastry and
Supply be pleased to state:

(a) whether it is a fact that the
National Productivity Council has now
set up an Agricultural Productivity
Division to help in raising farm pro-
duction in the country; and

(b) if so, the salient features of
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this new programme of the National
Productivity Council and what will
be its modus operandi?

The Deputy Minister in the Minis-
try of Industry & Supply (Shri
Bibudhendra Misra): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

(a) The National
Couneil is proposing to set up
an Agricultural Productivity Divi-
sion to explore methods for raising
productivity in agriculture.

Productivity

(b) The main activities recommend-
ed for the attention of the National
Productivity Council are:

(i) Training in productivity and
scientific management techni-
ques pof agricultural personnel
and trainers from agricultural
universities and other train-
ing establishments;

(ii) Research programme on the

impact of the size of farm on

factors like motivation, incen-
tives and applicability of pro-
ductivity techniques;

(iii) Detailed case studies and pro-

jects on marketing (from

harvesting to distribution to
consumers);

(iv) Productivity studies In agro-
industries, process industries

and ancillary industries;

(v) Special surveys for specific
crops like Jute, Sugarcane
Cotton, ete, to determine the
scope for productivity techni-
ques.

All activities for promoting Agri-
cultural Productivity will be under-
taken by the National Productivity
Council in collaboration and/or coordi.
nation with organisations/institutions|
agencies etc, already existing in the
fleld to avoid duplication of effort.
National Productivity Council will
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undertake activities directly only in
those flelds which are not presently
engaging the attention of other orga-
nisations|institutions.

Shri Surendra Pal Singh: Agricul-
ture has suffered so far not from want
of brilliant schemes and plans for its
development but rather from our in-
ability to implement those schemcs
properly and effectively. Has the
NPC ever considered this aspect of
the problem, and if so, what recom-
mendations has it made for the either
of implemcntation of the existing
schemes?

Shri T. N. Singh: The NPC approach
is more of a scientific kind, making
studies of the problem, surveying
and so on. They are not going to
take up actual production programmes
as such because that is left to the
concerned Ministry. We are doing
what is called popularisation and
study of application of productivity
techniques to agriculture.

Shrl Surendra Pal Singh: Is it a
fact that some agriculture experis of
the NPC have opined that the main
reason why there is stagnation in the
agricultural sector is Government's
land policy which is responsible for
driving the best and the most enter-
prising element amongst the farming
community away from the land?

Shri T. N. Singh: I am aware of no
such comment from the NPC,

Shrl Shree Narayan Das: In view
of the fact that there is a large num-
ber of functions entrusted to this
divigion in NPC, what is its strength
at present, and are any steps being
taken to bring into being thc same
organisation at the state Jevel?

Bbri Bibudhendra Misra: This is yet
to be set up. If it is necessary, the
organisation has o be strengthened.
The Minister of Food and Agriculture
also has expressed that opinion,

Shri Shree Narayan Das: [ wanted to
know what is the present strength of
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this organisalion which is going to
engage in this activity.

Shrl T. N. Singh: If I may supple-
ment the answer, it is difficult to give
an estimate without proper inquiry.
If the hon, gives notice, 1 will ans-
wer,

Shrimatl Savitrl Nigam: The state-
ment shows gome recommendations
which have been put before the NPC.
May I know what are the decisions in
regard to the schemes which have to
be taken up during the Fourth Plan
for practical Iimplementation? What
sleps have been taken in the matter?

Shrl T. N. Singh; The NPC is a
specific organisation which makes its
technicians and experts available to
popularise modern productivity tech-
niques. It was felt that these techni-
ques may also be used in the agricul-
tural sector. For that purpose, we had a
conference of all the principal Agri-
culture Ministry officials and some far-
mers also, and we discussed certain
things obout the nature of the work
that is to be done. If the Member
wants more details, they can be easily
supplied.
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Shrimati Ramdularl Sinha: May I
know whether the private sector 1s
free to take up their plans and im-
plement them independently of any
government control?

Shri T, N. Singh: Agriculture is the
biggest private sector in the country,
and there has never been any at-
tempt to interfere with it.

Shri 8. N. Chaturvedi;: May I know
il the NPC has applied its mind tn
the techniques and methods that are
being practised in the  agricultural
farms run by the Guvernment, and
whether they have examined their
productivity and ascertained for what
reason they are not paying their way?

Shri T. N. Singh: As a matter of
fucl, all these things are being stu-
died. We are in the beginning of this
work,

Shrimatl Renuka Ray: The rccom-
mendations have not said anything
about the landtenurial syslem on
which there is adverse comment in the
Laginsky Report, I want to know if
this is also one of the things that is
going to be studied by this new Agri-
cultural Productivity Council.

Shri T. N, Singh: It ig not our inten.
tion that the NPC should extend its
activities far and wide, over a very
large area. What we are trying to do
is to conflne ourselves strictly to pro-
ductivity technigques in relation 1o
agriculture.

Shri Bade: In the statement it is
said:

“All activities for promoting
Agricultural Productivity will be
undertaken by the National Produc-
tivity Council in collaboration. .to
avoid duplication of effort.
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On the other hand, it ig said:

“National Productivity Counecil
will undertake activities directly
unly in thuse fields which are not
engaging the attention of uther or-
ganisations.”

S0, which is correct? What flelds

will be covered by NPC?

Shri T, N. Singh: There is no con-
flict between the two.

Mr. Speaker: 1 may bring to the
notice of the hon, Member that there
15 a rule, that is always flouted, that
no Member should pass between the
Member speaking and the Chair. This
is not observed at any time, and 1|
have seen many Members flouting and
breaking it. I will invite the attention
of the hon, Members that they should
be careful, That is g very wholesome
rule, because I am always looking at
the Member who is speaking, and that
pets interrupted. Once I said that
there was a line of communications
between the Speaker and the Mem-
ber speaking, though, it might be in-
visible. The gentleman whom I am
addressing is nol listening to me.

AATFT A7 41Ea , ¥ w1y ) ey

frAmaT st g W oW oW
Y A7 99 & 98 UF aEAm
ARG AT TR G| AT AT A7 AW

¥ TegtA W OOTT W1 T4 | ORT HTAT
qafas At & 1 sgaA A mw

e & ot 2 Aafer @ oma
am FTAAg B OwET 0

Shri Sham Lal Saraf: As far as pro-
ductivity in the soil is concerned, it is
only to be g part of the agricultural
activity of the country. May I know
where the Ministry of Industry will
butt in in order to help the total pro-
ductivity of agricultural products

Shri T. N. Singh: There was a meet.
ing held in full consultation and with
the Agriculture Ministry [t was felt
that the techniques which are applied
in industry may probably be of some
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use to agriculture also, and for that
purpose we are investigating what is

possible.
Development of Khetrl Copper Mines

-+

Shri Warlor:
*362. { Shri Vasadevan Nair:
Shri Prabhat Kar:

Will the Minister of Steel and

Mines be pleased to state:

(a) whether it is a fact that thg
request for U.S. aid for the develop-
ment of Khetri Copper mines has
been withdrawn;

(b) it so, the reasons therefor;

(¢) whether Government have
approached any other foreign coun-
try for aid for developing this mine;
and

(d) if so, the name of the country
approached?

The Deputy Mnister in the Minls-
try of Steel and Mines (Shri P C.
Sethi): (a) Yes, Sir.

(b) Our request for financial assist-
ance in the Khetri Copper Project
was pending with United Agency fur
International Development, when an=
other officer of technical and flnancial
assislance was received from n group
of French Companies headed by M/s.
Venot & Co. The Frencn Govern-
ment also agreed lo exient credit to
this project. Following this offer,
which has been mccepted, the pro-
posal has been withdrawn from
United States Agency for Interna-
tional Development,

(c) and (d) Does not arise in
view of what has been stuled against
(b) above.

Bhri Warlor: What were the terms
and conditions stipulated or offered
by the United States Government?

Shri P. C. Bethi: The U.8. aid was to
give credit for thiz project but the
gentleman concerned wanted meny
things and that was consuming time.
In the meanwhile we got this offer
and accepted jt.
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Shri Warlor: By what time do the
Government intend taking up the
development of the copper mines and
by what time it expects to complete
it?

Shri Sethi: Wc hope that by 1969
this project will be able to go into
production,

Dr. L. M. Singhvi: The history of
this project is a chequered one. Is
the Government now in a position 1o
give an outline of the specific plans of
development for these mines?

Shrl P, C. Bethl: All problems have
been scttled and we are going to have
a complex programme there includ-
ing the production of sulphuric acid
and fertiliser.

Shri Kapur Singh: Arc the Govern-
ment quite clear in their minds that
no political stance is involved in the
withdrawal of the previous offer by
the United States?

Shri P, C. Sethi: No, Sir.
Stock of Coal at Steel Plants

+
393 J Shri Bagri:
* 7\ Shrl Yashpal Singh:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that stock
position of coking coal at various
steel plants both in the private and
public sectors comtinues to be rather
low ranging between 6 to 12 days'
requirements;

(b} if so, the reasons therefor; and

(¢) the measures being taken to
over=come thiz difficulty?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Bethi): (a) to (c). The stock position
at various steel plants has been gene-
rally satisfactory except at the
Rourkela Stee! Plant in the public
sector and at the Indian Iron and Steel
Plant at Burnpur in the private sec-
tor. Rourkela has to face this difi-
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culty due fo lack of adequate storage
capacity whereas low nroduction of
coal by collieries linked with the
Indian Iron and Steel Plant and the
movement of the available coal from
different sources are the main reasons
for the recent temporary difficulty
there. To over-come the difficulty
at Rourkela, provision for extra stor-
age facilities is being made under the
expansion programme while to meet
the difficulty of the Indian Iron and
Steel Plant the situation has been re-
viewed in consulation with the appro-
priate authorities and it has been
possible to locate adequate supplies of
coal and to make arrangements for
the movement of the same.

ot qwew feg @ fom ol W
fafmer s amfam ¢ sa &
FrOa #1 FA1 T w0007 FETATT H fRady
witgt %7

st %o Wo ¥B:  *1f TF w7 AN
gw 1 Efer o & o gadt gt
A Ao At v TR wedaw
¥ A A% IEE TeAww fEar
@ oW R

stowmm fag : w1 F oW
g g & ®v o gg ¥ gAY
sieft w17 3 damw gl wafer
&1 arft ?

st o Wo B : & ¥ FEmAT fiv
wEAT A AT FET @I WA WY
dfefd 1 1 & & ffe
oA # AL wAT ot IAF1 18 gAY
= 4% () W w WA WA
sffer & % fomr omm & W
16 g 24 WEAGT  Hifqud
¥ femmarr &

oft wrrft ;T E) Sl & Frew
® INEA A AT A% WAl § 39 &Y
farderdt oz §¢ ®T o9 & A1AT
g fF oy & vwea & w0 2
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Wt wgEm & @ § qfa® ol w0
g &t frar mr @ wl qwv
&% Tt ey e T e
t 1 afa wr gEmER " W4T
sy el Fawg & gf A
fadeif Fwrwer Fmwr wTEE #}
qu fear mor Wl R FEE
TeqeA A A Adr Qv ar fwe o
wi sdrare 7

oft Wo Wo Y : ITEA H wHI
@ 1 TE A TEE A9E H
wrgn & IEmEA § dEAe w g,
=7t wriken ¥ ez &fafiedt wm i
Azt a% gfegq wmm w1 ®aa R
I FagiWM FEAT & IW T W
FAY xg wawd Famils ARG
fromr ag7 &1 AR wEm TfE
7g fewar wmad o & gfs
g <raw g A fAr foeee

aE A oaer g =R R e
o g fF sz 4 3 3 gwrr
TR AT FT AT 1 A&l

¥ frdag dm 23 § Afew
o 3T R IFIAY oF smEedr
w1 B .

Shri Ranga: How is this happened,
Sir? The mines as wel] gs the steel
plants are located more or less in the
same region; the railway haulage need
not be more that 200 or 300 miles
whichever way it is necded. There
is already surplus coal production. Why
is it that this kind of mismanagement
has come to take place? Whose fault
is it? The Rallways? Was there any
enquiry made? What steps are being
taken to take to task those people who
are responsible for this situation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): In the original
answer itself, which was read out, it
has been made clear that the capacity
to hold stocks at Rourkela is limited.
That was In the original planning.
With its present expansion from one
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million to 1.8 million tons, that eapa-
city is being increased. Therefore,
at Rourkela, it is because of limited
capacity {o stock. That is being
remediced,

About TISCO, as my colleague said
in answer to Shri Bagri, i1 was about
the tipplers. The railways are not in
a position to give four-wheelers, and
now the IISCO has been asked to
change their method of taking coal.
There is no shortage of coking coal;
coking coal is there, but it was only
about the transport to I1SCO. That
was what my colleague said in Hindi;
my hon, friend might wot have fol-
lowed the Hindi answer. The difi-
culty in Rourkela is only aboul the
capacily to stock; it s also being
remedied,

sted : www wgRw, AW
ow wfdEéwa afgg. . .

wew AE A, w17 43 A )
sit ¥ gw waETT # 77 W

T fasdft 2 fw
wew W W19 AT HA R
qr 1 Ad 1 wO o faadt B,

IR AT AT WIAAT AR ) .

Shrl D. N, Tiwary: May I know
whether the Government |3 aware
that the Indian Iron and Steel Com-
pany is in the midst of voal mines, and
so there can mever be any shortag:
because the distances from the coal
mines are very short, and thercfore,
the wagons and trucks can go there
every time and there can be no
shortage at the Indian Iron and Stecl
Company; even in Rourkela, the work
hag never suffercd for want of coal
So, where Is the question of provid-
ing for more storage there?

Shri Banjiva Reddy: After all, nur-
mally, it is safer to have ten to 15
days' stock. Work has not suffered.
But the stock was sufficient for three
or four days only; that ineans it Is
precarious; something happened
somewhere. If coal is not supplied,
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the whole plant will come to a stand-
still. Therefore, a stock for 10 to 15

=t TRTETAY

days is a safer margin. About the
Iron and Steel Co., it is about the
tipplers. There is some technical
difficulty. It will be sct right.

Shri P. R, Chakravertl: 1s it not a
fact that the setting up of washeries
is going to meet the urgent demands
of metallurgical coal and, if so, how
many washeries have ulready been
set up and what is the programme
abouy the NCDC taking up this task?

Shri P, C. Sethi: That does not arise
out of thig question, Sir,
Mr. Speaker: That is a
question.
oft w§ At AT At A T W
qaTAT & Ayra Aeg mor fEooe-
qfv MTREEE R gAfAm fETE
®TEN T | ST QSR EIAT 91
A T=TE ® 97 ¥ spaeqr AT anfeo
oY, ag syarqr wg) AfY €1 m

oft mo Wo ¥R : WA mEEw A
AT &% FwrE w1 Sre avE A A
g g1 T o7 f& oemTive wwm
¥ FITE AT AFA E TqET  fwmT 1 w7

ot TrivrerT A ATT T AE Y
¥ wamar fe mt & Al o xa
fam wwar adt ogw oo &
frdgs & A g f aE Awe
s }, gAENg EE 97 aErIAT-
wfeer o1 amm | @ET 7 A fE
e w) £6 R oqug @am W)
wryeqr  gegafeqx g oWy, ¥
gawr A ¥4 wgrg ey

oww WEE s s |

ofi viwwow 0 ¥ @A W
LI A

different

oo wRhw WA @ i
Ty FAwT eTA TwT ATOM |

EHEE T i
aft f& vara T wmar

W wgtem W wd Ta
awaT g fF et A AT A A v

ot e ST Ty A
faar %7 997 AT g AW ATHA WaAT @A
¢ w7 & ¥ faada w1 aaiE o0
areq war TgAT 2, & @z
v wrEar g fe Wt @ger & o
Frar & iz AN A7 @ Aw fAd
g @A o § fr ozasy e
wAr fesm v =7 agtag &@
§ fr avar v awid & fro e
mefaar & s Mg faar
amar ?

sl So Weo HEY up TITA A
4T ¥1 %vq ¢ 1am Ay ¢ v
THT A R SEMAT AAT @ T
femr @ 9 @ww dow wwmE
FFATAFAT E 1 ATER AN I @AT
w7 F fag it fagan £ sgarqr @
g tamEwz ¥ f@ww B

fnfag weam w1 qwn wen

*394. N wrmit : FT0 gEOm
e wmAsT sETH, 1965 F ML
for weq #&aT 294 % TAT§ gae
¥ mg am W pT ok o

(%) = fafag gema & awe i
¥ At gt ed w5 dw
LUK 3§

(w) afz =&, @1 ga 7 ferm
UG ATA & AN B oY

(1) TawmA # g3 A% 7 w1a-
Tt Frmf @7
The Depuly Minister in the Minjs-

try of Steel and Mines (Shri P. C.
Sethi): (a) No, Sir.
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(b) and (c). The invesligation is
in progress and is expected {o be com-

pleted shortly.

st worht : o7 w7 AT qIEEA
gt wem ga¥® ane & am w1 fewre
faen wwy # 7

oft wo wWo B : freet oxfafa-
gwa 7 oegr ¢ fs oww W@

s{@ qFWA R W T g e
a® AR {1 AW WAAT gEAr
g R

oft oyt : a7 ag gp W 9
gy § 1 fe wwAr & o
W A m gawr  wfEgd ww o ow-
nidt smoAdr faw § oa# @3 mna
w7

oft To Wo ¥BY : wwl Al faeAlr
nefufrng wiw @ @ R, AW
£4 5TAA w1 A grm A1 afagd
@[T B0

Shrl Ranga: His Hindi is so fast

that and even the translator 1z nut
able to keep pace with him!

x  mfrat

+

st wo ®ro fid :
st it :
*395. < et enfrst foerw
| wt we e W -
oft guite vt :
(ot e
waT ekt 5ot ag TATH FT g R
f :

(%) 7mr T3 ATEAL 97 A A9V
et mfya; wamA F1 g € wgi-
farfr & ferft anfr g€ & ot om-
= ¥\ FA = omfm 3
wwr wfis aw T @ S g
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Y7 7% aftmy 2awg gAR & wAw
mE & mwg # A waET qm
L§

(=) =¥t 1w agr oamys mfeai
wq T W AW afedl § wwA e
ofx g7 3w ¥ fav eqr e
sarqr wrawwlr g W

(m) wm g awr mfedt w)
fagwrmpaw wma w1 mafive  wfa-
wifrgi  mar wd=riigl w1 gfnser &3
¥ fog ®ré smmear a7 nf B 7

ok siwre & ot (ot ww-
aw): (%) 9T (@) Le R D
AT gz 97 T frgromr § o

(w) edwm Ffam 23 o owem
afl aodl B, afew Ay ream
arft mfear w3 go ot ndy wamaT

fararrw

(%) mfygi # o7 agmd &
iy § AW 74 § fAavr iw
Farw ¥ wAAEm, wfwwer o
uTAw A0z A oe fawme dx W
AT KT mdr f ) TAAAg R
gt sm wiiaE gy gefi fw
aifedl &1 9a T | 20 feadrzy
(75)dra wfa w21 w7 1 aripfy
sarer A 1A & mfewi WA e
qlige €73 & I § Agg W 0%
ax Fav femmam e B )7 ohew
1966 A ™ FA & awman §

agr aw Arft mfyar s o
DYHALET A9}, A& AGA KT AgeAqA
migg 7 33097 fraw A7 faws &
¥ w Amer v afaw fea Ay

& fnr 2 1-10-1965 &
naw - foedfi - wronr e
71N 7 geEAIA A% A T

T & @ wEAET @ Ry
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aF  faadr T fAA0 7 wwm
Ay s A gEw w7 -
aiog & @ gEE At a2 # R
wfafom aifmatr & w7 feeai a0
Aeqr W1 FErdt Ay g q
WA ¥ graw-awr svR M §
W fraw W A Trwe gad
frat g ) I whafoa  aifmr
o A g

(&) =g w71 @A 7 & fE
71 IR WYT ueRdE e
T AR AY TR § q74 Fqq901 )
gg @ it & & @1 omem o
1-10-65 & & UHFTH &I G-
ax TwT 105 feEmET (66
dw) wfrgzr wt & oW
1 IR AT A AEA W fe R
mfedi & T Waamwr 105 fEa-
fizex (65 @)  afadm ww
& =t | wfedi £ oA T
¥ ooy qIAT O gmEr # Owm
i gfe & wmAves sre-asanT 9
L

ot we wro fyiet : awr qzw qr A
Ty AT T 3w ¥ Oy
qoemn man g fe g feefa #
120 feadzr wfager &t T
¥ mfeat warit sodr 1 e oy
adf Faeavamn ¥ g mfent s Y
AT AEAT 1 A FR w1 AT
mieqt y| AT A WA ATEAT )
az w foq "em & gy fem mn
ooy @ W oET W@
g?

oft e c¥AE gEeT A mh
¢ fr aad ¥ AW oERE W
el ¥ eswm Tr war fem
WA TEAT WRET 1965 ®.. .
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ot 5o wyo fyidY : & 120 fret-
dzr FAT FOT OF | wEw
A4t WEET @A f1 9§ w7 ag
o ¥ ?

W WEwa ;. IW O ag T g,
TR IEA oW @ Ad & 1 9w
# A qew dartd o fow &

oft e ofY B AT qweiE K
art 7 AT A AW, T b

ﬂ'amom: ﬁiw fir
120 feamiter sfadar & e @
mfegat semt sy E o

ot wmwTe : rfedi 120 feel-
HTT 9T WET = A A a0
=W et AT EE # T 6o FA ¥ 65
%47 W I9k @12 65§ 75 ¥7 WA

sft qo wre fyEdt ;AT syaeqy
wToer §, zadfaar §

‘The first substantial step will
be a speed of 120 km. ph.”
When 1s this first step going to be
taken?

Mr. Speaker: He has answered It
Next question,

ot 7o wie it :  ¥T qEw
gy ag ¢ wwdAfomm omm g o

“A section of the railway track
is being got ready for field tests
at higher speeds.”

Gorr W g s oy dw el
wArdt W Wy & W feeer e
¢ wREa T wF AE g ?

o wew ;. gy feeelt qoTor
¥ arw a1 dF g gEwr w0
@ |

it wo fe wgmmy : wF amn
ThATIT T Ratd e
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R FF FF ¥ #dww wo g’
afr mm# A faqemrew % faen
CIEEICHEEC B JECIR ze b AR 0L o))
At ¥ AT TR R 7

woUw WG . TRURIA &
T § AR AATE AT AwAT & |

Shrimati Savitrl Nigam: 1 under-
stand there has been one department
in the railways which was meant for
slcwing down the speed in grder to
avoid accidents, of course. May |
know what would be the relation-
ship between these two departments—
this department and the department
which has been opened tn increase
the speed?

Mr, Speaker: How can there any
relation between slowing down and
accelerating?

Dr. L. M. Singhvi: Excepting a few
notable cases of acceleration which
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Shri Shivajli Rao 5. Deshmukh: Th=
question was not as to when the
metre gauge section will be expedit-
ed, but as to what will be done in
that regard.

Shri 5. C. Samanta: May 1 know
what sort of improvement will be
necessary for the tracks before the
speed of the trains is increased?

Shri Sham Nath: Therc are so0
many things that are required io be
done to run trains at a higher speed.
For instance, adequacy of power and
performance of locomotives, riding
qualitics of vehicles, strength and sla-
bility of track and bridges in differ-
ent weather conditions, safety at level
crossings, reliable signalling and
adequate brake-power are the things
that are necessary to be investigated.

Shri Subodh Hansda: The Govern-
ment contemplates to increase the
speed of certain trains. By doing so,
I would like to know whether Gov-

have been cited in the stat {, the
common run of trains, varticularly on
the metre gauge continuz o run at @
snail’s pace. May I know whether
the government have any intentions
of accelerating trains on the metre
gauge or transforming the metre
gauge into broad gauge or they want
to keep them always bLackward?

Shri Sham Nath: The maximum
speed permissible on the broad gauge
is 60 MPH, and on the metre gauge
45 MPH at presen!. First we arc
having investigation in regard to the
broad gauge. Then, when our ex-
periments prove successful, we will
come to the metre gauge.

Dr. L. M, Singhvi: [ do not want
to know the rules, 1 want 10 know

what is intended to Le done on the

metre gauge.

Shri Sham Nath: Nothing at pre-
sent,

Mr, Speaker: He says th-! Hrsi a
trial is to be made on the broud gauge
and subsequently they will take up
the metre gauge section.

1114 (Ai) LSD—2.

ernment contemplates enhancing the
P ger fare also?
Mr. Speaker: That is a different

question,

oft wrrft :  waT gl AglEg Oy
T € g w6 fe owa are wmar
¥ sar 60-65 dm  aftr W@
FT 7T ¥ tamfear wAr oww oA
w7 & ®v ferht veme ¥ mfem
w1 wAT gET

ot e e FqET B oamar
TEATT AT G0-4 5 Hi KAl oA vy
& wW T 1 5-20 H1W KT R AwA)
t 1 g dww o AW T e
7

et AT OF  sEeq E
Ay ¥ 1 BT wEA W mEAw

oo wgww : X1 T wT
qgen A bt Hqw & 7§
ot A gx A A R froww
w7 ¥ ofte ¥ &0 ¥ FoT AR M
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AZ AT LS § 20 1 F¥7 FEA I ¥
T W AT FIT a1 iRy W @A
& qg wrAT Wvga ¥ froAw oww & W
ofre wx feaAr zr wraet ?

ot W T QT = A
ix g ¥ 3" ¥ dEvw o wre
s gl @ o W T oW q
sarar g1l & misgi 1 wfE aw A
#1 W W R #1 owEe Afe
A% A 9Fy  wreww et mfegt wr
& X A A Sifew g @A
we

Shri Basappa: When longer trains
are introduced, the difficulty is about
the length of the platforms. 1s any-
thing being done to improve the con-
dition of the platforms also, to leng-
then them and all that, so that the
passengers may not have any diffi-
culty; if so, may 1 know what 1s the
estimated cost of lengthening the
platforms where necessary?

Mr. Speaker: Is that also related
to the running of faster trains?

Shri Sham Nath: All that is neces-
sary will be done.

Shri R, 8. Pandey: In order to have
faster trains introduced, may I know
when the tele-communication and
automatic signalling process will be
completed?

Shri Sham Nath: It is a different
question and 1 would require notice.

Shri M. R, Krishna: Whenever the
question of introducing faster trains
and through compartments comes up
the terminal station of Madras is
always taken into consideration, May
1 know whether the Minister would
now consider another important capi-

tal of the Southern State which also |

needs through compartments
faster trains?

Mr. Speaker:
looked into,

ot vidww oy . AE AEET
T ot wyAra fw A owda w7 wfie

and

That would also be
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T A A G AT R AT gm
f& 3® iz 97 w99 a1 mfzgr #
ol araAlT & A1 g7 ArA arAr arfei
# 39 AWt £ THENT K1 awigm Fgm
o1 wEAT ' RER ATR nEeds #1
7t mirx an am vFr ¢, afe g oAr
T AT f 7

Sem A A HggF AT
nEiA #1 FNY EA geaT § oamd
Jrmt 35 & aE gEr AT v
A F wrfow Y st

Shri P. C. Borooah: In undertaking
thig commendable job of the introduc-
tion of faster trains, may I know
whether Government have taken into
consideration the question of those
areas where trains arc running very
slow and where passengers arc
struggling for standing space; if so,
what is being done in that respect?

Shri Sham Nath: That is g differ-
ent guestion. That will also be
looked into,

st vAewoRTR : WeW SR,
W9 qH §7 97 T 81 &7 I 5a97
fear 2a% faw & @i o1 uegang w7a7
g | 7 mieal ®1 &7 9o A swAzqr
ANa @ s gafam & an
waEts fs W1 et At freet &0 07
T |TE A W d) ag ey A
ot § A ¥ ey g4 wAiEw ogEwl
sraeqr w40 fe mfrar ol faam
qHG 77 W1 A9, AW K W ¥ Liw
qYT 7T W7 AT FAT GEET W17 wAT
Wy wm X

it 7o ®Wro fkar o IAT
T ewfem 39 aF F @7 A1
foreraa & 1

=t vRRTeNY ¢ IET IF7 9T
aifer
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sftorome ;. @t @ 3 F0
forgrmr #t 2 fr 33 mfsar 3=
ot 2 a1 & 3% o= frmman AT
g fesak far wifer &1 o
¥ f& 3= surr ® waTEr ANOA AT
(fzeeria)

wwW WRNE ;. F9 AT W
ar T F ool gm owmA H el
T it ¥ AE T T F

ot TRTaTA
tar &

oft wo wro frarlt : o =T
g7 ¥ wfeqn st a7 99
n gAdE wfEwm 2 s IAw de
e w1 w1 w1 §199 A1 AT
wr

o 9 #

WW WENE . IEIT AT WA
?oagach w7 femman 2

ot wo w0 frerdt : ¥T mETE
w1 T ARD wTAT oo

WEUR REIAT . THET AT THELT
EARu

ot gie ao fmr®t : ot =
A gt AT ¥ FAf7 § 0% wAnrT
aun arfrofy & o mefam A gt ¥
Fagrufos ¥ o 33 wF 12 w2
§ qgwft wfem e gm0
oZ faay oy & A1 oA owwi f ?

Lo ]
LA

*!‘Ilﬂ‘tﬂﬂ g4 wFEw
a wrT fe STy § v A A
# faar a1 & wwAn AR g
fr =z forr 77 I fam amEm
a7 34 & safawar 9§ AT
Lol
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it e dar B & oo
%21, dzTE A 9z Frav wrEAw
7 oI g qEE wEdw oA A
mizal & s91 #Tr T AT T93
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Price of Hard Coke

+
( Shri Marandl:
+g9¢, ) Sbri S. C. Samanta;
" Shrl Sohodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Steel and
Mines be pleased to refer to the rep-
ly given to  Starred Question No
813 on the 26th March, 1985 gnd
state:

into the
coke has

(a) whether the decision
price structure of hard
since been taken;

(b) if so, the nature of the deci-
sion; and

(e) il not, the time by which it is
likely to be taken?

The Deputy Minister in the Minis-
try of Steel and Mines (Sbrl P. C.
Sethi): (a) No, Sir.

(b} Does not arise.

{c) A decision is expecled 1o be
taken shortly,

Shrl S, C. Samanta: May I know
whether any amount of hard coke is
exported from India and, If so, to
which countries and what is the price
structure?

Shrl P, C. Sethi: No, Sir, we are
not exporting hard coke.

Shrl 8. C. Samanta: May [ know
whether the representatives of con-
sumerg and producers are being con-
sulted before fixing the prices?

Shri P, C. Sethl: The fixation of
price is taking place from time to
time, At present also there 15 a
demand for re-fixation — We will
take all aspects into consideration
before fixing the price

8hrl Bubodh Hansda: Since the
decision has not besn taken by Gov-
ernment I would like to know whe-
ther the steel plants are suffering
any loss and, if so. what is the loss
per ton?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): The steel plants
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produce coke for their own consump-
tion. Now and then there is a little
surplus which is sold in the market,
Since we have de-controlled pig iron
we gre considering whether hard coke
could also be de-controlled. If we
do not take a decision for decontrol-
ling it, then we will have to increase
the price,

it Ho wro fyddt : & g ST
Tz 7. f& o= fang aiv gv wwv
FREA T AW @O A7 G, A THE
LE L Aes " S

oft 5o Wo WY : ww fawsr
T AW ATT AU G, AT gMA nadHE
¥ FT% AT f1 ATH A 7T % oqf
ql—wa §1 39 &1 q g, e 37 =
FFZ WE TITANT TR FAT F, AT
fewgaai & quagt fim ¢ 57 fan
arg aqF T4

Shri Shivaji Rao 5 Deshmukh: Has
the Government's attention been
drawp to the fact that all the elec-
trical undertakings in the country use
inferior varielies of coul and are yet
asked to pay at the rate of high-
grade coal possibly because they are
in the public sector?

Shri Sanjiva Reddy: This is a ques-
tion about hard coke and not coal.
It does not matter. They do demand.

Shrimati Tarkeshwari Sinha: May [
know whether any working group has
been appointed to examine the price
question of this hard coke vis-a-vis
production and, if so, whether that
working group has submitted any re-
port?

Shri Sanjiva Reddy: Yes, Sir; there
is a report. The Government is con-
sidering whether the price should be
increased.

ft wmew e wew o Tafy
o & g wft i Foweg woafg
gt ?, wfew 3w ) 79 ¥ ww
A rE DAyt g W ™
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Shri Sanjiva Reddy: We will take
that aspect into consideration, I
think in a few days—I will not say
months—Government will take a
decision about this,

Shri A. P. Sharma: May 1| know
how long the Government will take
to consider the report” Is there anv
time-limit?

Shri Sanjlva Reddy: As | said just
now, in a few days' time.

Japanese offer for Steel Plant

+
J Shri B. C. Samanta:
| Shrl Rameshwar Tantia:

Will the Minister of Steel am.
Mines be pleased to refer to the rep-
ly given to Starred Question No.
278 on the 5th March, 1965 and state:

(a) whether the Japanese parties
have made their proposal for finan-
cial and technical collaboration for
setting up a steel plant in the public
sector;

f{ b) if so, the broad features there-
of;

3.

\¢) whether any agreement has
been reached and if so, the terms and
conditiong thereof; and

(d) when the plant is likely to be
set up?

The Deputy Minister in the Minis-
try of Steel apnd Mines (Shri P. C.
Sethi): (a) to (d). A Japanese Sur-
vey Team is now in India to study
the possibility of setting up a small
low alloy steel plant in the Neyveli-
Salem arca in the Madras State, in
the Fourth Five Year Plan period.
Their proposals are awaited,

No agreement has been concluded
in this regard.

Shri 8, C. Samanmta: May ] know
whether this party wanted before,
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that the steel plant should be set up
in Orissa where there is enough won
ore?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I do not think
anybody suggested Orissa for the stiel
plant.

~l W WY WTETC T AT
Fya dm 5 fedsof eqrtdant §
ur g s & % fawrfe w
t o1 55 ¥ w1 o oY wiuwT § e oy
O TF Wi IIged 79T 6 A, e
LR LR R il

ot Ho Wo ¥BY . FE! AW (W W
w1 §ATH &, IAA FAw wAw W17 A7
T @ wo g3z fawm § Wiz ag 5w
rart w1 fadmaw @7 wgq wvd & fam
iR

Shrimatj Tarkeshwarl Sinha: May I
know whether it is a fact that the
Japanese steel manufacturers produce
steel at a miuch cheaper cost and whe-
ther, in view of this fact, there 15 any
propasal with the Government to en-
courage the Japanese stee] manufac-
turers lo produce steel in this
countiry?®

Shri Sanjiva Reddy: 1 do not think
they are prepared to undertake any
big steel plant as their financial re-
sources are limited. We are consider-
ing whether an alloy steel plant could
be sey up with their assistance.

Shri R, Ramanathan Chettlar: May
1 know whether the Japanese Sur-
very Team has submitted its report?

Shri Sanjiva Reddy: They are just
now in that area and it may be &
matter of ten days when they will
come back,

Shri Muthiah: May | know whe-
ther the Japanese Survey Team has
accepted the feasibility of setting up
at least a medium-sized alloy steel
plant at Salem.

Bhri Sanjiva Reddy: They are just
now in Salem. They will come back



3613 Oral Answers
in a week's time.  Perhaps, they will
demand & little more time to submit
the report,

Shri Warlor: May 1 know whether
the alloy steel plant will be instead
of the bigger steel plant at Salem
about which the Minister has been
promising in this House?

Shri Sanjiva Reddy: Therc is no
question of ‘instead’. The Govern-
ment is considering the setling up of
an alloy steel plant there.

Shri D, C, Sharma: What arc the
requirements of alloy steel durmg the
Third Five-Year Plan and how far
are we able to satisfy Lhose require-
ments?

Shri Sanjiva Reddy: 500,000 is the
estimated requirement by the end of
the Fourth Plunn. We are trying to
reach that target,

Shri K. C. Pant: Is it not a facl that
our own experts have gone into the
matter of setling up an alloy steel
plant in Salem already and if so, may
I know whether our experts ure asso-
ciated with the Japanese team in in-
vestigating this project?

Shri Sanjiva Reddy: I have answer-
ed it in the first question. Qur ex-
perts have recommended Hospet area
ag very good; the Salem area as very

good; and Goa also is very good.
The merits of each sile have been
placed before the Government. Gov-

ernment wanted lo have some raore
information. The Japanese will per-
hups assist us in setting up the plant.

Shri Hem Barua: If we don't look
at the Chair, you take us to tlask.
But the hon. Minister is looking back
every time.

Mr. Speaker: He shoula not luok
back. 1 was going to point out that,
whenever a questign is asked from
back, then he looks that side.

Export of Coal
+
r Shri P. R. Chakraverti:

| Shrl P. C. Barooah:
300, .{ Shri Subodh Hansda:
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| Shri 8. C. Samanta:
Shri Yashpal Singh:
_Shri Bagri:
| Shri B. K. Das:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Study Group headed by the Director
General, National Council of Applied
Economic Research has called for a
policy declaration in regard to coal
exports;

(b) if so, Government's reaction
thereto;

(e) whether the Study Group has
collected information relating to the
coal requirements of the countries in
South East Asia, Africa and West
Asia; and

(d) whether the Group has recom-
mended reduction in shipping charges
und river dues and qualily control to

make Indian coal competitive in
markets abroad?

The Minister of Commerce (Shrl
Manubhai Shah): (a) to (d). A

statement is laid on the Table of the
House.

STATEMENT

(a) Yes, Sir. A Study Group was
appointed by this Ministry on Janu-
ary 18, 1085 with Dr. Lokanathan,
Director General, National Counci| of
Applied Economic Research as its
Chairman; apart from the represen-
tatives of Ministries and other orga-
nisations concerned, the Study Group
also includes from the industry the
then Chairman of Indian Mming
Association.

(b) The question of policy declora-
tion is part of the interim 1cvom-
mendations already made by the
Study Group. Government do in-
tend to achieve increased exports of
coal as early as possible, as an inleg-
ral part of the general export promo-
tion programme,

(c) Yes, Sir,
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{d) The interim recommendal;ons
mentioned have already been examun-
ed in detail, without waiting [or the
final report of the Study Group which
is now expected by about the end of
October, Certain decisions have been
taken with a view to making indian
coal compete in markets abroad. The
use of Indian bottoms on payment of
reasonable freight is an integral part
of that programme.

After taking into account all asgects
of the matler, in consultation wuk all
the Minisiries and other organisations
concerned, with effect from Scptom-
ber 1, 1865, coal exports by steamer
have been canalised through the
MMTC. Also. coal has been includ-
ed amongst the export itemg sluch
qualify for tax credit certificate- the
rate in its case being 10 per cent.
Railway Board have also extendcd as
regards new cxport coniracls a con-
cession of 20 per cent in the Railway
freight on cual moved for export to
Kidderpore Docks.

Shri P. R, Chakraverti: May 1 know
whether Government have asscssed
the prospects of export of coal?

Shri Manubhai Shah: The present
exports of coal are 1-1/2 million tonnes.
We propose to raise these to 3-1/2
million tonnes.

Shrl P. R. Chakraverti: May 1 know
what steps have been taken by the
Government in the context of the
recommendations of the Study Group”

Shri Manubha] Shah: We have
granted a tax credit of 10 per cent
on the export of coal. From day
before yesterday we have laken uver
all exports of coal through M.M.T.C.
The Railway Board have also granted
20 per cent rebate on export of coal.

Shri P. C. Borvoah: Since the pro-
duclion of coal in the country will
outstrip the demand, may 1 know
what steps Government have taken
to explore foreign marketg for Indian
coal?

Shri Manubhai Shah: In the current
vear the exports of coal have increas-
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ced and have earned us Rs 4}

crores. In the mext two years, wwo
propose to earn Rs 11 crores out of
these,

Shri Subodh Hamsda: May | know
in which countries Indian coal is very
popular in competitive prices?

Shri Manubhal Shah: Cuylon,
Japan, Singapore, Pakistan and
Burma.
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WRITTEN ANSWERS TO"
QUESTIONS

Export Promotion Counclls

[ Shri Bibhutl Mishra:
| Shrl P. R. Chakravertl:
Shri P. C. Borooah:
Shri Yashpal Singh:
| Shri Bagrl:
Shri Bam Harkh Yadav:
Shri P. Venkatasubbalah:
| Shri Ravindra Varma:
Shrimatl Renokas Barkatakl:
[ Shri Basappa:

Will the Minister of Commerce be
pleased to state:

*39

(a) whether it is a fact that the
Conversion of Export Promotion
Councils for cashew, mica, shellac,
spices and tobacco into  statuwory
commodity boards has been recom-
mended by a Committee appointed by
Government to review the working of
the different Export Promotion Coun-
cils, and

(b) if so, Government's decisions

thereon?

The Minister of Commerce (Nbri
Manubhal Shah): (a) Yes, Sur. A
copy of the report was laid on the
Table of the House on the 1s* Sep-
tember, 1965.

(b) Gover have iderec
the report. Government do nnt con-
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sider it necessary to constitute any
separate Commeodity Boards for Mica,
Shellac, Spices ang Tobacco. The
formation of a Board for cashew, how-
ever, is under active consideration.

Export of Rallway Wagons

Shri Indrajit Gupta:
Shri Yashpal Singh:

Shri D. C. Sharma:
Shri Bagril:

Shrl Ram Harkh Yadav:
Shri Raghunath Singh:
Shri P. C. Borooah:
Shrl P. R. Chakraverti:
| Shri Madhu Limaye:

| Sbri Ram Sevak Yadav:

Will the Minister of C be
pleased to state:

(a) whether certain East European
countries  have cxpressed  their
willingnesg to purchase a large num-
ber of Indian railway wagons;

-m<

(b} if so, whether any specific pro-
posals are under consideration; and

(c) whether it is a fact that prices
of Indian built wagons are higher
than those oblaining in other coun-
tries?

The Minister of Commerce Nbri
Manubhal Shah): (a) and (b). Yen
Sir. Hungary has shown inlerss' in
the import of Indian wagons

(c) The FOB. prires of Indian
built wagons are quite competitive.

Export of Pepper
Shri Mohammed Koya:
Shri Heda:
Shri Maniyangadan:
Shri Solanki:
+401.) Shri P. K. Deo:
| Shri Narasimha Reddy:
| Shri Raghunath Singh:
| Shri Warior:
| Shrl Vasudevan Nair:
| Shri Prabhat Kar:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have im-
posed any cnntrol on the export of
pepper by imposing quota system;
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(by if so, the details thereof; and

(¢) how it has affected the pepper
trade in Kerala?

The Minisier of Commerce (Shri
Manubhai Shah): (a) to (). Gov-
ernment's decision not lo adopl any
broad-based export quota system for
export of black pepper was announc-
ed in the Press Note dated the 11th
August, 1965, An extract from the
Press Note is as follows:

Regarding export of bluck pepper,
Government of India were necoliat-

ing with the two principal black
«pepper producing and exporting
countries for multi-lateral arrange-

ments on price stabilisation and
tensification and diversificollon of
marketing of this product on a
mutually agreed basis. However, as
these negotiations have s for not
progressed very much - wa. expecl-
ed some months back and =z  there
are no immediate prospecis of an in-
ternational arrangement on this com-
modity, Government have decided not
to proceed with the introduction of
measures to regulate prices or to
adopt any broad-based export quota
svstem and other connecled reusures
for export of black peprzc.  The
export of black pepper will, therefore,
continue to be licensed trezly to any
shipper acainst presentation of ship-
ping documents through the cencern-
ed authorities as at presunt.

Export of Engineering Products

*402. Shri D. C. Sharmu: Wil! the
Minister of C ¢e be pleasea to
slate:

(a) whether the trade delegation
sent out by the Engineering Export
Promotion Council to West Asian
Countries has reported that India
could take a much bigger share of
the market for engineering products
in this region; and

(b) if so, the steps laken or pro-
posed to be taken in this direction?

The Minister of

Cowamerce (Shri
Manubhal Shah): (a) Yes, Sir,
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(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-4734/65).

Import and Export Regulations

*403. Shri M. R. Krishoa: Will the
Minister of Commerce be pleased to
state:

(a) the total number of cases of
violation of Import and Export Regu-
lations that have come to the notice
of Government during 1864 and 1985
so far; and

(b) the number of them examined
and also the number of persons
punished during the above period?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House. |[Placed in Library. See No.
LT-4735/65].

Aeromagnetic Survey of Minerals

[Shrimatl Renuka Barkataki:
Shri Ram Sewak:
404, J Shri Kanakasabal:
| Dr. Mahadeva Prasad:
[ Shri Mohammed Koya:
Will the Minister of Steel and Mines
be pleased to state:

{a) whether it is a fact tha: the
USSR has ggreed to assist in conduc-
ting an aeromagnetic survey of mine-
rals in India; and

(b) if so, the nature of the assis-
tance that has been offered by that
country?

The Minister of Steel and Mines
Shri Banjiva Reddy): (a) Yes, Sir.
The Soviet Government has agreed to
offer assistance for carrying out aire
porne survey of certain mineralised
wieas of the country,

(b) The programme envisages air-
borne geophysical surveys of over
5,70,000 sq. km. grea in cight mineral-
ised regions. It is also contemplat-
ed that an aerial survey unit wil! be
set up in the Geological Survey of
India with the help of Russian equip-
ment and Indian personnel who will
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be trained in course of execution of
this project. The matter is under
discussion with the Soviet authorities.

Small Steel Plants

(Shri D. J. Nalk:

( Shri Kapur Singh:

| Shri Guishan:

| Shri Solanki:

| Shri P. K. Deo:
Shrl Narasimha Reddy:

"9 Shrl Sudhansa Das:

| Shri 8. C. Samanta:

| Shri Subodh llansda:

| Bhri Rameshwar Tantla:
Shri Madhg Limaye:

tﬁhri Ram Sewak:

#ill the Minister of Steel and Mines
ve pleased lo state:

405

{a) whether Governmenl are consi-
dering to set up small economic plants
for steel instead of big steel plants
with a capacity of producing three o
tour million tons of steel;

(b) if so, whether such plants will
be in the private sector; and

(¢) the location of the proposed

plants?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) to (€)-
There are no formal proposals as such
to set up small steel planis in the
country.

Commonwealth Trade Conferenve

*406, Shrimatl Tarkeshwarli Sinha:
Will the Minister of Commerce be
pleased to gtate:

(a) whether there iz any proposal
by the UK. Government to hold g
Commonwealth Trade Conference in
September;

(b) the important subjects which

will be taken up at the Conlorence:
and

(¢} whether there is any proposal
to have pooled produetion programme
nf important commodities?

The Minister of Commerce (Bhri
Manubhal Shah): (a) to (c). A pro-
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posal 1o hold a Commonwealth Trade
Ministers’ Conference early in 1968
has peen mooted and informal con-
sultation: between the various mem-
ber Governments regarding the agenda
and other details for the Conference
are in progress.

Sampling and Grading of (Coal

[ Shri Sudhansu Das:
*408.¢ Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Steel and Mines
be pleased to state:

(a) the reasons for delay in imple-
menting the recommendations made
by the Expert Committes in Augusi,
1962 on sampling and grading of coal;
and

(b) whether Government aave pre-
pared any time-schedule for the im-
plementation of the recommendationt
aircady accepted by Government in
this regard?

The Minister of Steel and Mines
(Shrl Sanjlva Reddy): (a) The coal
Bourd have initiated uction to imple-
ment the recommendation of the Ex-
pert Commitlee in respect of samp-
ling, as accepted by Government, As
regards the recommendationg regard-
ing grading. there are certain practi-
val difficulties in implementing them
and the necessary steps to overcome
the diMiculties are being examined.
These include:

(i) the fitting in of the prices on
the basig of heat value with
the existing price gtructures;

(ii) the setting up of the mneces-
sary organisation and procur-
ing of the required equip-
ment. & large part of which
has to be imported.

(b) No time table has been prepar-
ed. Efforts are, however, heing made
e complete the examimalion ag carly

as possible,
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Prices ol Cotton

[Shri P. R. Patel;

| Shri P. C. Borooah;
*408. { Shri Sham La] Saraf:

| Shrl D. 8. Patll:

| Shri Tulshidas Jadhav:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have ic-
cently increased the floor and ceiling
prices of cotton of different varieties;

(b) if so, to what extent;
{e) the reasons therefor; und

(d) how far the prices of controlled
and non-controlled cloth have in-
creased consequent on the increase in
the cotton prices”

The Deputy Minister in the Minis-
try of Commerce (Shrl S. V. Rama-
swamy): (a) to (d). The increase in
the floor prices of cotton ranges from
Ha. 21 to Rs. 28 per quintal (Rs. 75 to
Rs. 100 per candy) and in ceiling
prices from Rs. 14 to Rs. 21 per quin-
tal iRs. 50 to Rs. 75 per candy) de-
pending upon the staple length. This
has been done wilh a view to provid-
ing an incentive to the growers of
cotton who have been demanding a
rise in prices in the context of the in-
crease in the prices of other agricul-
tural commodities. The increase is
effective from Ist September, 1865
and any incrcase in the market price
of cotton on this account, if it takes
place, will be reflected in the future
prices of cloth. It is estimated that
the increase in cloth prices on this ac-
count is not likely to be more than
1 per cent to 4 per cent

Export of Coffee
*409. Shri Raghunath Singh: Will

the Minister of Commerece be pleased
to state:

(a) whether it is a fact that the
Technical Mission of the Infer-
natiopal Coffee Organisation which

visited India early this year has
supparteg India's claim to a higher
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=
expory quota of Coffee but the Coffee
Board of India has failed to step up
its export; ang

(b) if so, the reasons therelor?

The Deputy Minister im the Minils-
try of Commerce (Shri 8. V. Rama.
swamy): (a) The Report of the
‘Technical Mission lends some support
to India’s claim for a higher export
quota of coffec. The quota can be in-
creased only by the International
Coffee Council but it hus not yet taken
up the Report for consideration, The
annual export quotas have, howcver,
been fulfilled in their entirety.

(b) Does not arise.

Publlc Secior Undertakings

[Shri Heda:
410 | Shri P. C. Borooah:
"] Shri Tan Singh:
[ Pr. L. M. Singhvl:

Will the Minister of Industry and
Supply be pleased to state:

{a) whether g Conference of the
Chiefs of Public Sector Undertakinygs
was held in New Delhi in July, this
year; angd

(b) if so, the main obscrvations
mrade and decisiong taken theraat?

The Deputy Minister in the Minks-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

{b) Against the background of scar-
city of foreign exchange it was de-
cided that (i) concerted efforts should
be made lo ensure judicious use of
imported raw materials, devising sub-
stitutes wherever possible and cut
down inventories lo the minimum, (ii)
eomponents and equipment now being
imported should be manufactured in-
digenously to the exient possible, by
developing indigenous capacity in the
shortest possible time and (iii) efforts
should be made to maximise export
of Anizhed products.
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Productivity Year

“411. Shri Tan Singh: Will the
Minister of Industry and Supply be
pleased to stute:

(a) whether he has made a call for
industrial truce in the context of the
Indian Productivity Year (1966);

(b) the reaction of the employers
and employees thereto; and

(c) the steps contemplated by Gov-
ernment to remove difficulties for ar-
ranging such a truce?

The Minister of Industry in the
Ministry of Industry and Supply (Shri
T. N. Singh): (a) to (c). The call for
industrial ‘ruce was made in a gene-
ral way in my welcome address atthe
Ist meeting of the Indian Producti-
vity Year National Committee. No
reactions of employers and employees
lo the above call have so far been
*eceived By the Couneil. Suitable
steps will be taken as soon as the re-
actions are brought to the notice of
Government.

Heavy Engineering Corporation,
Ranchli

*412, Shri P. K. Ghosh: Will the
Minister of Industry and Supply be
pleased to refer to the reply given
to Short Notice Question No. 17 on
the 10th May. 1965 and state:

(a) whether gny flnal assessment
has been made in respect of the tech-
nical and non-technical personuel be-
coming surplus in the Consiiuelion
Division of the Heavy Engineering
Corporation, Ranacli;

(b) if so, the number of such per-
sonnel in each category and how
many out of these have been offered
employment in Bokaro und other Pro-
jects; and

(c) how many of the surplus staff
in different categories are being
trained up for other trades?

The Deputy Minister in the Minls-
try of Indusiry and Supply (Shrl
Bibudhendra Misra): (a) Yes, Sir.
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(b) The surplus is only in respect
of the civil engineering personnel and
the position as on Ist June, 1965 was
ag under:

Zonal Engineers . 2
Executive Engincers 9
Assistant Engineers 45
Engineer Assistants 90
Overseers (Civil) . . 1
TotaL . “_::';_

With the lapse of time the position
may chanie either way.

The pariiculars of surplus hands
have been furnished to Bokaro Steel
Plant, Rondwings of Transport Min-
istry and other projects for absorption
to the extent possible. Resulls are
awaited,

(e¢) 20 truck and car drivers have
been train:d as Crane Operators and
some Engineer Assistants have been
put on supervisory jobs to take over
as charge heads in wvarious sections.
A training programme for others is
under consideration. H.E.C. have also
internally absorbed 105 engineering
personnel of different categories,

Increase in Goods Traffic and Speeding
up of Mail Trains

Shri Ram Harkh Yadav:
Shri Murll Manohar:
Shri H. C, Linga Reddy:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Gov-
ernment expect 50 per cent increase
in the goods traffic and 20 per cent in
passenger traffic during the next Five
Year Plan;

{b) whether the speed of some mail
trains is to be acceleraled to 100 and
150 miles per hour; and

(c) if so, the estimated outlay in-
volved in implementing these mea-
sures?

The Deputy Minister In the Minis-
try of Railways (Shrl Sham Nath):
(a) The Railways' Fourth Five Year

*418.
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Plan awaits the finalisation of detailed
targets for the output of industry and
agriculture and of the export pro-
gramme of the National Plan. It is
not, therefore, feasible to indicate, at
this stage with any certainty the
traffic tarjets but, according to the
present estimafles, the increase in
freight traffic is expecled to be about
50 per cert. The increase in passen-
ger traffic is also likely to be about
20 per cert.

(b) A policy decision has been
taken to make the trunk routes and
rolling stock running over them fit for
a speed of 100 miles per hour. As a
first stage to the attainment of this
ultimate speed, proposals are now
under coniideration to make a few
scctions of some of the trunk routes
and the rolling stock in use over them
fit for a speed of 75 miles per hour.
The first such section will be Delhi-
Agra where, with cffect form 1st
October, 1985 the Taj Express will
be run on the basis of 8 maximum
sectional speed of 85 miles per hour,

(c) The estimated outlay for dewve-
loping railway capacity to meet the
requirements of the above increase in
goods and passenger traffic is about
Rs. 1980 crores. It is not possible at
this stage to estimate the outlay
needed for implementing the measures
necessary for the targetted increase
in train speeds.

Manufacture of T.V. sels

Shri P. C. Borooah:

" Shri Bibhutl Mishra:

| 8hri K. N. Tiwary:

! Shri N. P. Yadab:

{ Shrl Yashpal Singh:

| Shri P. B. Chakravertl:

| Shri A, N. Vidyalankar:

| Shri Kindar Lal:

| Shri Vishws Nath Pandey:
| Shri 8. M. Banerjee:

*414.

Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether a number of entrepre-
neurs have submitted proposals for
the manufscture of T. V. sets with
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foreizn collaboration
sector;

in the private

(b) if so, how many of the propo-
sals have been accepted gnd how
many relevant letters of intent issued;
and

(c) the total production capacity
of the proposed Plant to be set up and
for how much capacity sanction has
been issued?

The Depuly Minister In the Minls-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) All the proposals
consideration and the
tions of the technical
awaited.

are under
recommenda-
officers are

(c) The demand of TV. sets is
estimated by the Information and
Broadcasting Ministry at one lakh
during the next five years and Indus-
trial licence has not so far been issued
to any party.

Expanslon of Rourkela Steel Plant

Shri Rameshwar Tantia:
Shri Bolanki:
Shri P. K. Deo:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred question No. 1768 on the
26th February, 1965 and state:

*415,

(a) the total cost of expenditure
involved in the proposed expansion
of the Rourkela Steel Plant;

(b) whether any detailed report for
the expansion has been prepared;

(c) whether he has discussed this
question with the West German autho-
rities: and

(d) if so, the results achieved?

The Minister of Sieel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Central Engineering and Design
Bureau of Hindustan Steel Limited
have in hand the preparation of &
Project Report covering Rourkela's
expansion in the Fourth Plan period
beyond 1°8 million ingot tomnes capa-
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city. The estimated cost of the pro-
posed expansion would be known only
when the Project Report is ready.

(¢) and (d). Preliminary talks were
held in June, 1965 with the West Ger-
man Government regarding the pos-
sibility of further expanding the
Rourkela Steel Plant  during the
Fourth Plan. The matter will be
persued after the project report to
cover the expansion proposed has
been examined.

Consortia of Exporters

Shrl P. R. Chakravert:
Shrl P, C. Borooah:
| Shri Raghunath Singh:
| Shrimati Tarkeshwari Sinha:
*416.{ Shrimatl Sharda Mukerjee:
| Shri 8. C., Samanta:
| Shri Subodh Hansda:
Bhri M. L. Dwivedi:
Mahatajkumar Vijaya
Ananda:

Will the Minister of Commerce be
pleased to state:

() whether a Commitlee headed
by Dr. A, Ramaswami Mudaliar has
suggested that financial and other
assistance by Government ‘should be
made uvailable for the establishment
of consortin of exporters to eliminate
competition in the export trade;

(b)  whether Government have
made suitable arrangements to sel
up a three-tier system proposed by
the Committee for the encouragement
of efficient marketing units and for
introducing @ measure of selectivity:
and

(e) whether the panel of all regis-
tervd exporters will be authorised to
resort to price regulation with the ap-
proval of the Union Government?

The Minister of Commerce {(Shri
Manubhal Shabh): (ar to (c). A
statement is laid on the Table of the
House.  |Placed in Library. See No.
LT-4736/66].
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New Rallway Zone

( Shri Tan Singh:
Shri R Barma:
*418. J' Shrl Harish Chandra Mathur:
! Shrl P. C. Borooah:
| Shri Bagri:
Will the Minister of Rallways be
pieased to state:
(a) whether there is any proposai
to form g new zone put of the Wes-
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tern and Northern Railway Zones
with its headquariers at Ajmer; and

tb) if so, the time by which the
scheme will be finalised?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). The workload on
the Railways and its impact on func-
tional efficiency are under constant
review in Board's Office, and if it s
found that for operational reasons or
for purposes of efficiency it is neces-
sary to create another zone, a decision
will be taken on merils There is,
however, no such specific proposal
under consideration at present.

Accident on Bombay Suburban Traln
Bection

1392, Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact tha! §
passengers were killed and 8 injured
when they hit a bridge near Byculla
Station while travelling in an Electric
Train in Bombay grea on the 31st May,
1965; and

(b) it so, the details of the accident
and the causes leading thereto?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Siagh): (a) Yes.

Name of Section

Mughalsarai-Chheoki
Chheoki-Allahsbad
Allshabad-Kanpur .
Kanpur-Tundls
Tundls-Ghazisbsd
Ghaziabad-Delhi
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(b) It is reporied thal on 3lst May,
1965 while train No. 21 Down Bom-
bay--Ambarnath local was running
between Sandhurst Road and Byculla
stations of Central Railway, some
passengers leancd out in contraven-
tion of regulations and came in con-
tact with steel columns supporting
the girdered roadway at Km 3/7, re-
sulting in this accident.

The Additional Commissioner of
Railway Safety, Bombay held a sta-
tutory enquiry into this accident. His
report is awaited

poubling of Defhi-Mughal Saral
Track

1383. Shri Ram Harkh Yadav: wil
the Minister of Rallways be pleased
1o state:

ta) whether it is n fact that the
traffic between Delhi and Mughul
Sarai on the Northern Railwoy is on
the increase;

(b) if 8o, the mesmsures adopted o
cope with the situation; and

(¢) the details of doubling the tracks
on the above roule?

The Deputy Minister in the Minls-
try of Rallways (8hrl Sham Nath):
(a) Yes. The extent to which the
traffic has increased on Delhi-Mughal-
sarai route is indicated below:—

Total No. of Passenger/Gounds
trains run per day in

1955-86  1960-H1  19hH4-N5

24 i 40 5
b M a1 s
14 FH 120
20 24 s
4 15 s
37 43 3r 5
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(b) and (c). To cope with the traffic
it is intended to progressively elec-
trify and double the entire track. The
portion between Mughalsarai and
Chheoki has alrendy been electrified.
Electrification work is also in progress
on section Chheoki-Kanpur and |Is
expected to be completed by 1966.

So far as doubling is concerned, the
portion between  Mughalsarai and
Tundla is already double line. The
Section Tundla-Ghaziabad, except for
the 83 KMs patch between Mehrawal
and Dadri has also since been doubled
and opened for goods trafc. Works
are on hand to double this remaining
portion also.

Hollday Rush in Tralns

13%94. Shrl Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) the arrangements madg by the
Northern Railway to meet the holiday
rush in the last summer months;

(b) whether the advance arrange-
ments made by the Railway Adminis.
tration catered sufficiently und efii-
ciently to the actual needs of the
summer holiday passengers; und

() the details of the arrangements
made?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Special trains were run
and loads of some trains were aug-
mented.

(b} Yes.

(c) Following arrangements were
made:—

(i) Running of 31 special irains
ex. New Delhi to Madras and
Bombay, ex. Varanasi and
Lucknow to Bombay V.T.

(ii) Augmentation of loads of 11
trains to the extent {feasible
and justified,

(iii’ Opening of 4 additional coun-
ters at the Connaught Place
Reservation Office.
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(iv) Booking was arranged round
the clock at Delhi and New
Delhi.

(v) Extra counter was opened at
New Delhi for issue of stu-
dent concession tickets,

(vi) Time limit for advance reser-
vation in second, third and
third AC.C. classes was ex-
tended from 10 days to 15
days from 15th April, 1985 to
31st July, 1965,

Extra staff were posted at the
Connaught Place Reservation
Office, Delhi and New Delh
stations to cater to the needs
of traffic.

(vii)

Rallway Accldent near Bhubaneswar
Station

1395. Shrl Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that two
Railway Gangmen were killed in a
Railway accident when a light engine
ploughed through them at 1he out-
skirts of the Bhubaneswar Railway
Station on the 3rd June, 1963; and

fb) if so, the details thercuf?

The Deputy Minister in the Minis.
try of Rallways (Shri Sham Nath):
() Yes.

(b)Y On 3rd June, 1965 an Up light
engine was proceeding from Bhuban-
cswar station to Retang via the main
line, While entering the cutting
which commences from Km. 438/4-5
the Driver of the light engine noticed
gangmen working on the track and
started whistling. In the meantime
the driver of Down Box Special
which was approaching the cutting
from the opposite direction via the
down slow line, also started whistling.
The light engine and the Down PB-x
Special approached the spot, where
the gangmen were working, almosi
simultaneously. It is reported that
the gangmen in their bid to cross the
track at the last moment were run
over by the light engine.
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Jeal Washery in West Bokaro
Co."7:1ds

1306, J UF: Mahadeva Prasad;

" | Shri Ram Harkh Yadav:

‘Wit the Minister of Steel and Mines
2¢ pleased to state:

(a) whether Government propose to
sct up a coal washery near Tapin in
the West Bokaro coalficlds during the
Fourth Plan;

(b) if so. the detalls of the pro-
posed project: and

(c) the estimated outlay for the

project?
The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) and (c), Do not arise.
Railway Expansion in Kerala

{3, J Shri A. K. Gopalan:
"7\ Shri Warlor:

Will the Minisier of Rallways be
pleased to stale:

(a) the recommendations of the
study team, Kerala Plan Group for
railway expansion in Kerala during
the course of the Fourth Plan;

(b) whether Government  have

accepted any of their suggestions;
(c) if so, what they are; and

(d) if not, the reasons therefor?
The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (d). The Kerala Government
have made the following proposals
for inclusion in the Railway’'s Fourth
Plan:—
(i) Conversion of Ermakulam-
Quilon-Trivandrum M.G. sac-
tion to B.G.
(ii) Kottayam-Bedinayakkanur via
Peermade and Kumili.
(iii) Tellichery-Mysore.
{iv) Kayemkulam-Ernakulam via
Alleppey.
1114 (Ai)LSD—3
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(v) Trivandrum-Cape Comorin.

(vi) Kuttipuram-Emakulam wvia
Guruvayoor and Cranganort,

Proposals for new lines to be taken
in the Fourth Plan are yet to be fina-
lised in conjunction with the Planning
Commission. The State Government's
proposals will be kept in view, along

with similar proposals from other
State Governments for the Fourth
Plan. In view of the wvery limited

funds mow expecied for comstruction
of mew lines, whether any of these
proposals will find a place in the
Fourth Plan, will naturally depend on
the priorities they can merit.

Bauxite Deposits in Madras

1398. Shrl A. K. Gopalan: Will the
Minister ot Steel and Mines be pleas-
ed to state:

(a) whether Government wre aware
that large quantities of bauxile de-
posits have been found near Koda.
kanal, Madras;, and

(b) it so, the slteps Government
propose to take for exploiting them?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The Geological Survey of India
has started preliminary investigations
in the Palni Hills area from February
1885 and will continue this investiga-
tion during 1065-86. The question of
exploitation of these deposits will be
considered after the result of the in-
vestigalion becomes available.

Booking Facllities for Express Tralns
in Kerala

1399, Shri A. K. Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
ceived any representatlon from the
public requesting for booking facilities
for Express Trains in Chervattur,
Cannanore District, Kerala where
Express Traing stop for watering; and

(b) If s0, the action proposed to be
taken in the matter?
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The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Bingh): (a) and (b). No representa-
tion has been received from the pub-
lic but as the West Coas. Expresses
stop a. Charbattur for loco purposes,
the Railway of i's own accord is con-
sidering the question of permitting
booking of passengers by these trains.

Over-bridge near Alwaye Rallway
Station

1400. Shri A. K. Gopalan: Will the
Minister of Rallways be plcased to
state:

(a) whether Government have re-
reived any representation from the
public requesting for the construction
of an over-bridge near the Alwaye
Raiiway Station; and

(b) if so, the steps G vernment
propose to take in the matter?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). There has been no repre-
sentation from the Public for a road
over-bridge near Alwave Siation.
There already cxisl two Road over-
bridges on cither side of Alwave Sta-
tion. The Municipal Committce, Al-
waye had, however, asked for a foot
over-bridge ncar Alwaye Station for
the use of pedestrians but the same
has been dropped by the Stale Gov-
ernment duc to pauci'v of funds. It is
understnod that the Government of
Kerala has now under their considera-
tion a proposal for n third over-bridge
at Alwaye. The work will be under-
taken by the Railway as soonas the
State Government finalize the scheme
and allocate funds for their share of
the cost.

Exploitation of Dariba Cupper De-
posits in Rajasthan

1401. Shri Karni Singhji: Will the
Minister of Steel and Mines be pleas-
ed to refer 1o the reply given to Un-
starred Question No. 182 on the 20th
November, 1964 and state the decision
taken for the ¢ cial expl
of the Dariba copper deposils in Ra-
jasthan?
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The Minister of Steel and Mimes
{Shri Sanjiva Reddy): The National
Mineral Development Corporation has
been asked to prepare a detailed pro-
ject report on the exploitation of this
copper deposit. A decision on the
commercial exploitation of the depo-
sit will be taken on receipt of the
project report.

Intreduction of an Additional Tralm
between Blkaner-Delhl

1402. Shri Karni Singhji: Will the
Mimnister of Rallways be pleased to
state:

(a) whether there is a proposal to
run an additional train between
Bikaner and Dclhi on the Norlhara
Railway to relieve the trafic com-
gestion on the present Bikaner-Dultu
Mail; and

(b) if so, when it is likelv w come
inte operation?

The Minister of State in the Minls-
try of Rallway (Dr. Ram Subhag
Singh): (a) Yes.

(b) From 1st October, 1965.

Zinc Smelter Plant at Udalpur

1403. Shri Karni Singhjl: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the reasons for the Zinc smelt-
ing plant set up at Udaipur in Rajas-
than not going into production so far;
and

(b) the steps being taken to remcwe
hurdles in the matter, if any, so that
the plant could be commissioned
aoon?

The Minister of Bteel and Mines
(Shri Sanjiva Reddy): (a) The Metal
Corporation of India have not been
gble to complete the construction of
Smelter on account of financial diffi-
culties.

{b) The best manner of overcoming
the difficulties is being actively coe-
sidered by Government.
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Repalr of Watches by HM.T.

1404. Shri Hem Raj: Will the Min-
ister of Industry amd Supply be
pleased to state:

(a) whether It is a fzct *het the
Hindustan Machine Tools undertakes
the repairs of the watches of its own
manufacture within the guaraniee
period of one year and beyond;

(b) whether it is alsn a fact that
the repair charges for them gare too
exorbitant as compared with the open
market;, and

(c) if 20, whether Government pro-
pose to revise them according to the
epen market rates?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibadhendra Misra): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.
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Indo-Ethoplan Collaboratioa

1406, f Shri Mohan Swarup:
. Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) the details of the Indo-Ethopian
collaboration in  joint ventures in
Ethopia;

(b) the Indian contribution in the
said schemes and projects;

(c) whether Government have
approved the collaboration of an Indian
Company in setting up a processing
plastic plant in Ethopia; and

(d) if so, the details thereof and
the Indian contribution therein?

The Minister of Commerce (Shri
Manubhal Shah): (a) So far the Gov-
ernment have approved the setting up
of 5 Joint venture projects in Ethio-
pia in collaboration with private
Indian parties. These inelude the
establishment of a Textile Mill, a
Razor blade plant, a Soap factory, a
Woollen textile Mill and a Plastic
Processing plant.

(b) The Indian contribution in all
these profects totals Rs. 580 million.

{c) Yes, Sir.

{d) This project. too, is an Indo-
Ethiopian Joint venture and will in-
volve a total equily investment of
Rs. 1 million. Of this the Indian party
will contribute about Rs. 3 lakhs m
the form of plant and materials to be
exported from India. The project will
I managed by the Indian party for
an initial period.
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Burplus Stores
1407. Shrimati Ramdulari Sinha:

Will the Minister of Industry and
Supply be pleased 1o state:

(a) the value of surcius stores dis-
posed of during 1964-65;

(b} the main reasous for their being
surplus 1o requirement; and

(¢) why the purchases were not
made according to requirements?

The Minister of Supply and Tech-
nical Development in the Minlstry of
Industry and Supply (Shri K. Raghu-
ramaiah): (a) Book value—Rs. 2092
crores.

(b) The main reasons for stores be-
ing declared surplus to requirements
are as under:—

(i) Backlog of World War 11
material and equipment re-
turned by units operating in
South-East Asia which were
not required by the Indian
Army Units.

(ii) Changes in the equipment
policy from time to time and
consequent declaration of cer-
tain equipments as obsolete
and supersession of old pat-
tern items by new patterns.

(ili) Changes in roles of units
necessitating changes in
equipments.

(iv) The re-arming and modemi-
sation of the equipment of
the Army subsequent to the
Chinese Aggression in 1962,

Ageing of the equipments of
limited shelf lite.

iv

-

(¢) Does not arise. Purchases are
made strictly according to the require-
ments known at the time of the pro-
vision review and in sccordance wl?h
the scales and provision factors laid
down.
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Training of Apprentices in Factories

1408. Shri Narendra Singh Mahida:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether he recently stressed the
need for a review of the methed of

training of Apprentices in factories;
and

(b) it so, the steps proposed lg he
taken in the matter?

The Deputy Minister in the Minis-
try of Industry and BSupply (Shri
Blbudhendra Misra): (a) Yes, Sir; in
s0 far as training under the Appren-
ticeship Act is concerned.

(b) After gaining more experience
of training under the Apprenticeship
Act, it is proposed to take up the
matter with lhe Ministry of Labour
and Employment.

Allotment of Raw matcrials 1o UP,

1409 { Shrl Yashpal Singh:
" | Shrl Suoremdra Pal Simgh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether his attention has been
drawn to the statement made by the
Chiel Minister of Uttar Pradesh while
inaugurating a new galvpnised wire
manufac uring unit in Lucknow on the
15th May, 1965 that Government have
discriminated against UP. in respect
of the allotment of quota of imported
raw materlals;

(b) if so, how far the statement is
correct; and

(c) the reasons [)r the discrimina=
tion, if any?

The Deputy Minister in the Mink-

try of Industry and Supply (8hri
Bibudhendra Misra): (a) Yes, Sir.
(b) The Chief Minister has since

discussed the matter with the Minis-
ter of Industry.

(c) Does not arise.
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Bembay Oxygen Corporanon, wue.

1410. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) when th: Bombay Oxygen
Carporation Ltd. was formed und
what was its contemplated plan;

(b)Y whether the Corporalion is not
working according to the original plan
authorised by Government and ig much
behind the schedule:

(e) if so, what check Government
maintain on the Companics 10 ensure
that they work according to the autho-
rised plans and the schedule; and

{d) the action taken against ihe de-
faulting firms?

The Depuly Minister in the Minis.

try of Industry and Supply (Shril
Bibudhendra Misra): (a) A licence
under the Industries (Development

and Regulation) Act, 1851 was grant-
ed to Shri Babubhai M, Chinai, Bom-
bay in September, 1960 for the esta-
blishment of a new industrial under-
taking in Greater Bombay urder the
name of style of “Bombay Oxygen
Corporation Ltd" for the manufac-
ture of the following:

Oxygen 1,862,000 cu. metres per
month  Dissolved  Acetylene.
54.000 cu, metres per month,

The Company was Incorporated on the
3rd October, 19680, Another lirence un-
der the Industries Act was granted to
the firm in May, 1965 for the manu-
facture of Nitrogen gas with a capa-
eity of 2592000 cu. metres per year.

(b) As would be seen from the pro-
duction figures given below, the firm
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have not so far been able lo achieve
tul]l production of their plants:

Oxvgen Dissolved

Year 1
Gas  Acetylene.
(inyeo0 e, (in ovo cu.
metres) 1
1963 161
1964 . 674 1018
am 654

1965 (Jan-June) .

(c) and (d). The licensees are re.
quired to submit to the Government
half-yearly Progress Reiurns to ena-
ble the latter to keep a watch on the
progress of implcmentation of the
licenzed schemes. In cases of delay
in the implementation of the projects,
the circumstances responsible for the
delay are investigated and suitable
action is taken if there is not sufi-
cient justification for the same. The
reason for not taking any action
against Bombay Oxysen Corporation
Ltd. for not achieving full production
iz that the firm have reported that
there |- not sufficlent demand for their
products and that thev are working
their plant, within the licensed capa-
city, to the extent of the demand for
the products The production of ni-
trogen has not yet been started.

Price of Cement

fShri P. C. Boroanh:
1411 { Shri Vishwa Nath Pandey-
Shri Ram Harkh Yadav

Wil the Minister of Industry
Supply be pleased to state:

fa) whether It is a fact that the
price of cement has been raised agoin
for the third time during the last two
years;

(b) if 50, to what extent: and

(¢) the reasons therafor?

The Deputy Minister in the Minis-
try of Indusiry and Bupply (Bhrl
Bibadbhendra Misra): (a) Yes, Sir.

and
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(b) The F.O.R. price hag been rais-

ed by Rs. 835 p. per metric tonne

with effect from the 1st Junc, 1965;

{c) The F.O.R. price of cement had
to be ruised due to increase in the
cost of production and  distribution
cost of cement due to various factors,
such us increase in railway freight
cost of power and fuel, dearness al-
lowance to workers in cement indus-
try ete.

Tralg Colllsion at Hawalpur Statlion
(N. F. 21y)

1412, Shri P, C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that two
goods treins collided at Hawaipur
Station on the Lumding-Gauhati main
line of the North-.east Frontier Rail-
way on or about 26th May, 1065,

(b) if go, the extent of damage to
lite and property involved therein;
and

(c) the circumstances thereoft

The Deputy Minister in the Minis-
try of Rallways (Shrj Sham Nath):
(a) The accldent occurred on 25-5-68
at Hawaipur station.

(b) As & result of this accident 3
railway employees sustained minor
Injuries,

The cost of damage to railway pro-
perty was estimated at approximately
Rs. 1,800.

(c) The accident was due to recep-
tion of both the traing on the same
line,

Canductors on Western Rallway
Express Traing

1413. Shri Yashpal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that con-
ductors are not provided on the 3 Up
and 4 Down Western Railway Express
trains ruooing Se‘ween Delhi and
Ahmedabad;
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(b) if so, the reasong therefor; and

(e) whether Government will
consider the matter?

The Minister of State in the Minis-
try of Railways (Dr. Rama Subhag
Bingh): (a) to (c). For reasons of
economy, Conductor Guards are not
provided on all Mail and Express
trains. However, as there was u per-
sistent demand for provision of Con-
ductor Guards on some of the trains
on which they had not been provided,
the question was reviewed recently
by the Western Railway Adminitra-
tion and Conductor Guardg huve been
provided on 3 Up and 4 Dn. Delhi
Expresces between Ahmedabad and
Palanpur with effect from 10-6-1965.
The question of providing Conductor
Guards between Palanpur and Delhi
also is under consideration,

Traln Driver refusing to Shunt Mil-
tary Traim at Jamnagar

f Shri Yashpa! Singh:
| Shri Bagri:
M3 ghry Kanakasahai:

| Shri Mohammed Knvn:

Will the Minister of Rallways be
pleased to state:

re-

(a1 whnether it is a2 fact that u rail-
way engine driver refused to run his
engine for shunting a military train
at Jamnagar on the 14th May, 1965;

(b) if so. the reasons therefor; and
(c) the action taken in the matter?

The Minister of State in (he Minis-
try of Rallways (Dr. Ram Sgbhag
Bingh): (a) It is correct that a rail-
way engine driver at first refused to
perform shunting on o Military
Special gt Jamnagar., He was, how-
ever, finally purchased to do the
shunting. This incident happéned on
5-5-1988 and not on 14-5-1085

{b) Not known,

(¢) The driver was arrested under
Defence of India Rules on 14-5-1685
ang is in jail. He has been conse-

uently placed under suspension frem
4.5-1068.
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Diva-Panvel Rall Line

1416, Shri Bagri: Will the Minister
of Rallways be pleased to refer to
the reply given to Unstarred Question
No. 675 on the 5th March, 1965 and
#tate:

(a) whether the feasibility/viability
of extending the Diva-Panvel rail
Yine up to Dasgaon/Ratnagiri has been
finalised; and

(b) it so, the details thereof?
The Deputy Mimister in the Minis

#ry of Rallways (Shrl Sham Nath):
{a) Not yet

{b) Does not arise.
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Bellary-Hospet Irom Ore Mincs

Shri Bubodh Fansda:
Shrl S. C. Bamanta:
Shrimati Savitrl Nigam:
Dr. P. N. Khan:

[ Shrl M. L. Dwivedi:

1418

Will the Minister of Steel and

Mines be pleased 1o state:

(a) whether the study of the
Bellary-Hospel area in Mvsore for the
establish t of a isrd  iron
ore mine has been completed;

1usrd

(b) it so. whether it it feuillz.tu
establish the mechanised ore mine
there; and

(¢) whether any other similar pro-
posal is under study and if so, In
which areas?

The Minister of BStecl and Mines
(Shri Sanjiva Reddy): (a) No, Sir.
Detailed prospecting of these deposils
is in progress,

(b) The establishment of 3 mecha-
nised mine will depend upon the re-
sults of prospecting.
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(¢) Feasibility reports/projects re-
ports have also been undertaken in
respect of iron ore mines in the fol-
lowing areas:

(i) Malangtoli arca

(ii) Barajamda area » Orissa State.

(iii) Meghahataburu |

(iv) Bailadila area—Madhya Pra-
desh.

Regional Serlenlture R h Cenire

Shri 8. C. Samanta:
Shri Subodh Hansda:

1419, .s Shri M. L. Dwivedi:
Shrimati Savit-i Nigam:
Dr. P. N. Khan:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a facl that a
Regional Sericulture Research Centre
is proposed to be sct up in India as
decided by the International Silk
Congress which met ap Beirut;

(b) whether any broad scheme has
becn chalked out in this regard; and

ic) if so, the main features of the
scheme?

The Depuly Minister in the Minls.
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c). The Interna-
tional Sericultural Commission at its
conference held at Beirut in April,
1965 decided to set up three Regional
Centres—one each in Lebanon, India
and Japan. The one to be set up in
India is intended to serve South-East
Asian regions excluding the People's
Republic of China, The precize fune-
tions of these Centres as also the
financial imp'ications of setting up of
the proposed Centre in Indla have
not yet been worked out as the Cen-
tral Silk PBoard are still awaiting
further details in this regard.
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World Bank Study regarding subeti-
tution of Oil for Coal

(Shrl Marandi:
| Shri Utiya:

Shri Rameshwar Tantia:
| Shri S, C. Samanta:
| Shrl Subodh Hansda:

Will the Minister of Steel and
Mines be pleased to refer to the reply
given 1o Unstarred Question No. 73
on the 19th February, 1965 and state:

1420.

(a) whether Government have con-
sidered the recommendations of the
World Bank study team regarding
the substitution of oil for coal; and

(b) it so, the reaction of Govern-
ment in the matter?

The Minister of Steel and Mines
(Shri Samnjiva Reddy): (a) and (b).
The matter is still under con-ideration
of the Government,

Manufacture of Salt at Farukh
Nagar (Punjab)

J Shri Marandi:
7 Shri Utiya:

Will the Minister of Industry and
Sopply be pleased to refer to the
reply given to Unstarred Question
No. 1602 on the 26th March, 1865 and
state the profress since made to
manufacture salt from brine water at
Farukh Nagar in Gurgaon district
(Punjab)?

1421.

The DNeputy Minister in the Minis-
try of and Sapply (Shrk
Blbudhendra Misra): The matter is
still under investigation.

Nowsprint Plant in Punjab

Shri Shree Narayan Das:
Shri Daljit Singh:

Will the Minister of Ind==lry and
Supply be pleased to reier to the
reply given to Unstarred Question
No. 3263 on the Tth May. 1963 and
state:

(a) whether the termg of collabora-
tion for the floatation of the joint
venture regarding the setting up of
the Newsprint Plant in the Himals-

1422,
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yan Beas basin of Punjab have been
finalised; and

(b) if so, the ro ult thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Not yet, Sir,

(b) Does not arise.

N.C.D.C. Low-grade Coal

128 [ Shri Vidya Charan Shukla:
"\ Shrl R. S. Pandey:

Will the Minister of Steel and Minea
be pleased (o refer to the reply given
to Unstarred Question No. 2529 on
the 23rd April, 1965 and state:

(a) whether any progress has been
made by the National Coal Develop-
ment Corporation in disposing of the
stock of their low-grade coal; and

(b) if so, the results achieved?

The Minister of Stee] and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes There has been some improve-
ment, as will be seen from the fact
that the monthly average overall des-
patches from Fehruary to Jume 1963
has been 7.36 lakh tonnes as against
the average of 649 lakh tonnes dur-
ing six months prior to that,

President's Awards to Publie Secter
Industrial Undertakings

Shri Rameshwar Tantla:
14M. { Shri §. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Indostry .nd
Supply be pleased to refer to the
reply given to Unstarred Question
No. 71 on the 19th February, 19835
and state:

(a) whether the proposal to work
out a better comparability basis for
giving President's awards to the Pub-
lic Sector Industrial Undertakings has
been considered by the Government;
and

(b) if s0, the details thereof?

The Deputy Minister im the Minis
try of Industry aod Supply (Shri
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Bibudhendra Misra): (a) aud (b).
The matter is under wo. - considera=
tion.
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New Steel Plant

_l.i!&. Shri B. §, Pandey: Will the
Minister of Steel and Mines be pieas-
ed o state

(a) whether Government have held
preliminary discussions with the
represcnialives of France, West
Germany and Belgium regarding the
setting up of a steel plant in India;
and

(b) if so, the oulcome thereof?

The Minister of Stes] and Mises
(Shrl SBanjiva Reddy); {(a) and (b).
Certain French parties have shown
interest in exploring the possibilities
of seiting up of a steel plant in this
country. They have been fold that col-
laboration |assistance could be consi-
dered provided flnance on suitable
terms could be arranged. No specific
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proposal hag however so far been re-
ceived from these parties.

Vending Contracts on North Eastern
Rallway
1427, Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) the change, if any, made in the
terms and conditiong for the grant of
the vending contracts gt the Railway
fitations on the North Eastern Rzilway
{rom 1st April, 186" to date for their
unsatisfactory performance or termi-
nation of contracts;

(b) the number of the old vending
contractors who have got their com-
iracts renewed; the number of con-
tracts which have been cancelled or
holdings changed due to their unsatis-
factory performance or termination
of their agreements from 1Ist April,
1964 to date on the North Eastern
Railway and at which stations; and

(¢) the terms of giving these wen-
ding contracts to the new entrants?

The Minisier of State in the Minis-
try of Railways (Dr. Ram Subbag
Blogh): (a) No change has been
made in the terms and conditions for
the award of vending contracts, In
accordance with the rules aiready in
force, unsatisfactory working en the
part of the contractors i: viewed se-
riously and severe action, such as
{mposition of fines or termination of
contracts, is taken as warranted.

(b) Information is being collected
and will be laid on the table of the
Sabha.

(c) As stated in answer to (a), there
ls no change in the terms when con-
tract: are allotted to new entrants

Passenger Amenities on N.E.
Rallway

1428. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

{a) the passenger amenities pro-
posed to be provided at rallway
stations between Sonepur and Gorakh-
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pur and Allahabad Junction to Bhatni
Junction on the North Eastern Rayl-
way during 1965-66; and

(b) the total amount sanctioned in
this behalf?

The Minister of State in the Minis-
try of Rallwayy (Dr Ram Suobhag
Singh): (a) A statement is laid on
the Tubie of the House, [Placed in
Library. See No. LT-47'8/65].

(b) A sum of Rs. 14 lakhs has been
sanctioned for provision of anenities
at  stations between Sonepur and
Gorakhpur, and Allahabad Junction
and Bhatni Junction, out of which ap-
proximately Rs. 7 lakhs are proposed
to be spent during 1065-868,

Dead Bodles found in N.E. Rallway
Compartments

1429. Shri Vishwa
Will the Minister of
pleased to state:

(a) the number of dead bodies
found in the Railway compartmenty
on the North Eastern Railway during
the period from 1962 to 1985, so far;

Nath Pandey:
Railways be

(b) the number of dead bodies
identified and the number of 1thoze
which remained unidentified;

{e) the number of cases in which
culprits have becn arrested; and

{d) the steps proposed to by taken
to prevent such incidents in future?

The Minister of State in the Mimis-
try of Rallways (Dr. Ram Subhag
Singh): (a) 33 upto June, 1965

(b) 3 dead bodies were identified
and 30 remained unidentified.

(¢) A culprit was arrested in one
case only,

(d) Prevention and delection of
crime against person on Rly. trainé
and in railway premises is the respon-
sibilty of Govt. Railway Policc under
the State Govts. Close couperation i
maintained by the RPF. with the
Govt Rly. Police and the State Govis.
at all levels for the control of crime

and their attention is promptly drawn
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to any serious crime that occurs and
to any increase in criminal activities
in any particular area or train for
taking remedial measures. The Rlys.
have also adopted some preventive
securily measures in passenger train
compartments for the safety of the
travelling public.

Cn-sperative Credit Societles and
Consumer Stores on N.E. Rallway

1430. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

{a) the number of Co-operative
Credit Societics and Co-operative
Qonsumer Stores functioning at pre-
sent on the North Eastern Railway:
and

(b) the number of such stores propo-
sed to be opened during the remaining
part of the Third Plan and Fourth
Plan period respectively?

The Minister of State in the Minis-

try of Raliways (Dr. Ram Subhag
Singh):
(a) Co-operative
Credit Societies . 3
Live
Conrumer Stores 1
(&) During the remaimng
part of the Thard Plan.
Co-operative Credit
Societies | ’ . Nil
Co-operstive Consumer
Stores . . e 23
During the Powrth Plan period
Co-operative Credit
ocieties Nil.
Co-operative
Consumer Stores The number of
Stores left for
or rion out
of 21 Siores
for
‘Third Plan
pexiod.
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Railway Accidents

[ Shri Vishwa Nath Pandey:

| Shrl Krishnapal Singh:

| Shri P. C. Borooah:

| Shei P. R. Chakraverti:

1691 Shri Ram Harkh Yadav:

Shri Madhu Limaye:

| Shrl Bam Sewak Yadav:
Shrl Prakash Vir Shastci:
Shri Daljit Singh:

| Shri Sadhu Ram:

Will the Minister of Rallways be
pleased to state:

(a) the number of railway accl-
dents which occurred since 18th
March, 1985 (Zone-wise) up-to-date;

(b) the causes thereof;

(¢) the loss of life and property
sustained by the Rallways (Zone-
wise); and

(d) the compensation paid by the
Rallways (Zone-wise)?

The Deputy Miniter in the Mink-
try of Rallways (Shri Sham Nath):
(a) to (c). A statement is laid on the
Table of the House. [Placed in
Library. See No, LT-4738/65).

(d) Nil so far.

Imports from Arab Countrics

143z, { Sbrl P. R. Chakraverti:
7, Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
finalised any scheme for stimulating
its imports from the Arab countries
of commodities like petroleum pro-
ducts, rock phoaphates and raw
cotton; and

(b) if so, the main features of the
scheme?

The Minister of Commerce (Bhri
Mansbhal Shab): (a) and (b). Gov-
ernment have conciuded trade agree-
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ments/arrangements with some of the
Arab countries such as U.A R, Moroc-
co, Tunisia, Iraq and Jordan provid-
ing for imports of these and other
items, In the case of imports of
agreed items from U AR, payment is
made in rupees. S.,T.C hay an arrange-
ment with Tunisian organisation pro-
viding for payment for imperts of
ugreed items in rupees, In the case of
the other countries the two sides have
agreed to facilitate imports from
either side upto agreed limits.

Export of Tea, Jule and Cotton

1. J Shri P. R. Chakravertl:
7\ §hri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

4

(a) whether Government  have
finalised any scheme to meet the
challenge from China, Japan and
Pakistan with respeet to  tea, jute

and cotton exported from India; and

(b) if so, the main features of the
scheme?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). As far
as lea is concerned, Indian black tea
meets with practically no compelition
from China, Japan and Pakistan, ex-
ports from these countries being neg-
ligible. It is only in the green tea
tonsuming countrics that some quant-
ities of Chinese and Japanese green
teas are imported. The possibilities of
exporting Indian green tea to these
market: are being carefully examined
and steps are being taken to evolve
suitable grades of preen ‘cas. Tax cre-
dit to the extent of 5 per cent has been
granted for export of green tea.

It has been decided to allow tax
credit certificates to exporters of jute
manufactures upto 2 per cent of the
foreign exchange earnings from jute
goods

Since exports of only Bengal Deshi
Cotton and other non-spinnable var-
ieties such as Zoda, Yellow picking
and comilla are permitted from India,
the question of any competiticn from
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the other countrieg exporting staple
varieties does not arise.

Export of Non-traditional Items

144, J Shri P. R. Chakraverti:
7\ Skri P. C. Borooah:

Will the Minister of Commerce be.
pleased to.state:

(a) whether Government have
finalised any scheme for realising
high export targets by augmenting
the transactions in non-tradilional
items; and

(b) if so, the main features of the
scheme?

The Minister of Commerce (Shri.
Manubhai Shah): (a) and (b). The
Government have not formulated any
specific scheme for achieving  high
export targets by augmenting the
transactions only in non-traditional
items. The various measure. of cx-
port assistance and expo.i promotion
now in operation aim &t stepping up
exports of warious categories of pro-
ducts, traditional and non-iraditional.

Attempts are also being cortinuous-
ly made to achieve higher foreign ex-
change earnings by improving on the
unit value of export products, One
way of improving the unit  value
would be by bringing aboat a higher
degree of proce:sing than at present,
as for example. by pelletisation of iron
ore, for export. In this context, the
Indian Institute of Foreign Trade is
conducting some specinlised studies.
The EP. Councils and the Commo-
dity Boards have also been asked to
devote special attention to the pro-
blems: involved in further and better
proce:sing of products for exports.

Another way of increasing the unit
value and thereby ensuring exports on
a sustained basis is to improve the
quality of the exported products.
Constant efforts are, therefore, also
being made In this direction by bring-
ing in more and more commodities
under the purview of the Export
(Quality Control and Inspection) Act,
It is also our constant endeavour to
push up more and more exports of
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finished products of our new engi-
neering and chemical industries and
.other manufacturing industries.

Modern Signalling Techniques

1435,/ Shrimati Savitri Nigam:
1 Shri P. R, Chakraverti:

Will the Minister of Rallways be
‘pleased to state:

fa) whether Government have de-
cided to introduce modern signalling
techniques on the Railways on a
wide-scale in the Fourth Plan;

{b) the partlculars of the scheme
outlined and the financial invest-
ment  that is proposed to be made;
and

(c) whether electronics are expect-
&d to be brought Into use in signalling
and tele-communications?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) Some of the schemes under
consideration are: .
Provicion of Route Relay Inter-
locking at major yards;
Mechanisation of hump and pro-

vision of retarders in big
marshalling yards;
Automatic Train Control on

selected trunk routes;
Centralised Traffic Contro] on
bugy single line sections;
Automatic  signalling on busy
double line sections;
Tokenless Block working on
certain single line sections:
Microwave multichannel Commu-

nication between Iimportant
centres,
The financial investment wunder

consideration for purely sig-
nalling and telecommunication
works is of the order of Ra. 55
crores.

{c) Yes
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Rall- cum -Road Bridge over the Ganga
near Patna

[Shri Bibhutl Mishra:
Shri P. R. Chakravertii:
Shrimati Savitrl Nigam:
1437. { Shri Ya‘hpa) Singh:
| Shri Bagri:
| Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Railways ba
pleased to state:

(a) whether it is a fact that the
construction of a rail- um.road
bridge over the Ganga near Patna

has been sanclioned;

(b) if 3o, the estimated expenditure
on this project; and

(c) the benefits likely to ecerus
from the construction of this bridge?
The Minister In the Minis-
try of Rallways (Shrl Bham Nath):
(a) to (c). There Is no proposal so far
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either from the Government of Bihar
or from the Union Ministry of Trans-
port for the construction of rail-cum-
road bridge over the Ganga at Patna.
However, from the point of view of
reil transport, the existing rail-bridge
near Mokameh ls considered sufficlent
to meet the needs of trafic in the
area.

Allocation of Pig Iron te Foundries

1438, Shrl 8. M. Banerjee: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that pig
iron i: being allocated to some of the
foundries in quantities far 1n excess
of their licensed capacities and alio
to unlicensed foundries which are
manufacturing cast-iron sleepers and
other railway castings;

(b) if so, whether such an alloca-
tion is permissible under the rules;
and

(c) if not, the action taken against
the firms and persons responsible for
such violations?

The Minister of Sieel and Mines
(Shrl Sanjiva Reddy): (a) to (c). As
the control over price and distribu-
tion of pig iron and ingot moulds has
been withdrawn with effect from 20th
August, 1865, any foundry can now
get pig iron without a quota certifi-
cate or authorisation. Prior to decon-
trol, allotment of pig iron to foundr-
ies was made within the maximum
limit of assessed capacity as recom-
mended by the =ponsoring authority
of the Licensed foundry. In the case
of Sleeper Maonufacturers, allotment
were made to the extent of the
quantity recommended by the Railway
Board, Supplies made to foundries
in excess of their assessed capacity or
allotment were subject to adjustment
against their future entitlement.

Melattur-Ferok Rallway Line in
Kerala

1439. Shrl Mohammed Koya: Will
the Minister of Railways be pleased
to state:

{a) whether it iz a fact that the
Keraln Government have suggested
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the inclusion of the Melattur-Ferok
Railway line in the Fourth Five Year
Plan; and

(b) if so, Government's reaction
thereto?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) Doeg not arise.

Package Programme for Trade among
Developing Countries

1440. Shrimat! Tarkeshwarl Sinha:
Will the Minister of Commerce be
pleased 1o state:

(a) whether India has proposed a
package programme for encouraging
trade among developing nations in the
specia’ working group meceting of the
GATT; and

(b) it so, what arc the specific pro-
posals?

The Minister of Commerce (Shri
Manubhal Shah): (a) No. Sir, A
number of tentative suggestions have
besn made by the reprcsentatives of
India and other less-developed coun-
tries during discussions in the GATT.
The feasibility of adopting some of
these proposals in a proframme for
incrensing trade amongst the develop-
ing countries is being examined by a
working party appointed by the
GATT.

(b) Does not arise.

Tralning to Indlan Techniclans in
Soviet Aldeq Steel Plxnits

1441 J Shri Yashpal Siagh:
* Shri Hem Barux:

Will the Minister of Steel
Mines be pleased to state:

(a) whether he had any discus-
sions in Moscow regarding the
training plans for Indian technicians
working in Soviet aided Steel Plants:

(b) if so, whether it is a fact that
the Soviet experts were critical of
India's present training plans as be-
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ing inadequate to meet the long-term
requirements of the projects concern-
ed; and

(c) the reaction of the Government
in the matter?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) to (c). The
question of training of technical per-
sonnel working at the steel plants
was discussed with a view to gultably
orienting  existing  training  pro-
grammes 50 as to meet the nceds of
the future. Some of the suggestions
made are being followed up

Development of Machine Building
Industiries

{ Shrl Daji:
J Shrimati Vimla Devi:
1442, | Shri Warlor:
! Shri Prabhat Kar:
| Shri Vasudevan Nair:

Will the Minister of Industry and
Sapply be plens=ed to sla‘e:

fa) whether any schemes have been
worked out for the development of
machine building industries during
the Fourth Five Year Plan;

(b} if su, the main fealures there-
of; and

(e} the role that has been assigned
to the private se-tor in the develop-
ment of these industries?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): ia) 1o (c).
Various Schemes for establishment of
maching 'hui'ldin‘ industries both in
the Public and in the Private Sectors
during the Fourth Five Ycar Plan,
are under discussion Decision on
these schemes will be taken as moon
as the Plan is finalized,

Amenities at Nangal Dam Rallway
Statiom

1443 Shrl Dalfit Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 3304 on the Tth May,
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1965, and state the steps being taken
to provide the proposed passenger and
staff  amenities at Nangal Dam
Station?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): Work of providing flush type
latrines in the Ist and 2nd class wait-
ing Rooms at Nanga] Dam has been
sanclioned and is in progress,

Plans and estimates for the follow-
ing works at Nangnl Dam Station are
being got ready.

(i} Provision of shed over passen-
ger platmorm.

(ii) Provision of common sanitised
latrines and bathing facilities.

(i) Provision of additional passen-
ger platform,

fivy Provision of Ground Hydrants
for washing rakes,

Provision of additional facilities
like porch outside station build-
ing cloak room, |uggage office
more benches on the platform
and book-stall,

v

fvi) Provision of Third class waiting
hall

fvii) Goods and Parcel facllities
fviii) Provision of retiring room,
Supply of Cement to Pomjab

1444. Shri Daljit Singh: Will the
Minister of Indastry and Supply be
pleased to state:

fa) the present requirements of
Punjab for cement; and

(h) the quantity of cement actually
allotted to Punjab during 1964-65 and
1985-68 so far?

The Depuly Minister in the Minks-

try of Indusiry and Supply (Shri
Bivodhendra Misra): (8) and (b)
The following figures indicals the
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demand and allotment of cement to
Punjab (under State Quota):

Year Demand  Allotment
{Ii’l_ t_u:mc.j
1964-65 nyretr 4.89,300

1955-66 (April-
September, 196:)  6,69,846  2,40,000

Tea Gardens in Assam

Il“.'t. Shri Maheswar Najk: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that one
fourth of the total number of Assam's
ten gardens have become completely
uneconomic; and

(b) if so. the action being taken to
revitalize them?

The Dcputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) No, Sir

(b) Does not arise,
Supply of Rall Cars to East Africa

1446, Shri Heda: Will the Minister
uf Commerce be pleased i state:

(a) whether Government
securrd any contract for the
of rail cars to East Africa;

(b) if so, the number of wagons and
rail cars to be supplied; and

(c) the foreign exchange that would
be earned as a result thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). An
Indian firm has secured & contract
for supply of 480 railway wagons to
the East African Railways and Har-
bours Organisation. The total approxi-
mate value of the contract would be
about Rs 80 lakhs.

Acrumulation of Handloom Cloth and
Slik in the South
Shri Seshiyan:
1417 4 Shri A. V. Raghavan:
|_Shri Potiekkati:
Will the Minister of Commerce be
plensed to state:
i) whether there has been recently
a heavy accumulation of handloom

have
supply
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cloth and silk and art silk handloom
goods in the South;

(b) if so, the extent of accumula-
tion; and

(c) the steps taken by Government
to liquidate the glut?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V, Rama-
swamy): (a) Yes, Sir.

(b) About Rs, 4:45 crores worth of
handloom goods in Madras State in
May 1965 representing thres months’
production of Primary Societies and
four times normal turn-over of the
Apex Society. Similar accumulations
had taken place in the States of
Andhra Pradesh and Maharashtra,
though not to the same extent

(e) The Reserve Bank of India gave
additional credit facilities 1o the
Madras State Apex Soclety for market-
ing of handloom cloth to the extent of
Rs. 100 lakhs against the earlicr limit
of Rs. 70 lakhs. The Madras Govern-
ment gave an advance of Rs. 50
lakhs to the Apex Society for increas-
ed procurement fromn the Primary
Societies, The State Government
have glso announced an additional
rebate on wholesale sale of handloom
cloth by the Co-oprrative Socielies
for a period of two months from
1-6-1965, which has been since extend.-
ed by another two months.

Facllitles on N.E. Eallway

1448, Shri Bibhoti Mishra: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
tacilities like the number of Mail/Ex-
press traing, number of seats provided
in different classes and the catering
facilities in the trains passing through
Champaran District on the North-
Eastern Railway are less than those
provided on the Eastern Railway:

(b) whether it is also a fact that
the fares oo both the Rallways are
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the same for the Fxpress/

Mail/Passenger trains; and

(c) if so, whether Government pro-
pose to change the fares accirding to
the facilities and comforts provided?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) Provision of Yacilities
such as number of Mall/Express
trains, accommodation provided in
different Class s, Catering facilities
etc. depend primarily on the pattern
and volume of traffic offering cn &
particular section and not on the
basis of regional or any other consl-
derations. The pattern and volume of
traffic varies even from section to
section on the same railway not to
speak of that between gections on
two diffrr~nt railwavs, Comparison
of the facilities provided on the rall
pections in the Champaran Civil Dis-
trict of NE. Railway with those ob-
taining on the Eastern Railwey is
therefore not tenable,

(b) Yes.
{c) No,
‘Dry Port’ im Delhl

1449. Shri D, C. Sharma: Will the
Minister of Commerce be pleased to
Etate:

fa) whether the Northern India
Regional Export Advisory Committes
has rec: mmendad the creation of @
“dry port' in Delhi to facilitale ex-
porters in the reglon; and

(b) if so, the reaction of Govern-
ment to the proposal?

The Minister of Commerce (Shrl
Manubhal Shah): (a) Yes, Sir.

(b) It has not been ponssible to
accept the recommendation of the
Export Promotion Advisory Commit-
tee for Northen Region because of the
following reasons:—

(1) At present facilities of exami.
nation and scaling of export
consignments at the factory
site are granted all over India,
Such facilities are available

1114 (AI)LSD—4
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for excisable goods or poods
under claim for drawback of
duty paid on matcrials used
in their manufacture or goods
of delicate nature such as
works of art etc, the open-
ing and repacking of which at
the port of export would be
dangerous or inconvenient,

(2) Dclhi is already having =
foreign post office and both
the airports at Delhi arc dec-
lared to be customs airports.
Thus, full-fledged customs
facilities for export cf all
articles by post or air to a
foreign couniry are already
available in Delhi.

Water Supply at Patiala Station

1450, Shri A. N, Vidyalankar: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that com-
plaints have been made to Govern-
ment that at many railway stations
unhygienic water was being supplied
to the public for drinking purposes;

(b) whether it is also a fact that
a medical analysis of the drinking
water supplied from a cooler at the
Patlala railway station showed that
the water was unfit and harmful for
human consumption;

(c) whether it is also 5 fact that
even after this medical report was ob-
tained. the same water continued to
be supplied for several months, and
is still being supplied to the public;
and

(d) if o, whether Government
pave taken notice of such serious
iapses on the part of the rallway Ad-
ministration?

The Minister of State in the Mints-
try of Railways (Dr. Eam Subbag
Bingh): (a) No.

(b) Yes,
(e) No.
(d) Does not arise.
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Production of Textile Machinery

Shri Sham Lal Saraf:
“”‘{ Shri P. C. Borooah:

Wil the Minister of Industry amd
Supply be pleased to state:

(a) whether it is a fact that the in-
digenous production of textile machl-
nery has rea.hed an all-time high re-
cord;

(b) if so, the extent of its produz-
tion during 1964;

(c) the percentage Increase in pro-
due lon over ths preceding decade;
and

(d) how far the country has be-
come self-sufficient in this respect?

The Deputy Minister In the Minis'ty
of Industry and Supply (Shrl
Bibudhendra Misra): (a) to (d).
The indigenous production of textile
machinery reached an all time high in
1964 when machinery worth about
Rs, 45 crores (including spares and
accessories worth about Rs. 22 crores)
was produced The production of such
machinery in 1956 wag Rs. 7-39 crores,
exclusive of spares and accessories
for which flgures are not readily
available, There has thus been consl-
derable inercase in production over
the last decade. In addition to indl-
genoug production there were also
imports of textile machinery during
1964-65 of about Rs. 22 crores,

LD.Cs. em Rallways

1453 Shri Harish Chandra Mathar:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that hun-
dreds of Railway emplovees who join=
ed Railwavs as Lower Division Clerks
retire as Lower Division Clerks;
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(b) what consideration Government
bave given to this stale of affars;
and

{¢) whether any other category of
officers retire in the same grade in
which they enter the service?

The Minister of State in the Minis-
try of HMallways (Dr., Ram Subhag
Bingh): (a) No, except a very small
number of clerks in the Accounts
Department on Railways who :flll to
pass the Appendix II E: i

(b) 25 per cent vacancics in the
category of Clerk Grade 1 in the Ac-
counts Department have been reserv-
ed for promotion of Clerks Grade II
on the basis of seniority-cum-suit-
ablility, subject to their passing a
simple written test.

(c) Yes.

Public Sector Undertakings

{Shri A. N. Vidyalankar:
1454, { Shri Bagrl:
L Dr. L. M. Blaghv:
Will the Minister of Industry and
Bupply be pleased 1o state:

(a) whether it in & fact that the
Government have decided to appoint
a qualified Technical Officer to wurk
out details for the development of an-
eillaries in the public sector under=
takings and to guide the anciliary
uni s;

(b) the qualifications which have
been pres ribed for the post and how
the selection will be effected;

(c) the names of public sector
es'ablishments around which ancil-
laries are to be organised; and

{d) whether all the ancillaries will
be in the private sector and if so,
what special facilities will bse made
avai'able to the entreprensurs?

The Devuty Minister in fhe Minlstry
of Indestry and Sapply (Bhrl
Bibudhendra Misra): (2) and (b).
There is a Division, with a Director
as its heud in ﬂne cl'ﬂeve of the
Devel Com. » Small
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Scale Industries, whose responsibility
is to organise and develop ancillaries,
both in the public and priva'e sectors
The question of appoinling a new
Technical Officer for the purpose does
not therefore arise. Many of the pub<
lic sector undertakings have designats
ed their own high level technical
officers, for working out details for
development of ancillaries.

(c) As a result of the efforts made
by the Ancillary Division of the Cen.
tral Small Industries Organisation,
significant progress has been made by
the following public sector under-
takings in facilitating the establish-
ment 5! ancillary units:

(1) Hindustan Machine
Bangalore.

Heavy Electricals, Bhopal.

Bharat Electronics, Banga-
lore.

Antibiotle Factory, Poona.
Antiblotic Project, Rishikesh

Heavy Engineering Corpora.
tion, Ranchi.

Tools,

(2)
(&)

[£0]
(5)
(8)

are taking place with
undertakings to

Discusslons
other public sector
take similar gction.

(d) It is Government's expectation
that development of ancillaries will,
for the very large part, be in the smald
scale industries private s~ctor. The
following facilities are admissible to
the small scale ancillary units having
a capital investment over Ra 5 lakhd
but up to Rs 10 lakhs:

(i} Technlcal
Small Industrir-
tutea

(1iY Supply of machinery under
the hire purchase scheme of
the National Small Industries
Corporation.

{iliy Allotment of factories
Indusirial Estates.

astistance by the
Service Ins-

in

In addition to the above, the follow-
ing facilitier are gvailable to small
scale ancillary units having a eapital
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investiment up to Rs. 5 lakhs only,
like any other small gcale unit:

(i) Enlistment under Cen'ral Gov-
ernment Purchase Program-
me: exemption from payment
of security deposit; 15 per cent
price preference over large
undertakings for tenders
invited by the Director Gene.
ral of Supplies & Disposals.

(il) Eligibility for allotment of
steel, import quota ete. from
small scale Industries quota of
the State.

Credit facilities from the State
Bank of India and other
sources.

Parcel Office, Jagadhri Btatiom

1455, Shrl Guolshan: Will the Minis-
ter of Rallways be pleased to state:

(i)

(a) whether it Is a fact that the
Bpecial Police Establishment raided
Parcel Office, Jagadhri Railway Sia-
tion in May, 1963; i

(b) it so, what was detected; and

(c) the action taken against the
#aff concerned?

‘The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Bingh): (a) Yes,

(b) One Parcel clerk was found
having private cash of Rs. 2:13 on his
person in violation of the extant
Instructions.

(c) On the basis of the SPE's report,
the competent authority hag initiated

disciplinary proceedings against the
employee,

Oement Factory In Keraln

1458. Shri Maniyangadan: Will the
Minister of Industry and Supply be
pleascd to state:

(a) whe'her it is a fact that omly
white cement is preduced at the ce
ment factory at Kottayam in Kerala
Btate;

(b) if so, the reasons therefor;

_ (e) whether any representation has
been received that grey cement should
also be produced at the factoly te

SEPTEMBER 3, 1965

Written Answers

3674

meet the acute shortage of the com-
modity; and

(d) the action taken thereon?

The Deputy Minister in the Ministry
of Indusiry and Supply (Shrd
Bibudbendra Misra): (a) During 1064,
the Kottayam Cement lactory pro-
duced about 49,500 tonnes of portland
grey cement and 11,500 tonnes of
white cement: during 1985 the pro=
duction of grey cement has so far
been ni| and about 20,500 tonnes of
white cement only has been produced.

(b) The factory has been permitted
to produce grey as well as white
cement. Production of grey cement
is comparailively uneconcmic, the raw
material used being lime-shells from
a lake, and the operation on a small
scale.

(c) No, Sir.
(d) Does not arise,

Import of Outs

1457. Shrl Krishnapal Singh: Will
the Minister of Commerce be pleased
to state:

(a) the to'al quantity of oats im-
ported into India during 1904.85;

(b) how much quantity was for (i)
horse feed and (il) breakfast food;
and

(c) whether the licences for these
imports were lssued to the octuw
consumers or to the conlractors?

The Minister of Commerce (Shrl
Manubhal Shah): (a) 1104 tonnes of
oats were imported into India during
1964-65,

(by and (c). A statement showing
particulars of import licences issued
for import of Oats durine the licens-
Ing periods 1964-65 and 1965.66 (upto
22nd May, 1065) is placed on the
Table of the House, [Placed im
Library, See No, LT-4741(65.)
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Manufacture of Ball and Ralier Bear-
ings
1458, Shrl Gokulananda Mohanty:
Will the Minister of Industry and
Bupply be pleased to stale:

{a) whether the existing umits of
Ball and Roller Bearing manufac
turers are capable of meeting Lhe
country's demand for bail and ioller
bearings;

(b) whe=ther all of thein have ob=-
tained economic footing; and

fe) if not, the steps Government
prop.se to take to raise them to eco-
nomic level?

The Deputy Minister In the Minlstry
of Industry and Supply (Shri
Ribudhendra Misra): (a) Quanti-
tatively, the present Indigenous pro-
duction is able to meet about half of
the existing ind.genous demand for
rolling contact bearings. In terms of
types and sizes, and by wvalue, a large
portion hay still to be imported,

(b) and (c). The units so far licens-
ed have varying capacitics, and are
expected to expand further. With a
vicw to enabling the existing units to
achicve more economic levels of pro=
duction, Government have placed this
industiry on the banned list for pur-
poses of further licensing of new units
and only schemes for diversification or
expansion of the existing units are
being considered for approval on
merits.

Procedure for purchase of Cars and
Scooters

( Shri Surendra Pal Siagh:

| Shrl P. C. Borooah:
Dr. Mahadeva Prasad:

“”’J Shri R. Barua:

Shri D. D. Mantri:
Shri Basumatari:

Will the Minister of Industry and
Bupply be pleased to stale:

(a) whether Government have In-
#troduced & new procedurs for the
purchase of cars and scooters to pre-
vent black-marketing in these vehi-
eles; and

(b) if so, the main modifications
introduceq in the pro.edure?

The Deputy Minister in the Ministry
of Industry and Supply (Shrl
Bibudhendra Misra): (a) Ycs, Sir.

(b) The Motor Cars (Dietribution
and Sale) Control Order, 1959 and the
Scooters (Distribution and Sale) Con-
trol  Order, 1960, have recently
been amended as under:—

(i) According te an amendment
order, which came into force
from the 20th May, 1863, the
customers are required to book
the orders for motor cars/
scooters only with tre dealers of
the area in which they reside,

According to two subsequent
smendment ordera issued on the

(ii

—

20th June. 1083 and the 28th
August, 1885  every customer
has to furnish along with his

ord~r for a Motor Car/Scootcr,
a Post OfMce Savings Bank Pass
Book evideneing the fact that
he hag opened a Sccurity Depo-

sit Account in the Prst Office
for a =um nnot less than
Re 2000/M<. 250  respectively

and pledged to the dealer with
whom the order is booked. Any
person whose arder was pend-
ing on the honks of the desler
on the 29th June. 1989 is alsn
required to furnish, within 0
davs from  that date, a Post
Ofee Saving Bank Pass Baok
in liou of ths hank pusrantre
already furnished to the dealers,

Passenger Amenitics on Southern Rall-
way

1480 Shri Basappa: Will the Minis.
ter of Rallwaye he plensed tc state
the passenger amenities that arv going
to be provided during  the current
year In Mysore and Hubll Divisions of
the Snuthern Rallwav?

The Minister of State In the Mints-
try of Rallways (Dr. Ram Sobhag
Bingh): A list showing the various
passenger amenity works thst are
propo=ed to be provided or have heen
provided Aduring the current year in
Mysore and Hubll Divisiona, W
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»laced on the Table of the House
[Placed in Library. See No. LT-4742/
€5].
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Memufnciure of Tractars and Power
Tillers

[ Shri A 8. Saigal:

| Bhri J. P dyotlshi:
1463, { Shri Wadiwa:

| Shri Chamdak:

| Fhrimati Minimats:

Will the Minister  of Indusiry and
Bapply be pleascd o state:

(a) the number and names of
Btate Governments/State  Industrial
Corporations. whih have applied for
grant of licences for the munulacture
of tracturs ang power tillers during
the Third Plan period; and

(b) it so, the number and names of
such Corporations to whom such
Meences have so far been issued?

The Deputy Minister in the Ministry
of Indastry and Buopply (Shrd
Bibudhendra Misra): (a) and (b). The
undermentioncd State Govirnments/
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State Industrial Corporations applied
for the grant of indusirial licence ‘or
the manufacture of traclors and
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power tillers during the Third Plan
and the decision taken on these appli-
cations is indicated against ench:

Name of Govt./State Industrial 1

5.
N, Corporation

1. Industrial Development C.orpomation  Power Tillers.

Whether liceme

tem applied for
granted or pot

manufacture

A letter of intent has

of Orissa, Bhuvaneswar. been issued.

1. Director of Industries, Punjab. (i) Power Tillers A letter of intent is
likely to be issued
shortly.

(ii) Tractors. Licence not granted,

3. U.P. State Industrial Corporation, Power Tillers A letter of intent ‘s

Kanpur. Iiﬁciyﬂ to bhe issucd
shortly.

4. Director Industries, Mahdya Pradesh Tractors.

Licence not granted,

Licences for Madhys

Fradesh

[8hri A. B. Saigal:
et 1 Shri J. P. Jyotishi

Shri Wadiwa:
Will the Minister of dusiry and

Indust rial

the Cochin Port because cf the restric-
tiong imposed on their import by the
Government of Burma; and

(b) it so, the steps taken by Go-
vernment to find alternate markets
for the dry prawna?

The Minister of Commerce (Bhrl
Manuobhai Shah): (a) Such a situation

Shrl Chandak:
Supply be pleased to state:

(8) the number of appli:ations fur
ths grant of industrial licences re-
ceived from the private parties and
recommended by the Government of
Madhya Pradesh during the ycars
trom 1962 to 1965;

(b) the particulars of the applics-
tions recc.ved;

(c) the da‘es on which these appli-
catlons were received; and

(d) the time likely to be taken for
the final dlsposal of the same?

The Deputy Minister in the Minlstry
of Industry and Sapply (Shr
Bibodhendra Misra): (a) to (d). In.
formation is being collected ard will
be laid on the Table of the House

Export of Prawng

1485 Shri Koya: Will the Minister
of Commerce be pleascd to state:

(a) whether it s a fact that »
large quan'ity of prawms is lying at

does not existing at present.
(b) The question does not grise.

Railway Electrification Workers

1466. Shrimati Renu Chakravarity:
Will the Minister of Rallways be
pleased to state:

(a) whether Government are con-
sidering the demand of the Railway
Electrification Workers who  have
besn working on different projects
for several years Lo be declared per-
manent; and

(b) if 30, at what stage the matter
stands at present?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) No.

(b) Does not arise.

Electrification of Luckmow-Ganhati
Bection

67 Dr. Mahadeva Prasad: Wil
the Minister of BRajlways be pleased
to state:

fa) whether there is any proposal
for extending electrification of the
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Lucknow-Gauhati section of the

North Eastern Railway;

(b) If so, when the proposal is to
be materialised; and

(e) it not, the reasons therefor?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
{a) No.

(b) Does not arise,

(e} The trafMc density does not
Justify electrification.
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Bhortage of Wagons in Gujarat

[Shri Jashvant Mehta:
J Shri Solankl:

] Shri P. K, Deo:

 Shri Narasimha Reddy:

14

Will the Minister of Raliways Dbe
pleased to state:

(a) whether it is a fact that trade
s experien:ing great difficulty in
getting wagons jn the Western Zone
in Gujarat region for the movemcnt
of cotton, cott_n seeds, china-clay, oil
and salt from April, 1965; and

(b) the steps Government have
taken to remove the difficulties?

The Minister of State in the Min's-
try of Rallways (Dr. Ram Subhag
Singhi: (a) and (b). From April,
1965 onwards there was heavy move-
ment of imported foodgrains and fer=
tilizers from Kandla and the other
two ports in Gujarat, namelv, Bhav-
nagar and Navlakhi due to the bunch-
ing of ships as a result of the Long-
shoremen’s strike in US A, During
the period April to July, 1465 at
Kandla. Bhavnagar and Naviakhi on
an average a total of about 334
wagons of foodgrains and fertilizers
were loaded daily as against 100
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wagons during the corresponding
period of last year, that is, an increase
of 687 per cent. The heavy move-
ment of foodgrains and fertilizers
coupled with tha trouble in Kutch had
some repercussion on the movement
of non-priority trafic in the Bhav-
nagar and Rajkot Divisions. Efforts
have, however, been made to step up
loading of mon-priority commodities
iiks eotton, cotton seeds. china-clay
ete. During the first 20 davs of July,
1985, a to‘al of 2.146 wagons of these
commndi‘'ies were loanded as compareg
to 1.714 wagons durlng the corres-
pond'ne period of 1964. The improv-
ed loading is being maintained.

Stee] Plants

1471, Shrl H. C. Linga Reddy: Will
the Minister of Steel and Mines be
plrased to state:

{a) the number of steel plants
working at present In India;

(b} ths number of stee! plants pro-
posed to be set up jn the Fourth Five
Year Plan; and

(¢) whether the targeted quantities
of ateel produ tion in  ‘he present
rte~l plants wounld meet the require-
ments of the country and if not, how
much more stee] has to be produe-d?

The M'nlster of Steel and Mines
(Shrl Sanjlva Reddv): (a) to fc).
There are at present flve large in‘e-
grated mild steelworks in India three
of which are being expanded. These
strrlworks are  expected to vield a
tntal production of A-9 million tonnes
stre]l ingols per annum on completion

of their present expansion pro-
grammes,
Tt is estimated that the demand

for ster] in the Fourth Five Year Plan
woinld be of the order of 185 mill'on
tanners of ateel Ingots. The existine
steelworks by way of further expan-
rinne, as wrll as  the Bekaro steel-
wnrke ars expectad to vie'd between
thamaa'ves a total production capa-
ety of mhout 15 miTlion tons per
annum. For the balance, it is propos-

ed to set up a new steelworks of about
}'3 million tonnes, However, the
entire steel develupment pirugramme
during the Fourth Plan ig at present
under review,

Export of Tomato and Fruit Juloss

1472, Shri Raghnnath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether tomato juice and fruls
Juice are being exported from India;

(b) if so, to which countries and
by which Indian firms; and

(¢) the amount of foreign exchange
earmned as a result of such expcria
during 1063-84 and 1064-657

The Minister of Commeree
Manobhal Shabh): (a) Yes, Sir,

(Shrt

{b) A statement showing the values
of exports of fruit juices to various
destinations during 1963-64 and 1964-
B5 j3 placed on the Table of the
House. [Placed in  Library. See
No LT-4745/85]. As exports of frult
juices dn not require licences, the
names of firms exporting this ftrm
are not availahle. No separate statis.
ties nf exports of tomato juice are
availahle as this is nor  classified
separately in the Manthlv Statistics of
the Forelgn Trade of Tndia

feY The value of fruit jnices export.
ed during 19A3-64 was Rx 739 lakns
and that during 1964-65 was Rs. 1373
lakhs.

Mine Labourers in aa-Jamda Beclor
in Bilhar

147%. Bhrl M. C. Sov: Will the
Minister of Rallways be pleased to
state:

fn) whether it is & fact that the
m'ne labourerg in Gua-Jamda seclor
in Bihar have no transport facilities
in their dmly trip to mines from
homes and bazk and are using goods
traing for the same; and

(b)Y if so, the steps taken in the
matter?
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The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) No,

(b) Does not arise,
EEC. Commision

1474, Shri Burendra Pal Singh: Will
the Minister of Commeree be pleased
to state:

(a) whether it is a fact that the
E.EC. Commission is unable to parti-
cipete in the Kennedy Rbund of tariff
megotistions at Geneva under the
umbrella of GATT; and

(b) if so, whether it will affect
Indiy adversely and in what way?

The Minister of Commerce (Shri
Manubbal Shah): (a) In the Kennedy
Round of Tariff Negotiations, Indus-
trial and agricultural products are
being examined sparately for the pur-
pose of effecting tariff cuts on vhem.
In July, 1965, the participating coun-
tries carried out the first examination
of the indusirial products of intercst
to developing countries, included in
the Exception Lists of the developed
countries taking part in the negotia-
tions. The E.EC. Commission took
part in the negotiations in July under
a mandate given to it by the Council
of Ministers of the EEC. gver a year
ago for negofations on industrial

products.

The Commission has yet to receive
a mandate from the Council of
Ministers of the EE.C. to participate
in the negotiations on agricultural
products, The date scheduled for sub.
mitting offers on agricultural products
is 16th September, 1965,

() Does not arise.

‘Shortage of Cement in Mahareshirs

[Shri M. L. Jadhav:
135, { Shrl Jedhe:
L Shri Kajrelkar:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether recently there has
been any complaint of shortage of
cement from Mahsrashtra State;

SEPTEMBER 3, 1865
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(b) whether it is a fact that the
eonstruction works in respect of wells
and housing huve been held over for
want of cement; and

(¢) the efforts made to augment
the supply of t for Mah ht
Gtate?

The Deputy Minister in the Minisfry
of Industry and Sapply (Shrl
Bibudhendra Misra): (a) Yes, Sir.

(b) The allotted quantities of
cement are expect to be utilised by
the State Government in the light of
relative essentiality and priorities of
each demand. In this process some
works of lower priority may have, of
necessity, to be postponed or spread
over a longer period of construction.
The exact magnitude of such cases
cannot be estimated,

(cy All efforts are being made to
augment supply of cement by expedi-
tious sefting up of new units and
greater utilisation of existing capocity.

Overcrowding ean Bombay-Del
Ceatral Eallway Route

[ Shri M. L. Jadhav:
178 4 Shrt Jedne:

Wil the Minister of Rallways bs
pleased to state:

(a) whether Governmant are aware
of the heavy overcrowding on the
Bombay-Delhi route on the Central
Railway; and

(b) if g0, whether Government pro-
pose to introduce a Janta train on
this route to cope with the rush of
passenger traffic?

The Minitter of Slats in the Minis-
try of Rallways (Dr. Bam Subhag
Bingh): (a) and (b). The need for
the inlroduction of an additional
train between Bombay VT and Delhi
on the Central Railway route is re-
cognised. The introduction of such
an additional train is, however, not
feagible at present for want of line
capacily on various sections on this
route. Works to increase the line
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capacity on this route are in progress,
on the completion of which the intra-
duction of the additional train will be
considered,

Geological Survey of HP.

1477, Shri Raghonath Singh: Will
the Minister of Steel and Mines be
pleased o state:

(a) whether the Geological survey
of India has indicated extennuve
deposits of limestone, copper, rorx
salt gypsum and coal jo Himacha]
Pradesh;, and

(b) if so, the details thersof?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) Exten-
sive deposits of limestone and some
deposits of rock salt gnd gypsum have
been indicatzd in Himachal Pradesh
during survey of that region by the
Geological Survey of India. The oc-
currences of copper and coal are,
however, of no economic importance.

(b) The reserves of limestones
have bren estimated at about 400
million tonnes more than half of
which is of high grade. The reserves
of gypsum gagre of the order of 13
million tonnes, The reserves of salt
in Mandi are estimated to last for 10
years at the present rate of produec-
tion,

Shipment of Juie Geeds to Indenesia

1478, Shri Raghunath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether shipment of jute goods
which wag ordered by Indonesia
bas not reached that country and
claim is being forwarded by Indo-
nesia to India in this connection; and

(b) En.ﬁ-!mfwdhbmwr-

ing the
with the contraci?

The Minister of Commerer (Shri
Manubbal Shak): (a) and (b). The

shipment of jute poods to Indonesia
have yet to be completed. No claim
has been received from the Indonesian
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side and the question of dishonouring
the commitment dovs not arise.

Steel Plamt at Hospast

Shri Solanki:
Shri P. K. Deo:
1470, { Bbrl Narasimua Reddy:
Shri Sivamurihl Swamy:
Ghri Fasappa:
Will the Minister of BSteel amd
Mines be pleased to state:
(a) whether Government's atten-

tion has been drawn to the statement
of the 6th July, 1963 madc by the
Chief Minister of Aysore that the
State might still go nhead t0 set up
a steel plant at Hospet;

(b) whether the State Governmeni
have sought the approval of he
Centre; and

(c) whether the approval has been
glven?

The Minls{é* of Steel and Mines
(Shri Sanjiva R=ddy): (a) Govern-
ment's attention has been drawn to
certain reports in the Press stating
that the Mysore State might set up a
steel plant at Hospet subject to the
approval of the Government of India.

(b) No, Sir.
(c) Does not arise.
Steel Flani ia MP.

1480, Bhri Raghunath Singh: Wil
the Minister of Bteel and Mines be
pleased to stale:

(a) whether the Government of
Madhya Pradesh is pressing the Cem-
tra] Governmant to sat up a sesd
plant in the State; and

(b) if s0, the decision taken ia W
matter?

The Minister of BSteel and MMines
(Shri Banjiva Eeddy): (a) Yes Sur.

(b) The Bailadila region has been
studied by the British American steel.
works for India Consortium, who were
appointed by the Government of
India to recommend two of the most
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suitable sites for the Jocation of a new
(5th) steclworks in India, The recom-
mendations of the Consortium are at
prescnt under consideration.

Production of Coal In Fourth Plam

Shrl Sudhansu Das:
1481. { Shr| S, C, Samanta-
| Shri Subodh Hansda:

Will the Minister of BGteel and
Mines be pleased to state:

(a) the targets of producton of
eon] during the Fourth Plan, grade
wise, field-wise and sector-wise;

(b) the basls of estimation of re.
Quirements of coal; and

(c) the basis for assigning targets
for private and public sector col-
lieries?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The pro-
duction programme of coal for the
Fourth Five Year Plan has not yet
been finalised, though, tentatively, an
overall target of 120 million tonnes is
envisaged,

(b) The Industry-wise requirement
of coal during the Fourth Plan has
been estimated in  consultation with
the sponsoring authorities and user
departments. The likely growth of
such industries during the next five
years has been kept in view.

(c) In the case of coking and blend-
able coals the additional offers made
by the private and public sectors have
been accepted in full, For non.coking
conl, no additional production over
and abnve the production from the
Third Plan projects or schemes is en-
visaged, except about 3 million fonnes
by the Singareni Collieries Company
to meet the demand in the southern
region and 035 million tonnes by the
National Cnal Development Corpora-
tion in Patherkhera to meet the re-
quirements of the adjacent Satpura
Power Station,
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Technical Assistance for Sixth Blast
Furnace at Bhilal

1482. Maharajk Vijaya A d
Will the Minister of Steel and Mines
be pleased tp state:

(a) whether the technical assistance
for the installation of the Sixth Blast
Furnace at Bhilal is not considered
indispensable in view of Indian tech-
nicians having gained sufficient ex-
perience in this sphere wilh respect
to other Steel Plants; and

(b) the reasons which prompted
Government to seek the technical
assistance for this purpose?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) and (b).
The erection of the 6th Blast Furnace
Complex will be carried out by Indian
technical personnel. The services of
2 certain number of Soviet specialists,
however. would be secured to super-
vise the erection in view of the fact
that a portion of the equipment will
be of Soviet supply.

Import of Components for Sixth Blast
Farnace

14%3 Maharafkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) the reasons for importing cer-
tain components required for the in-
stallation of the Sixth Blast Furnace
al Bhilai;

{b) whether it is not economical or
feasible to manufacture them at
Heavy Machine Building Project
Ranchi;

(c) if not, the reasons therefor; and

(d) when it Is likely to produce
them at Ranchi from the point of
attaining self-sufficiency?

The Minister of Steel and Mines

{Shri Sanjiva Reddy): (a) and (b).
Lists of equipment setting out in
detail the equipment to be secured

from the Heavy Engineerine Corpo-
ration, Ranchi. and other indigenous
sources and the equipment to he im-
ported from the USSR were finalised
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in full eonsultation with the Heavy
Engineering Corporation and there-
fore tork fullv into account WHEC's
manufacturing eapacity in relation to
the project construction schedule.
For the equipment falling within their
scope of supply, Heavy Enrineering
Corporation have planned to import
certain components and sefni-finished
parts from the USSR.

fed Tt ha= beerme necessarv to im-
port eertain ranioment.  components
and semi-finished parts from the
USSR at the full range of facillties
reanired for the manufacture of these
items, and in particular, the Foundry
Foree Plant. has not heen enmmis-
sioned vet at the Heavy Engineering
Corporation, Ranchi.

fd)y There will he a prorressive
redurction in the imonrt enn*ent ae the
range of manufacturing fMeilities ot
Heavv Fneineering Corn~ratinn
Ranchi. becom~s more complete Tt fa
expected that by 1987-A8 a substantia)
part of the mechanieal enuinment
reauired for hlast furnaces will be
manufactured there,

Jha-andhalll Mines

1484, Maharafkuomar Vijaya Ananda:
Will the Ministr of Steel and Mines
be pleased to state:

fa) ‘he proeres: made to  develop
the semi-mechanical mines at Jha-
randhalli;

(b) the time by which the develop-
ment scheme would be completed;
and

(c) the total outlay involved?

The M'nister of Ste~]l and Mines
(Shri Sanjiva Reddv): (a) The
development of Benchee in fhe Mines
has already be-n completrd and *he
extraction of iron ore hy manual
m~thods is being un-dert-ken Fuorther
mining is beineg organiced with the
heln nf equipm-nt reecived sa far and
likely tn be availahle from construc-
tian relating tn Bhilai's 2'5 million
tonnes expansion.
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(b) The development scheme iz
likely to be completed by the first
half of 1968-69,

(c) The sanctioned capita] outlay is
Rs 21'9 million but the net invesiment
may be less as the equipmen! after
use im thic mine  je proposed to be
utilised In some other mines to be
developed,

Quality Control

14%5. Maharajkomar Vilava Ananda:
Will the Minister of Commerce be
pleasrd to state the npet results
echieved so far since the introduction
of the Compulsrry Qunli'v Control im
various exportable commodities?

Th~ Minister of Commerce (Shrl
Mannbhal Shah) The net results
achirved so far sinece the introduction
of compulsnrv Quality Control on
varinus evnortable commodities can
be assessed by:

(i) increase In volume of exports;
(ii) increase in per unit value;

(iil) decrease in number of com-
plaints, building of confidence
in overseas markets and more
repeat orders;

(lv) d=velopment of new markets;
and

(v) export of non-traditional items.

So far, over 60 per cent nf our ex=
port cnmmodities (excluding tea)
have been brought under the compul-
sory quality control and pre-shipment
insp-ction and one of the imp-riant
factors in the gradual inerease in our
exports particularly during the Inst
two wvears has been the introduction
of this compulsory measure, Many
instanres can be cited for the increase
in volume of exports of individual
commo-lities. increas~ in unit value,
en'ry intn new markets and export of
non traditional items However, just
to illustrate this mention mav be
made of cashew kern-ls for which the
compuleory scheme wagq introdured in
Ap=il. 1863 and till th~n ‘he order of
exports was Rs. 18 crores with the
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p2r unit value at Rs. 4°19. After the
introduction of the Scheme, the earning
from cashew kernels alone rose to
Rs. 29 crores during the year 1964.685
wilh the per unit value at Rs. 5-39.
The Scheme for salt was introduced
with effcct from August, 1963 gnd the
wvalue of our exports till then was of
the order of Rs 30 lakhs and the per
unit value Rs. 1729, In the year
1864 65, the volume of exports rose to
Rs. 67 lakhs with 8 unit value of
Rs. 2362, For mica, the scheme was
Introduced from August, 1984 and
unit value increased from Rs. 3-03 to
Rs. 3'12. Black pecpper and carda-
moms, before the introduction of the
eompulsory scheme, fetched Rs 373
and Rs. 15 por kg, respectively. while
aft’r the scheme the prires obtained
were Rs, 382 and Rs. 1611 per kg.
respectively.

As more and more commodities are
being covered under the compulsory
sch-me, complaints in  respect of
quality of these crmmodities have
completely dwindled In fact, there
have been appreciative references
received hoth directlv by the Govern-
ment of India as well as through our
Misgione abroad about the confidence
the buvers are gradually placing in
the quality of our goods.

Publicity for Exports

14%. Maharafrumar Vilaya Ananda:
Will the Minister of Commerce be
pleased to state:

(a) whether Goverrment are aware
that the existing publicity of export-
ahle qualitv products. that are com-
petitive by  international standards
and specifications, is very poor: and

(h) if 30, the steos proposed to be
taken to streamline the publicity
wingt

Th~ Minister of Commerce (Shrl
Mannbhhal Shahd:  (a) and (h). With
available resources an all out effort
is heine made to publ'cise Tndia's ex-
port products in the averseas markets.
Tect s and blicity measures
are constantly und-r review with 8
view to bringing about improvements.
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2. Increasing use is being made of
Press, Radio and Television to publi-
cise our gonds. The number of show-
rooms and trade ccentres in foreign
countries is being increased and their
set up being improved Documentary
films relating to India's export of
quality products are being screcned.
In addition, the warious Export Pro-
motion Councils and Commodity
Boards bring out journals. pamphlets,
folders, brochures, catalogues, etc.,
for external publicity,

3. Holding of wholly Indian exhibi-
tions in foreign countries ani parti-
cipation in international fairs and
exhibitions helps effectively in publi-
cising Indian products,

4, Directorate of Commercial Publi-
city in the Ministry of Commerce is
instituting a new quarterly journal
for buyers abroad. Its copies will be
freely distributed to foreign consum-r
organisations including Departmental
Stores, Publicity through the Exter-
nal Publicity Division of All India
Radio is being stepped up. Talks are
arranged regularly on rxport nroducts
with emphasis on quality. More and
more literature is being produced for
publicity of Indian goods in foreign
languages.

5. The Export Inspection Councll
which is entrusted with the task of
maintaining quality standards of onr
export products has sot up a Sub-
Committee specially for the purnose
of publicising the quality gtandards.

68, Financial assistance from the
Marketing Development Fund s
available to individual manufacturers
and exporters for external publicite.
‘The foreign Offices opened by Export
Promotion Counc’ls and Commodity
Boards alsn help to publicise the
quality products of this country.

7. It will be seen from the preced-
ing paragraphs that th= effort to
publicise our export poods has heen
growing with the increasing stress on
export cffort. The quality of our
enmmerc'al pnblicity abroad is heing
constantlv  imoroved. The Inter-
national Team on Export brought out
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by the Ford Foundalion at our request
will make guggestions, among other
aspects, on our commercial publicity.

8. Within the fotal limited resources,
the Hon'ble House will apprcciate
that the best possible utilisation of
different media of publicity is being
made.

Shrl 8. C. Samanta:
Shri M. L. Dwivedi:
| Shrl Subodh Hansda:

Will the Minis'er of BSteel ana
Mines be pleased to state:

1487,

(a) the production of plg iron
during the last three years, year-
wise;

(b) the steps taken to utilise non-
coking coal in small furnaces for pro-
ducing pig iron; and

(c) the incentives, if any, given to
imcrease the production of plg iron?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Total
production of pig iron during the last
three years is given below:

Year Tonnages
1682 5,706,309
1983 6,603,263
1084 8,503,142

(b) Pig iron Is being produced in
blast furnaces using cosl or coke, and
also in Electric furnaces. No steps
have besn taken to produce pig iron in
small furnaces ysing non-coking coal.

(c) With effect from 20.8-85, price
and distribution eontrol on pig iron
has been lifted. Government also
encourages the setting up of pig iron
units in the private sector, apart from
Eoing ahead with the programme for
setting up more blast furnaces in the
public sector for the development of
the Iron and Steel Industry.

M8neral Deposits In Anlhra Pradesh

1488 Shri P. Venkatasuhbainh: Wil}
the Minister of Steel and Mineg be
pleascd 1o state:

{a) whether it is a fact that In
Raya'aseema atea of Andhra Pradesh,
there are vast deposits of mineral re-
sources which are still not scientifi-
cally and sysiematically exploited;

(b) if so, whether Qovernment pro-
pose to make a detalled survey and
make complete npascssment of the
mineral deposits; and

(¢) whether Government also pre-
puse to start any public sector indus
try to utilise the mineral resourcea?

The Minister of Steel and Mines
(8hri Sanfiva Reddy): (a) and (b).
As a result of investigations by the
Geological Survey of India which are
still continuing several minerals of
economic importance have be~n locat-
ed in this grea. Occurrences of dia-
mond, corundum, mica, gold, pyrites,
serpentine, vermiculite, lead zine
copper, manganese, magnesite, felspar
and salt efflorescence have been
recorded apart from asbestos. barvtes,
calcite, clays, iron ores, limestones,
ochars, s'ates and stea‘itc  which are
being actively exploited.

(c) There is no proposal at present.

Goods/Parcel Clerks of Delhl Statlom

1489, Bhri Onkar Lal Berwa: Wiil
the Minister of Rallways be pleased
to state:

fa) the total number of cases re-
gistered by the Special Police Estab-
lishment against the Goods Clerks
and Parce! Clerks of Delhi area f-om
the 1st January to 15th July, 1963
who were found in possession of un-
decla-ed priva'e cash or having pri-
vate cash on thelr person in excess of
Rs. 2.50 while on duty; and

(b) the number of cases in which
the investigations have been complet-
ed and disciplinary action takea
against the officials concermed?
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The Minisier of State In the Minis-
try of Raiways (Dr. Ram Subhag
Bingh): fa) Six cases involving 11 em-
ployees have been registered by the
Special Police Establishment against
Goods Clerks and Parcel Clerks of
Delhi Area from 1-1-1965 to 15-7-1085,

(b) Investigations in all the six cases
have been completed by the Spe.ial
Police Establishment and on the basis
of their reports, the competent autho-
rity has initiated disciplinary proceed-
ings against the concerned employecs.

Import of Books

( Shri Dinen Bhattacharys:
. Shri Tan Singh:

Dr. Ranen Sen:
|_Shrl Sidheshwar Prasad:

Will the Minister of Commerce be
pleased to state:

1480,

(a) whether Government have cur-
tailed the impor® of books and publi-
cations from abroad; and

{b) If #o, the steps taken to see that
the progress in cultural and research
studies is not hampered?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.

(b) A Committee has been set up
under the Chairmanship of Shri Y. D.
Gundevia to review the import policy
for books and publications as announc-
ed for April, 1965—Mar h. 1966 period,
and recommend modification, it any.
The report of the Committee which is
expected shortly will receive due con-
sideration by the Government.

ok 3 sraiver ¥ wr o el figelt
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Wrilten Answers  SEPTEMBER 3, 1985 Written Answers

358

aar fmes ga s & & ferTi ) frady
HeFTN ¥ &7 H g ;

(m) @7 AT aar w@w wa
AT9F 1A% 965 H ¢4 T0a| aqr .
g=F # fedl wam wxw & fed
31wy frgifer faw & ; W%

(7) amr &wwre qa @dw # gf
safa & iz ?

ek s i s (we
wgut fag) (%) & (7).
Qi aF 1 AIT i OIF I T@T AT R
% ver ma o ifed wen
LT/4746/65]

(9) fg 1 fati o s oAam
fedi & wea WY 352 fgwid ®a
oA & &7 § a9, 11 & faw i€
o g

Dining Cars on the Assam Mall

1492, Shri J. N. Hagarika: Will the
Minister of Railways be pleasad to
state:

(a) whether Government are awarle
that the passengers travelling in the
Assam Mail running between Delhi
and Dibrugarh are subjected to lot of
inconveni®nce in ge ting meals for
want of dining cars attached to the
Mail; and

(b) when Government propose to
attach Dining Cars to the Assam Maill?

The Minister of State in the Minis.
try of Railways (Dr. Ram Subhag
Siogh): (a) and (b). No. On 3 Up/4
Down Assam Mails running between
Barauni and Dibrugarh, dining car
service is provided between Barauni
and Mariani Jn. There is no need for
dining car servi-e between Mariani
Jn. and Dibrugarh because the tram
passes over this section during the
night. As for 85 Up/86 Down Assam
Mails running between Delhi and
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Barauni, adeguate catering arrange-
ments exist at suitable stations en
route,

Ticketless Travel on Northeast Fron-
tier Railway

the
to

1493. Shril Basumaiarl: Will
Minister of Railways be pleased
slatz;

(a) whether It is a fact that the
numhber of tickelless traveliers has
increased on the North-cast Frontier
Raidway;

(b) it so, the reason therefor; and

(c) the number of ticketless travels
lers detected in June 1965?

The Minister of State in the Minls-
try of Rallways (Dr. Ram  Subhag
Sinzh): (a) Yes, slightly.

(b) The increase is due malnly to
increase in the number of passengers
carried,

{c) 23,011

Production of Faultless Cotton Cloth

1494. Shri Sham Lal Saraf: Will the
Minister of Commerce be pleased to
atate;

(a) whether it is a fa:t that so far
India has nct been able to produce
faultless cotton cloth of high reed
picks in the lengths acceptable In
the international markets;

{b) If 8o, the steps Governmant
propose to take to improve the post-
tion in this behalf; and

(c) the steps proposed to be takem
to train workers and supervisors In
these skills?

The Deputy Minister in the Minis.
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). A statement is lald
on the Table of the House. [Placed
in Library, See No. LT-4747/65].
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Fiy-Ash Cement

1495. Shri Kajrolkar: Will th: Minls-
ter of Industry ang Supply be pleascd
to state:

(a) whether fly-ash cement is as
effe.tive as cement;

(b) if so, the steps proposed to be
taken to manufacture the same: and

(¢) whe'her the Cement Corpora-
tion propos: o start manufactiuring
fly-ash cement?

The Deputy Minister in the Minlstry
of Industry and Supply (Shri Bibu-
dhendra Misra): (u) Yes, Sir.

(b) Schemes have already been ap-
proved for the manufacture of poz-
zolan cement using Ny-ash an.l/or poz-
zolan malerials at the cement fa.torics
at Ranavav  (Gujarat), Tajgangpur
(Orissa), Dalmiapuram (Madras) and
Sankarnagar (Madras<); a lettor of in-
tent has alsy been grantad to a privale
party for the manufacture of pozznlan
cement at Delhi based on 1he utiliza-
tion of the fly ash of “C" Power Sta-
tion of the Delhi Electricity Supply
Undertaking.

(¢) Yes, Sir.
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Allotment of Nickel to Blhar

1497, Shri Sidheshwar Prasad: Will
the Minister of Industry and Suppiy
be pleased to staie:

(a) whethor it is a fact that no allot-
ment of nickel has been made to
Bihar since April, 1962;

(b) if so, the reasons therefor; and
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(e) the basis on which the allot-
ment of this metal has been made to
other States?

The Deputy Minister in the Ministry
of Industry and Supply (Shrl Bibn-
dhendra Misra): (a) Yes, Sir.

(b) and(c). Prior to the April-
September, 1983 period, nickel used to
be imported in bulk by Messra
Greaves Cotton and Co., who made
supplies to small s:ale units on the
recommendations of the respective
Statz Directors of Industries. Alloca-
tion of nickel to the small scale sec-
tor, for distribution amongst the
States, was made for the first time in
April-September, 1863 period. It was
then decided that allocations of nizkel
to the State Directors of Industries
should be made on the basis of sup-
plies of nickel made to the small scale
units in the States by Messrs, Greaves
Cotton and Co. during the vears 1962
and 1963 and Statewise quotas were
allotted accordingly. Since, sccording
to ths information available with the
Central Small Industries Oranisation,
no units in Bihar ywere supplied any
nickel by M/s. Greaves Cotlon and
Co, during 1962 and 1863, no quota
was allotted to Bihar, It has since
been decided that the requirements of
Bihar should also be kept in view in
making allocations for future periods

Electrie Equipment Factory at Tatisfl-
wal near Ranchi

1498. Shri Sidheshwar Prasad: Will
the Minister of Industry and Sopply
be pleased to state:

(a) whether it is a fact that indus-
trial licence was issued to the Bihar
State Industrial Corporation for set-
ting up an eleciric equipment factory
st Tatisilwal near Ranchl in July,
1963;

(b) if so, whether necessary for-
elgn exchange has been allotted to the
party concerned; and

() if not, the reasons therefor?

The Deputy Minlster In the Ministry
of Industry and Supply (Shri Bibud-
hendra Mlsra): (a) to (e). M/s. Bibar
State Industrial Development Corpera-
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tion Ltd., Patna were granted three
licences under the Industrics Aect  in
March to July, 1963 for se'ting up
an industrial und>rtaking at Talisilwa,
ncar Ranchi for the manufacture of
Transformers, motors and Swit _hgear
and control gear. Their proposal for
the import of capital equipment for
a value of Rs. 1496 lakhs from UK.
for the implementatiog of their
schemes was finally approved and
forzign exchange allncated by Gowvern-
ment on the 3rd July, 1865,

Industria] Unlts in Madhya Pradesh

Shri D. C. Sharma:
1499. { Sbri Yashpal Siorh:
Shrl R. 8. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the im-
position of the 20 per cent cut in the
supply of Chambal power ‘o the in-
dustrial units in Madhya Prade h has
rendercd thousands of cotton textile
workers unemployed in Indore and
other cities of the Slate;

(b} it so, whether the Government
of Madhva Prade-h have approached
the Union Government with regard
to the restoration of the cut in power
supply; and

(¢) the steps taken by Government
to provide assistance to the State
Government in the matter and pro-
vide alternate employment to the

. textile workers thus rendercd jobless?

‘The Deputy Minister in the Minls-
try of Commerce (Shrl §. V. Rama-
swamy): (a) About 7528 lahourers in-
eluding textile workers are reported
to have been affected by the cut in
power supply.

(b) No, Sir.

(¢} The Union Minister of Irriga-
tion and Power convened & meeting
of representatives of th~ State G~vern-
ment and  FElectricity Board on
12-4-1965, wherein the possibility of
Eiving relief to the consumers by way
of extension of Amarkantah power
supply from Jabalpur to Itarsi was

considered. It is reported that toxtile
workers laid off in the process are
being paid lay-off compensation where
such payment is admissible,

Central Small Industries Organisation

1500. Shri D. C. Bharma: Will the
Minister of Industry and Sapply be
pleased to state:

(a) whether the Small Industries
Organisation under his Minisiry pro-
pose to absorb persons of the Indian
Economic Service with a vicw to pro-
mote them ag Directors, (Grade TI) in
the Genera] Cadre of the Central
Small Industries Organisation, thus
contravening the statutory recruit-

ment rule:; and

(b) if so, the steps proposed to be
taken in the motter?

The Deputy Minisier In the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) A propos.l
to absorb a few officers of the Indian
E-onomic Service in the General Ad-
ministrative  Division of the Central
Small Industries Organisation is under
consideration. These officers  were
gerving in that  orgonisation before
they were appointed to  the Indian
Economic Service. There is no inten-
tion of promoting these officers to
high~r posts in contravention of the
statutory recruitment rules.

{b) Does not arise,
Central Small Industries Organisatios

1501, Shri D, €. Sharma: Will the
Minister of Industry and Supply be
pleased to state:

{a) whether it is a fact that twe
posts of Directors, Grade II in the
General Cadre of the Central Small
Industries Orpganisation are Iying
vacant for a long time and have not
been fllled up even on an  ad hoc
basis; and

(b) if so, the reasons thercfor?

The Deputy Minister In the Ministry
of Industry and Bupply (Bhri Bibnd-

hendra Misra): (n) Two posts of
Director (Grade I!) in the General Ad-
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ministrative Division of the Central
Smail Industries Organisation are lyinz
wvacant with  effect from the 3rd
January, 1963, ang 1st June, 1965, res-
pectively. The vacancizs have not so
far been filled.

(b) A proposal to absorb o few
officers of the Indian Economic Service
in the Genecral Administrative Divi-
sion of the Central Small Industries
Organisation is undsr consideration.
These officers were serving in  that
QOrganisation before they were appoint-
ed 1o the Indian E:onomic Service. If
the proposal is accepted, those officers
may alio berome cligible for promo-
tion as Director (Grade II). Pending
a decision on the proposal, Govern-
ment do not consider it desirable to
fill up the vacancios.

Silk Industry In Mysore

1502. Shrl H. C. Linga Reddy: Will
the Minister of Commerce be pleased
to state:

(a) whether a virulent disense
called pelsine hag attackeq the silk=
worm and has thercby affected the
sllk Industry in Mysore State;

(b) whether the Central Govern=
ment have received representations
for taking remedial measures for
the eradicatlon of this disease; and

(c) if su, the sieps taken to control
the discase?

The Deputy Minister in the Ministry
of Commerce (Shri §. V. Ramaswamy):
(n) Yes, Sir.

(b) A copy of a representation ad-
dressed to the Deputy Minister of
Sericulture, Government of Mysore,
was also received by the Chairman,
Central Silk Board

(¢) Immediately on receipt of the
representation. the Chairman, sent =
telegram to the Mysore Minister of
Berlculture enquiring about the actual
position about the out-break of the
disease and the remedial measures
adopted by the State Department of
Beri:ulture, Simultane:uily the
official of the Board stationsd at Ban-
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galore was deputed to collest the
aclual fact; regarding the position of
tive incidence of Pebrine discase in
the Sced and Non-Szced arcas of the
State.

The official after visiting Bidadi and
Kunigal in the seced arca and Kolar
district has reported that,—

(i) Pebrine was noti:ed first in
the Basic Sesd Cocoon  Farm,
Bilid>valaya (Kunigal) in Decem-
ber, 1964—January, 1965 and that
suitable mrasurcs werp immediaic=
ly initiated for the control and
elimination of the discase in the
seed area.

(ii) Thz> State Deopartment  of
Sericulture had taken effective
measures such as intensive disin-
infection of rcuring houses in sced
arcas as well as non-se2d areas;
micros.opic examination of silk-
worms in all stages; sirict super-
vision of seed production by
licensed seed preparers to ensure
supply of only disease-free seed
to the rearers.

(iii) The disease had been
brought under control, The
Secretary, Central Silk Board also
visited Bangalore in the first week
of August, 1965 and held discus=
sions with the State officials in re-
gard to the measures taken for
the control and eradi:ation of the
disease.

Rallways' Holiday Home, Srinagar

1503. Shrl Vishram Prasad; Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
water supply and eclectricity at Holl-
day Home, Srinagar, have been dus=
connected duc 135 the non-payment of
dues by the Railways;

(b) if s0, whether the responsibility
for the sama has been fixed; and

(c) the steps taken (0 avoid such
recurrence in future?
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The Minister of Staie In the Minls-
try of Railways (Dr, Ram
Bingh): (a) No.

(b) and (c). Do not arise.
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Commercial Intelligence

1507. Shri S. M. Banerjee: Will the
Minister of Commerce be  pleased
to stale:

(a) whether jt is a fact that a deci-
sion has been taken to rationalisw
sommercial intelligence and publicity
work in his Ministry;

(b) if so, the salient feavures ot
this scheme;

(c) whether this would mean dis
location and transfer of staff; and

(d) if so, the details thereof?

The Minister of Commerce (Shri
Manubhal Bhah): (a) to (d). The
Government have under contemplati~n
@ proposal to rationalise the com-
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mercial  intelligence and  publicity
work, the details of which are being
worked out It is not intended to
transfer any part of the office of
the D.G.C.1.&S. outside Calcutta; nor
is it intended to affect adversely the
terms and conditions of service of
the staff.
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5§75 §o # wiasa §a7 7 & fedy
W IEHT F1 3qTEqT TFA § AT G
g

() iy odtes  geafua
fawml & oo & WA W wiew
wig



3711

(7) <fr aoet frammafamt oift
¥ o ¥ fag W 3 awr fst
srreqt Y gE R, twfaw amr:
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®Y 7FY Worr v | WY T F e
* e York aY¥ gy o #F m frw
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qfeaat &1 fa=2Y o9& 3t SHT § I
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e} darem & ow-adht (w0
m gn fag) © (F) ® (7). g
Rt 97 Y @ WIT ST T 9T
R RAR Gl

Production of Starch

Shri Jashvant Mehta:
“u {s:hrl D. J. Nalk:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it Is a fact that Gov-
ernment have get up a Commitiee to
agsgss, inter aliz the present produe-
tion of starch and recommend mea-

sures for the use of indigenous raw
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material other than matee for gstarch

production;

(b) whether the Committes hag sub-
milled its report;

(c) if 50, the muln recommenda-
tions thereof; and

(d) whether it is also a fact that
the representafives of the growers of
maize or consumerg of maize starch
have not been given representation
on this Commitiee?

The Depaty Minister In the Minis-
try of Industry and BSupply (Shri
Blbudbendra Misra): (a) Yes, Sir.

(b) No, Sir.

(e¢) Dacs not arlse.

(d) Yes, Sir; but the representatives
of the pgrowers of maize and the
consumers of maize starch are being
given an opportunity to present their
views to the committee.

T dww o

1513, ot gwe WY YT : ar
FENT AT HHT AT 9 WA 1968
wnacfer @me ar 233 % s ¥
LR TR SRR o PR UL

() wr sTer ¥ AU FW
WA waiaE w1 & wk & favig
stfmar g ; W

(=) afx gt, o 2 wrram fien
wqra 9T a1 feg Ten & earfig fean
a7

FaTT wer wwes stare # sy
(s e ) : (%) W1 o,
g} graaT £1 wafa ¥ )

(@) @0 ¥a= sToTTT Taifen
®0X & f12 sqrA & oA 7T avt firere
Ay



3713 Written Answers

Import of Rubber Seedlings from
Malaysia

Shri Vasudevan Nair:
1514. 2 Shri Warior:
Shri Prabhat Kar:

Will the Minister of Commerce be
pleased tu state:

(a) whether any scheme has been
prepared for the import of rubler
scedlings und other materials  from
Malaysia during the year 1905-66;

(b) if so, the foreign exchange in-
volved; and

(c) whether there s any propesal
to cut down this amount?

The Deputy Minister in the Minis-
try f Commerce (Shri S. V. Rama-
swamy): (a) The Rubber Board has
applied to the Government for a
licence to import 1600 lakhs of high
yiclding polyclone PBIG (Prang Besar
Isolation Garden) seeds from Malaysia
during 1965-66 1o me=t the Industry's
increaszd demand.

(b) The Import of 16 lakhs of PEIG
sceds invoive a  forcign cxchange
equivalent of the cif. wvalue of
Rs. 800,000,

(c) The licence is being issued.

Alloiment of Scoolers and Cars to
Government Doctors

1515. Shrli Hukam Chand Kach-
havalya: Will the Minister of 'ndusiry
and Supply be pleased to state:

(n) the procedure followed in
making allotment of  two.whaeler
scooters and motor cars to the Govern-
ment Doclors;

(b) whether they are piven
priority in this matter; and

any

(c) if not, the rcasons therefor?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibod-
hendra Misra): (a) to (c). Madical
Officers working under the Central
Government are given priority in the
1aatter of allotment of scooters
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motor cars from the Ceniral Guvern-
ment quota. A separale quota is ear-
marked for allotment to Docturs during
ea h quarter.

it mw fwte ofaiwa, o

1516. ¥To WEida W6W : §4T
ECICI R C BT TAE CIE R o
go vy fw

(%) =<t & WYy a0 @ Y
af@iwar wxandl o w19 § uv a%
sar gafa gE @ ; =T

(a) fawin &1 ®q a% g0 @
R |

IO AT WA HAWT | I9-
ot (st Prader fawr) o (w) fefam
W9 a91 319 @§ w7 ¥ qrafua @
gq@ g1 71 feafq & aadiF aF @@=
ST | 99 Ay Wi 97 SRl W
w1 ST gafa o7 a1 97 sy
& g W AATE AT AT of TR 7%
gl T 91 aqT <A@iE & §% Wil A
FTTAT, 1963 ¥ grfivw geEw nE
€1 74T 91 | AT aqr STVl B FmA
& #1977 aaw 48 Sfawa gufa g
e

(@) oaiz a9y ITFIWi F1FAWMA
1 FTH 1966-67 TH G {Y AT
qaf ¢ AWIT & T AT F 1965 ®
wa =& Far fgar Frgar

Quarters for Train Drivers nn North-
East Frontler Railway

1517, Shrimatl Jvctsna Chanda: Will
the Minister of Rallways be pleased
1o state:

(2) whether Government are aware
that quarters provided for the Train
Drivers on the North-rast Frontier
Railway are in a d:*apidsted condition
and are not habitable; and

(b) if so. action proposcd to be taken
in the matter?
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The Minister of State In the Minis-
try of Railways (Dr. Ram Sabhag
Bingh): (a) The quarters previded to
the drivers are nol in a dilapidated
condition.

(b) Does not arise.
Development of Indusiry

1518. Shrimatl Ramdularli Sinha:
Will the Minister of Industry and
Bupp'y be plrased to state the nature
of assistamce given by the Direcior
General Technical Development during
19G4-65 in the planning and develop-
ment of industrics to sccure a well=
balanced and  properly co-ordinated
pattern of Industries in the country?

The Minister of Supply and Technl-
cal Development in the Ministry of
Industry and Supply (Shrl Raghu-
ramaiah): A statemznt is laid on the

Table of the House. |[Placed in
Library. See No. LT-4749/65].
New Trains
1519. Shri Da'jit Singh: Will the

Minister of Railways be pleased to
state:

(a) the new trains which will  be
Intrnduced om all the Railways from
the st October, 1965; and

(b) whether the extension of the
Nangal Dam-Delhi Express  trein is
included in it to fulfil ths long stand-
ing demand of the backward area of
Punjab and Himachal Pradesh public?

The Minister of State in the Minfs-
try of Rallways (Dr. Ram Subhag
Sinzh): (a) In th2 time table ta> com=
into force from 1-10-85, it is proposed
to introduce/extend 23 pairs of trains
as por details in the statement laid on
the Table of the House. [Placed in
Library. Sec No. LT-4750/65).

{b) Presumably, th: reference is
to the extension of Nangal Dam—Am-
bala Expresses to and from Delhi for
which no immediate traffiz justifi_ation
exists and which is not feas:ble for
want of requisite sparc line rapacity
angd is, therefore, not included in the
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new serviees to be Introduced/extend-
ed fronu 1-10-6..

Cost Structure of Steel Industry

Shrimatl Maimoona Sultans
1520. £ Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Steel and Mines
be pleased 1o state:

(a) whether  Government have
appointed a high-power Commitiec to
£0 into the cost structure of the steel
industry; and

(b) if so, the terms of reference of
this Commitice?

The Minister of Steel and Mines
(Shri Sanfiva Reddy): (a) Yes, Sir.

(b) A copy of Government Resolu-
tion constituting the Committee and
containing ils terms of reference s
laid on the Table of the House, |Plac-
ed in Library. Sce No. LT-4751/65).

Flag Station at Kalyanpur

1521. Shri B. N. Kureel: Will the
Minister of Rallways be pleased to
slate:

(a) whether the construction of a
Flag siation at Kalvanpir between
Lachhmanpur and Unchahar riotions,
District Rae Bareli UP, has been
laken up; and

(b) if so, the progress made so {ar?

The Depuly Minister in the Minis-
try of Railways (Shrl Sham Nath): (a)
No.

(b) Land has been acquired and
eslimate for the work is under pre-
paration,

Art Sllk Factories in Surat

1522. Shri Jashvant Mehta: Will the
Minister of Commerce be plcased to
slate:

(a) whether Government are aware
that art silk factories are being clos-
ed in Surat;
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(b) if so, whether the causes of cri-
&is in the Art Silk Industry have been
inquired into by Government; and

(c) the steps taken by Government
to remove this erisis?

The Deputy Minister in the Minls-
try of Commerce (Shri 8 V. Rama-
swamy): (o) to (e). Government
have recent!y re.clved representations
about impending closure of art silk
weaving units due to dificulties In
getting art silk  yarp at reasonable
prices and the same are being exa-
mined.

ted ¥ Wrwm sEwEnm

[t we fomd
“"‘Lw‘:r,qau oy

o SR 7 77 s@ R §w
w37 fF -

(%) 7 fafom 391 & fodr m™
W ¥ aifet #1813 At gfr &
fa grafua w@s g 1 FaEmE)
AT ATAT § W T

(@) afz g, &1 39 ST 99X
Iutiam 41 3% 9% & fav &
forr wo oA wT @O ?

@ wwrAm ¥ em-Eat (we
w gam fe) < (%) W (@) wrfaai
# FI58 WIT FEEEwT WA 2 &
wger & wig ¥ @ ¥ 1 fawmlm
wrA-TA fesafraat & aqr 3%t ara
W9 @ W7 goET & faw ooy
sqaeqT g, I fadmwr wma
¥ friwel oo gwedd gro fear
wrar & 1 sw fAdmor 99 =A-aTy
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Tea Filnance Commities

1524. Shrimati Akkamma Devl: Will
the Minister of Commerce b> pleased
to state:

(a) whether it is 5 fact that the
recomm:ndaiions made by the Tea
Finance Commitiee in regard to the
formation of @ zone for the small
growers to enable them to pay redus-
ed excise duty on tea manufactured
by th»m have not go far been imple=
mented;

(b) if so, the reasons therefor; and

(¢) when Governmont are likely to
announce their decision thereon?

The Depuly Minister in the Ministry
of Commer> (Shri 8. V. Rama-
swamy): (a) to (c). The recom-
mendation of the Tea Finan-e Com-
mittes in regard to the formation of
8 separate excise zone f-r Bought leat
factories in the Nilgiris is recciving
the attention of Government. They
hope to come to a declsion very scon
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12 hrs

MESSAGES FROM RAJYA SABHA

Gow (Comtmor) DiLL

Secretary: Sir, I have to report the
following messages received from the
Becretary of Rajya Sabha:—

(1) *1 am directed to inform the
Lok Sabhg that the Gold (Con-
trol) Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 24th December, 1084,
bhas been passed by the Rajya
Sabha at its sitting held on the
31st August, 1965, with the follow-
ing amendments:—

Enacting Formula

1. That at page 1, line 1, for
the worgq ‘Fifteenth’ the word
‘Sixteenth' be substituted.

Clause 1

2. That at page 1, line 5, for
the figure ‘1864 the figure '1965"
be substituted.

I am, therefore, to return here-
with the said Bill in accordance
with the provisions of rule 128 of
the Rules of Procedure and Con-
duet of Business in the Rajya
Sabha with the request that the
concurrence of the Lok Sabha to
th* said amendments be commu-
nicated to this House."

(ii) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the Ist
Scptember, 1065, has passed the
enclosed motion referring the
Jawaharlal Nehru University Bill
1984, to a Joint Commiitee of the
Houses and to request that the
concurrence of the Lok Sabha In
the said motion and the names of
the Members of the Lok Sabha to
be appointsd to the said Joimt
Committee may be communicated
to this House™

BHADRA 11 1887 (SARA)

Message from RS, 3ama€
Motion

‘That the Bill to establish and
incorporate a university in Delhi
be referred to a Joint Committes
of the Houses consisting of 30
members; 10 members from this
House, namely:—

(1) Shri M. M. Dharla;

(2) Dr. Shrimatl Phulresu
Guha;

(3) Shri P. K. Kumaran;

(4) Prof. Mukut Behari Lal;
(8) Miss Mary Naldu;

(8) Shri G. S. Pathak;

(7) Shri Sadiq Ali;

(8) Shri M. Satyanarayana;

(8) Shri Sundermani Patal;
and

(10 Shri M. C. Chagla.
and 20 members from the Lok Sabha;

that in order to constitute g mesting
of the Joint Commitice the gquorum
shall be one-third of the total number
of members of the Joint Committee;

that in other respects, the Rules of
Procedure of this Housz relating to
Select Committees shall apply with
such variations and modifi;ations as
the Chairman may make;

that the Committee shall mnke g re-
port to this House by the first day of
the next scssicn; and

that this House recommends to the
Lok Sabha that the Lok Sabha do joln
in the said Joint Committee and com-
municate to this House the names of
members to be appointed by the Lok
Sabha to the Joint Committee’.”

2. Sir, I Jay on the Table of the
House the Gold (Control) Bill, 1963
which has been returned by Rajys
Babba with amendments.
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12.03 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sinn, Sir, I rise to announce that Gov-
ernment Business in  this House for
the veek commencing 6th September,
1965, «wL!l consist of:—

(1) Consideration of any item
of Government DBusiness corried
over from today's Order Paper.

(2) Discussion on the Resolution
Riven notice of by Shri M. R.
Masani and others sceking disap-
proval of the Payment of Bonus
Ordinance, 1965,

(3) Consideration and passing
of the Payment of Bonus Bill,
1065,

(4) Discussion and woting on:
Demands for Excess Grants (Rail-
ways) for 1062-63. Supplementary
Demands for Grants (Railways)
for 1965-686.

(5) Consideration and passing
of: The Delhi Motar Vehiclss
(Amendment)  Bill, 1065, The
Deilhi Land Reforms (Amendment)
Bill, 1965, The Press and Regis-
tration of Books (Amendment)
Bill, 1964, as passed by Rojva
Sabha. The Indian Works of De-
fonce  (Amendment) Bill, 1965,
The Coal Mines Provident Fund
and Bonus S.hemes (Amendment)
Bill, 1965,

(6) Discussion on the statement
on oil policy by the Minister of
Pateoloum & Chemicals laid on
the Toble of the Hous» on the 16th
August, 1945 on a motion to be
moved by Shri Harish Chandra
Mathur and others on Thursday,
the 9th Scptember, 1965 at 3 P.M.

§hrl Ranga (Chittoor): In one week
would it be possible to take up all
these itoms?

Shri Satya Narayan Binha: My hon.
friend need not be carried away by
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this list. Time has been allotted for
these items by the Busziness Advisory
Commitice. If any itoms are not
rcached, they will be carried over to
the next week.

Shri S. M. Banerfee (Kanpur): 1t is
clear now that the Payment of Brnus
Bill will bz disrusstd next weck, We
have been pleading in this House that
since this Bill is a controversial one,
an effort rhould be made by the
Labour Minister to arrive at some
sgreement by discussing it with
various rapresentatives of groups con=
cerned with it. I have alrcady come
to know that Government are not in-
terested in  referring this Bill to a
Sclect Committee. Otherwise, that
would have solved our problem,

May I request the hon. Minister of
Parliomentary  Affairs through you,
and also the Minister of Labour who
is fortunately present here, that the
discussion on this Bill may be had
after a week, and in the meantime, he
may have proper discussions with the
representatives of the different groups
con-erned with it? For, alrcady. a
resolution has b2en given notice of by
Shri M. R. Masani seeking to  dis-
approve of the Ordinance. Shri M. R.
Masani represents 5 particular thought
in the country and he is opposed 1o
the Bill. Already, Shri N. Dandrkar's
minute of dissent has created misgiv-
ings in th2 minds of the working peo-
ple.

1 would request that instead of
having a discussion on this Bill next
week and rejecting the amendment for
reference of the Bill to a Sele.t Com-
mitte, let there be a discussion with
the various groups, and let the Labour
Minister convene p conference so that
this Bill may have maximum support.

Let me explain my point. . . .
Mr. Speaker:
necessary now.

Shri S. M. Baneriee: My  serond
point is this. Since vou are disallows=
ing all the calling-atlention-notizes on

No explanations are
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the various things relating to Kashmir,
whether they be U Thant's efTorts or
Gen. Nimmo's report and so on, I
wi.uld request you to allow us {o have
some discussion on the Kashmir situa-
tion. I agrze with you. . .

Some han, Members: No, no. There
should be no discussion now.

Mr. Speaker: The hon, Member has
already said that there ought to be a
discustion. At thiz moment, no further
explunatirns are nrcessary for it. I
have already requested the hon, Mem-
bers scveral times that when the hon.
Minister arnounces the business for
th2 next week, only seme brief sup-
gestion can be made that such and such
other item alsos may be taken up
during the next week, We cannot
enter into aryuments and speeches at
this momert. Therre may be just a
brief refereyce to any item that necds
to be taken up, and that need not be
repeated by a second Member who
makes any suggcestion.

Shrl 5. ¥. Banerjee: You may kind-
1y hear me. T d» not want to do any-
thing or meve any motion which may
embarrass Government. But there are
eertain things which we can legiti-
mately discuss here,

Mr. Bpeaker: The hon Member has
#aid that already, and I have allowed
it already, and the hon. Minister
would now answer it

oft womlt (fgame) © avTa wgiam,
oA az7 & fevarm feaman 9 9
I WA AA A 7 W fovne
fearar ar fis 3w 3 arg fafa 1 aga
AT ¥ TAH FIT T€C I07 T
qrod; | wfET ot aF agw 4T gk
&\ wre frafy = T 34 R, oW
mtisfiasfignasr i@ §
oA W AFT WTE Ay afsT 9k
mfear w7 § 1 I A% 97 @ feafy
& mgraw ¥ oagt st frae g
arfzt o &€ e faerer amar
wifga arfe qg =a~& §1 &% 1
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fams amy am 3gr i, =z (od 5 faar
1§ T AN a4y ¥ oand
PR AR (e U R RS T L |
Fioa wlaar g1 osw g, 8 oav
wasr waF avirg faare giar safid o
az wiT i aeT fadaw g
Dr. L. M. Singhvl (Jodhpur): We

would like to kaow specifically now
how long the session is likely to cons

tinue. A date mu.t be fixed now by
you in consultation with Govern=
nent,

Shrl Surendranath Dwivedy (Ken-
drapara); He had promised to tell
us today about the extension,

Shri A. P, Bharma (Buxar): I
oppose the suggestion of Shri Bancrjee
for the posiponement of consideration
of the Nonus Bill, It has already
been dclaved. All the partics have
been consulted and further postpone-
ment wi'l be nothing but delaying it
further. It has to pe passed during
this session.

Mr. Speaker: So far as a discussion
on the food situalion is concerned, I
had said that I would consider it after
the no-confidence motion wag dis~
posed of, There was much discussion
on food during that debate, So to
have immediately another debate on
it would not be advisable. If some
more time clapses, I will then con-
sider whether it Is necessary to have
a discussion on that.

Bhrl Satya Narayan Sinba: [ .m
glad that so far as & discussion on the
food situation is concerned, you have
already disposed iy of [ had a talk
with you about it. You have agreed
that If there is neeg for it, it would
be taken up towards the end of the
sesslon, if necessary.

As regards the Bonus Bill my col-
Jeague zays that he has already had
enough discussion and no useful pur-
pose will be gerved by having anothey
round of discussion.
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Shri 8, M. Banerjee: Why not
have a Select Committee on it?

Mr, Speaker: He can move for that
at that time

Shrl Satya Narayan Sinha: As re-
gards the Punjab, the Home Minister
i3 going to maxe a statcment on Mon-
day. At that time, if Members desire,
they may elicit more information
After that you wil] decidg what
thould be done in the matter.

About Kashmir, 1 think the con-
sensus of the House Is that this is not
the time to discuss it

About extension of the session. . .

Shri Ranga: We would like that
we have a bulletin or some statement
from the Minister every day.

Mr. Speaker: That would be done.
Whenever there is somcthing of im-
portance, the Defence Minister or
some other Minister will make &
statement,

Bhrl Satya Narayan Sinha: That
has becen agreed lo. and that is being
implemented also.

Shri S. M. Banerjee: I was referring
to the offer made by U. Thant and
also to Genera] Nimmo's report, That
has not been touched upon.

Shri Surendranath Dwivedy: It is
not only about the Defence Minister
telling us about the mi'itary develop-
ments, 1f there are any political
developments, if there is any re-
ference by the UN or anything of
that kind, a statement must be made
in that regard

Shrimatl Renn Chakravarity
(Barrackpore): That was the point I
also wanted to make. We are not go-
ing to discusg the military situation,
nor shall we ask any searching or
awkward quvstions regarding gefence.
But all the notices which we have
been giving calling attention to po'iti-
cal developments and aspects con-
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nected with the situation in Kashmir,
even these are being disallowed
Therefore, | think it should be withia
our rights to ask some questions when
something happens of that nature.
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W 4 W1 ) e § fr & i
T RO T | A 9T 9 ifem ¥
i w7 § fergear i arma saiaw
g g, gfaa g @ 1 ga vy & e
& T ¥ g awE wimd w7 qET ar
forn wfgr 1 gm %W oA A
w0
Shri Karnl Singhji (Bikaner): We

would like to have an assuran-e from
the hon. Minister that in case this war
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on the border prolongs Parllament
remain in session until the emergency
passes off. because the same thing hap=
pened during the Chinese invasion and
Parliament was extended by two
weeks,

Mr, Speaker: The emergency is on.

Shrl Karnl Singhjl: 1 was referring
to the critical period.

Shri Bhagwat Jha Asad (Bhagal-
pur): When some of us say that we
would like to discuss the Kashmir
situation, it is not the military part
of it or any other part of it but we
want that a chan.e should be given to
the House to express its=lf about the
behaviour of the Secretary-General of
the United Nations. We would like
to express oursclves against Gt. Britain
which has played a dubious game, we
would like to express ourselves as to
how in internationa] politics some of
these countries which call themselves
our friends are behaving and  letting
us down in the ecas* of Kashmir.
Therefore, an opportunity should be
given to this House to express itself
on these matters, not on the defence
operations in Kashmir.

Mr. Speaker: To cven this  much
that Government should say that
today they have received a letter from
such and such a person, U Thant or
somebody else, and this is the reply
they are going to give, 1 do not agree,
1 will not allow that.

Shri Bhagwat Jha Aszad: What we
want to say is this. He docs not con-
demn Pakistani aggression, but  he
wants to advise our Prime Minister.
We are on the defensive. Therzfore,
we want to discuss ft. Tt is not a
small matter as ycu say, it is a big
matter. We want to refer to it

Mr. Speaker: Every day we cannot
do it.

Shri Bhagwat Jha Amd: What do
you mean by every day?

Mr, Speaker: What I mean I have
sald,

Shrt Bhagwat Jha Asad: We do not
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Bhri 5. M. Bamerjee: Even questions
awv not allowed, short notice questiona,
Mr, Bpeaker: That is not for me

Shri S. M. Banerjee: The report of
the UN Obscrver Team has not been
circulaleg to us. It is in our favour.

| What is this hush-hush business?

Shri Vasadevan Nalr (Ambala-
puzha): How does it help if we do not
pdiscuss it? It helps the Government,
k! course. We do not want to embar-
‘ass the Government. We do  not

hink we are doing something wrong.

hrimat! Renn Chakravartty: Why
sthuid they consider that we are all
anj-national?

Vasudevan Nair: Complete
silil\ce will mot help any one.

Prime Minister and Minister of
Ato 'c Emergy (Shrl Lal Bahadur
Shas. §): May I say a word in regard
to wiqt the hon. Members have said?
When fuch matters come, they do re-
ceive bur consideration. If there is
anythisy special, if Government has
to ado} | some policy or some attitude

which bhuld in any way be different
from w@t we have done 5o far or the
policy wjich we have adopted, certain-

Iy I sha_come before the House. But,
besides Mat, if there is anything, it is
just pos'qln that we may not like to
disrlose -T.immedistely. But, as Shri
Dwivedy " 1s said, some kind of fac-
tual state? nt, whenever it is noces-
sary, we ‘il certainly make.

8hri K. iy Malaviya (Basti): | want
to say only _sis. [ would roquest you
to give cod r consideration to  the
suggestion 1 de by Shri Bhagwat Jha
Azad be:ou ® it has got much rele-
‘vancy. T

Shri Sa ‘arayan Sinha: About
the extension _ the sessien, T had said
last time that®Tnight be in a position
to snnounce ! zyday, but in the cir-
cumstances of e last two days, it
will not be por’’le for me o say any-
thing definitelyl iout it today, but, ef
course, about tnight before the
scheduled time  1ink 1 shall be able
to let the Hous¥now.

Ta
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Shri Surendranath Dwivedy: In the
alternoon, let him tell us.

Mr, Speaker; He will teli us a fort-
night buiore the ending of the s.ssion.
That means, next week hz will tell us,

Shrl Kashi  Ram Gupta (Alwar):
Why not on Monday?

Mr. Speaker: I would not have any
objection.

Shri, Surendranath Dwivedy: Let u
have some indi atiyn, whether it wi
be for a week, ten days or thrae day
some indication,

Shri Saira Narayan Sinha: The s
sion is to terminate on the 24th ar
would 1ot the House know fifteen ¢
before. 1 tell you in any case th, if
thes House is going to be E‘Klel'ld-

will not be extended for more han
a day or two. ;‘
1215 hrs.
STATEMENT RE: ALLEG JIONS
AGAINST MINiS‘l‘EF:r

The Minister of Petrole and
Chemicals (Shri Humayun fabir):
Mr. Spraker, with your per sslon, 1

would like to make a stat,Jont.

I am taking the first oppojunily ol

contradicting certain wid o incor-
rect allepations made agairy, me by
Shri Prokash Vir Shastri .nd Sep-

tember 1065, during the dis’ ssion on
the Aligarh Muslim Uniw:-iuf Am-
-endment Bill, 1065.

Shri Prakash Vir Shastr .tated that
I was a member of thf Jamiat-e-
Ulema Hind and its w king com=
mittee. The Jaimat hy; a glorious
record of service and sapgfice for the
cause of Indian freedomjend some of
our greatest patriots pve been its
members. There is the,'ore nothing
wrong in being its mepeer, but as a
matter of fact I am not jd have never
been a member of th. amiat or any
of its committees,

Shri Prakash Vir ’l:trl also said
that T have oppmed Aligarh Mus-
Uim University Ame8ment Bill even
though 1 am a mem! of the Cabinet.
T am grateful to tV8 Prime Minister
who immediately cé'fadlclt'd him and
clarified the guslu 1 need there-
fore say nothing fﬂnmr on this point.
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Shri Prokash Vir Shasivi further

"stated that as Chairman of the Conlral
{Walkt Council, 1 have permitle] the
putilisation of Wakf funds fur helping
i an agitation against the Bill. Thas is
« absolutely  {alse, Obvious'y, Sari
' Prakasn Vir Shastri  knows nothing
,about the constitution or functions of
«the Council or of Wak{ Boards. No
Wakf fund can be used for any pur-
pose except those spevified 'n the Wak?
Deed ang in any case, the Central
Wak(f Council has nothing (o do with
the fund: of the individual Wak!s or
State Wak! Boards.

Statements in Parliament ere privi-
leged and impose a greater respon-
sib.lity on Members who make them,
I therefora seck your protection
against such attempts to malign a
Member on the basis of unfounded
teports.

st wwmrEiT qrelt (fawai)
weme wEizn, Wi AT TF wE § 59
¥ w1 maEt Lfed | oo e
qooet & afifsa § 1 97 vig maAg
w=egi 7t fa=ft afnfy & mfmae =3
& a1 Ti$ T Wy fawm faed w2d
A faeft sl \Eeg F1 &A1 S0 A
q&® wvaf g w2y H 39 %) Agafy o
wrrdt & fo wga fove gr w3 § wm )
arfaaz w71 SAl § o W & wet
a% agaa ¢ 7 W oy aveg wy | agafy
¥ 241 & @= wg S w1 ot § fw s5|
afafr ¥ weow wFlEw &Y G F @
ww fawmr € Q1T ¥ 39 T 0
mifade fear mar | &= W@ WA A
& & g A w1 "o fe fr oft

F T armTae T IR o mafa
arft % v § A1 HY AT A W
mﬁmfwmmﬁnnhwm
9 I FT GEAT I0E 97 § vw
ST o AT T SEET € A
o1 3a% qurETd w) Swar aw wFaran
§, s % 21 3§ % wiw H ag awrae
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W A @ W A ¥
F[ATAT T WYL TET 94T )

st swraie oot : & & ¢@ Wy
qr fakea fm & ot gmoa wfa
&y fosdare wred i oF aF fafaee
® g o fF WA OF FREEA WIfEET
3 a7 7 v@ 9@ # O o & faw
“(amﬂmunmmil
s 37 e Wi ag q@ At [eTEn
% faaTs o F19T AT @ 97 A _
fa<ra ot garga wfav ¥ o faem 3w
F1 7EA AT qEA 9gH A A1 wT @
 form ¥ 2w & wwa7 g WA &1 A FOW
L 1cil

FAY AET a% 20F AE AT o
CUERCER AR RLE GOl LR
W1 o wE T &1 A1 e foreimd & vy
T g1 & wre & 34 qua o e
fear a1 f& wrr o g § A #R
W I RerEw w1 ST § AR
wafe oz & Fgw oA wEIeT g% A
s A A ng AT F1ET LW AT
orwr ¥ A7 & 3IF F1 0% w9 ETIE wY
79 X T g, Afw aeei wy areafawa
% aficam §1 a¥% 1 vEl e w1 F I
Saw ot 7 foen @ fe ofr qomen &
faams A FEF w1 § oIER AN
&ré w1 dav wd gov 1 IR g7 o fen
§ fis w1 wow gitw w1 & fre
TAT ®TA A ¢ IFIX o AN A
qar &= fear

& Ay aml F Ay s S o
=TT 61 wedt avg orar § e feer @
o 9q@ &iTw ox ¥ 5z AN oW
& wiwa 77 faw d5¢ 7 ey & @17
# 9Ty 0 AT 30H §F IAT sfErdn
® ¥ o =fe atyz @ 1 w9 va qq
FEAMFIMAFTA L I RAAA| &
AT T4 FAT ¢ aEt 9 qE
1114 (Ad) LSD—8.
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Minister (St.)
T Fr Fww w3 G K g g
& gz ama |3 &, ¥ wooe o<
&1 ¥ TFT & wfwagi £) gladges ¥
#31 rrefaredn g ?

www wpng : f 51 T §oaE
T F /1 q g5 g & AEA g
e fadt @ & w0 T faw W o
al faw ga4 ot §r wiow) fafaqa T
g1 1T e 41 § W T yT wgl el
#ii i i I

& ag urat g fw swav wifgam
& 99 AT EE §1 7waT § GIRITHA w7
EEAHAT LT I F Ay 2 WA
3l %1 @ wwd § ) Afes o ST
et fafirz = a1 remr o1 oo femfaeer
a1 fafzfaem w771 1 1 59% far
Tz mF v TEr af, 3 g e
£9 71 agwiera TAT Ariadr ¢ ) fad
g T1%1 AfT # fr 3w o F oF am
e wrd g ard famit a1 a1 & A
Fw{1 & 1 71 fafrees agm & g= 10
T 41 § 5g wff % a7 9 Arq1 §
7 Al & wrT aw met ot o
warzt s § e oo apdwa % 9o
at & swk fam qa17 g, Afwm wwk
Tamaw 5z i1 f a1 oem wrfas @
YHE1H T T RIG R grolr ) s
w9 gw 97 fag ¥ § a1 & wad
agwreT w7 & v dare g

- §it wgr fe fafrezr wrgw ®r
arfeaz famy man 1 g1 wwa @ fo s
%1 Aifaz fosr g dfes s
AT {wm g1 G e 3 oag g
for ag w7 B, S A ) (o wwm T vy
rw w7 Gm wgar §% A Wi e
ag a1 797 o1 faew 41 o fawns
T AT SHET WETT 9T A1 9T g1
A1 § | O §H A1 K 5K (Wa 51 g0
a6 U, 7ATAT A WL wwd ¥, TS wm
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3733

Q% AT §TET - 5w & feama
CCUREL T

wvaq wga ¢ az wed T fw
g7 % s w1 wiE feaw fwan @ o
€ S a1 Arfzer 7 oy 9l "y o e
fo g7 am w1 w13 feawm w7 gl
g oATAT B0

FA¢r ara Wit wz o) fr s &
wa™ A fomr § fF as a1 wqur g
T ¥ &a¥ g w ) Afwa @ fad
#1Z7z § garias Tt rm 1w A
qrEr o g ar frzw s E A A
REFI W AZETETA T7 RFAT § | 07 AT
w1 gfA & ..

ot gwnlte st - o frdz &
¥t wemag & | § 7 wpr e wam g
At w * da¥em femr mar § osEE
war zarE ¥ TAFT aF Q91 9AA, Qi
ST AE ATA AL § AT KT ARICF
stfes w1 sa¥ gfages  #5% w0
wfqwis fF & .. ..

oTam WERW - A I 9T 0w
g T A g Mt fer aza € fw
YHET 911 70471 A0 g afr g 1 g8
A maagdm aw wra § fe ogd oW
wredt 97 99 &1 faar dfemwrd e
AT AT FAT, WTH A TART AT G
A7 A oo xAT W T A fx
9T IE AT & A1 AR R w7 fman
AMT | g A1 FTRT ALY F1 &ear 1 dar
®EA ¥ g A% T fremm & qan
=t | AT arfay Wi wed sy #fe-
& 7 §a1 wrfgu 1 @77 gW w7 awy
FATCY £ F1fT WY ZATt WHi 97
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Anit &1 TAArT Zmn fm 7AW FEa A
faeizrdr 7 waq &

Shri D. C. Sharma (Gurdaspur):
Clarifications are made quite often on
the floor of this House. [ think this
should be made a test case. Shri
Prakash Vir Shastri should prove his
allegations and the Minister concerneq
shoulq also place the facts before you,
and you should be pleased to take a
decision, Because. I think the atmos-
phere of the Lok Sabha is spoiled by
such bandying of words acrosg the
Table between an Opposition Mem-
ber and a Minister. This should be put
an end to for all time to come. This
can be done only if you have thig as
a test case ang come 1o an impartlal
and objective decision about iy 8o
that nothing like this happens In
future,

st ¥ (FEAR) - g
wret & A1 agaen fegy 1 39 F wwr
ar fx 38 da¥ew ¥ gay wfar s
w1 frar @

oUW AP o IWl A &g o@v
fie dan femr gut &, g foar «
TSw ¥ o\ gwieET ave o7 g7
war ¢ 5 @ F1 aggiem £ ang ?
% wawen § fir og owedlw & s g
e @ # &z ¥ a9 g | N s
®¥E T w1 gR wEE 1w a7 ¢ Hfew g
o ® AT 537 % A fan
8 %! ot o1 fear oo ) Afe s
ag ZrIw F woft § s &1 agwiea
w1 arg At & Ta@T g g 1 ¥ Ry
agw wgd e a &t ;mdea @
I 1

oft swnete srewt ;& g
qw & FETerT W1 w2 & wow femr
e S cEL B
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W WlEE W W9 Aty weaw wpaw - 9T, e | Ay
1 g fag dam g 1 v fafaer ama & ot = wgrar ag & F gA faarar
R CAEEC A S ag a/ ¥ gyt ARdT ¥ wEr oar )
&3 7ar ) a1 w1v 7 wg foran a1 for
Shri Humayua Kablr: 1 certainly I ® im& *! 17 AW 2
accept this, | would only suggest that
the parliamentary procedure in the m———
U.K. should be followed, viz,, whoever
is proved to have made a false state-
ment in this House his services should
be dispensed with by this House, 1f
he is proved to have made a false
statement he should lose his seat in
this parliament for the rest of its
tenure. I am prepared to accept this

12.2% hrs,

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL—contd.

Mr. Speaker; The House will take
up clause-by-clause consideration of
the Bill further 1o amend the Aligarh
Muslim University Act, 1920,

challenge.

WEqW WENT | TH A7 #1 A1E WA
W FT TN &1 AFAT 0w A7 &
Afiea [T et wea # A1 agwmina
wTGE aQ | 5w # &1 o A e
1 aq afaa g I8 § 799 §
q ¥ B gur uwmdw wimn ) Afes 0
wd aff ATy W AwAr | grIw 2w
am fRag g A # fF oxiw aw
T aedt &) Afes oz wd a8 I
v awAl |« "W & a7 F grIw dgaw
T IA IEnTIAT ¥ A aveR
o | we qfE fAT AT & A
Y fwar a1 <77 8, & = Y agwera
FEM 47 W ¥ TATmw gIR W
AWATHAT |

st gawRT gEA (grrRia)

& g8 feafa® & qg 9 wear wrgar ar
f& AN wwmET are atex 3 g
far grgw a7 wam saer fr aw
T s9aT @w fear = v g &, AN & waw
arparg fe a7 afgs fam & 2g Sdwz
& Imw & H%adl g 1 W Aavm w1
TTAFN A ¥ 2% FTA fear marar fewer
amar §1 a7 § wgr @y v fiw
o AR F1E ¥ draz w@r femr ag
T JAw ATYA w1 AT 3 fom
e At

We will take up clause 2
Clause 2—(Amendment of section 23)

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir [ beg to move:

Pages | and 2,—

for lines 11 and 1 to 8 respec-
tively, substitute—

“(2) The Court shall be the
supreme governing body of the
University and shall exercise all
the powers of the University not
otherwise provided for by this Act,
Statutes, Ordinance and Regula-
tions:

Provided that every new Statule
or amendment or repeal of an
existing Statute shall require the
previous approval of the Visitor
who may sanction or dizallow it
or relurn it for further considera-
tion.”. (21).

Shri Koya (Kozhikode): Sir, T beg
fo move:

Page 2,—
after line 5 insert—

“(e) to glve directions as it
deems fit to the appropriate autho-
ritieg of the Univer:ity on matters
concerning the imparting of reli-
gious instruction to the Muslim
students of the University,;

(d) to pass resolutions on the
management and admunistration of
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[Shri Koya.]

the assets liabilitles and proper-
ties of, and gndowmonle and trusts
with, the University and on the
report and accounts of the Uni-
wversi'y; and" (7)

SBhri Frank Anthony: Sir, you will
notice that all 1 am seeking to do is
to restore, within the very stringent
framework of this Bill,—I am not
questioning its stringent character, 1
am conceding that there is an emer-
gency in the Universily —the principle
of the court being the supreme gov=-
erning body. I am even taking the
precaution, because I rcalisy there
may be the need—I have no personal
knowledge—of cleaning up the Uni-
versity. And 1 want ample authority
to vest with the Government and its
nominees to clean up the University
As you will see in the proviso it gives
stringent supervisory powers 1o the
Visitor. There coulg be e amend-
ments to any statute by the court,
though it iz a nominated Lody, except
with the previous spprovel of the
Visitor,

1 say this—and 1 ask you, Sir, to
give me a little time as | have several
other amendments end 1 wang 12
cover them here—that I am doing
this because 1 want the Minister and
the House to make son.e rocognition
of the right of the Muslim minority
in this University. That is vitally
important. The Minister has already
argued that the Muslim minority has
no right, tide or interest. T say, with
great respect, that is not correct, and
1 say this with great respect to Shri
Chagla. I have an academic interest
fn this matter ag a 'awyer. but 1 have
a vital personal interest in it because,
as 1 wi'l show you in a minute, if
Shri Chagla’'s point, he contending for,
is accepted what happens between
him and the Aligarh University is a
matter between him and his commu-
nity, but. when, what he contends for
will destroy the most preclous schools
ang colleges Tun hy other minorities
like mine, run by Sikhs, run by the
Parsis. run by the Christians and so
on, as | will show you, then I join
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issue completely with him. T say this
with regret—] am not imputing mo-
tives though he imputed motives to
everybody—that Shri Chagla is trying
to show that the Mus'ims hag no right,
title or interest in the University. To
put it mildly, it was a classic exercine
in ambivalence, both on facts and on
law. Shri Chagla vehemently denied
that the Muslim University had any
fundamental right. He denled that it
is established, or even admnisiered
by the Muslims. Then, equally vehe-
mently, he went on to say “But, we
will see that the personality, the indi-
viduality, the character of this Uni-
versity is maintained”. Now, is that
not a contradiction in terms, I ask as
a lawyer. If what Shri Chagla says
is correct—I say it is not correct—that
the Muslim University was neither
established mor administered by the
minority then it is not only illegal
but it is immoral for Shri Chagla to
say that “we will maintain its perso-
nality and its character”. What per-
sonality and character has it got ex-
cept Muslim personality and charac-
ter? 1 am not going into the history:
it is there. There it was the Mustim
personality and character, the contri-
bution in education and in culture that
the Mus'im community may make to
the compesite culture of this country.
We are a pluralistic society. I repu-
diate the thesis that our culture is
monolithle. We are a pluralistie so-
ciety and every community has a
contribution to make to the comporite
culture and the mosaic of Indian edo-
cation. When Shri Chagla refers to
fts individuslity and personality ob-
viously he means the Muslim indivi-
duality and Muslim personality.
Then. it must flow from the right of
the Muslim community., If he says
that there iz no right title or interest
then he can Hinduise or Christianise
it because, according to him, there is
no title or jnterest to it for them Tt
s just double talk. [ say that Shri
Chagla can only maintain the charac-
ter of the institution, its personaMty.
ity individuality if he concedes what
I am contending for that they have
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got not only a right but a fundamental
right. 1 had great respect for Shri
Chagla when he was on the Bench.

The Minister of Educatiom (Bhri
M. O, Chagia); Not now?

Shri Fraak Anthomy: Well, I don't
know.

Mow, what has he said in trying to
pioad his case? I wish the Congress
memberg should listen to this. He
has sald: this University was not estab-
lished by the Muslims, it was estab-
lished by the Legis ature. W.th great
respect t0 Shri Chagla may 1 say that
his contention is letely super-
ficial?t It may have been given legis-
lative sanction. Yes, But who found.
ed this University? Is there any
doubt about it that it was founded,
with the blessings of the British Gov-
ernment, and they said “we are try-
ing this experiment with confidence
in the Muslim community so that it
may be an instrument of rrgencraton
for the Muslim communitv”. They
spelt it out in the 1820 Aligarh Mus-
lim University Act in the preamb’e,
in section 4 Whose properties were
there, movable and immovible and
whose privileges wers there? Of the
Muslim community? Muslim property,
movable and immovable. and there
must have been Muslim blood. T can
tell Shri Chagla that it it not easy for
a minority to build institutions. For
building Institutions for the minority,
a8 wp have done, we have to put in
not only our money and resnurres we
have also to put ou= hland into it
There is nnather supe-ficial argument
and I am coming to that later, But is
there any doubt that it wag Muslim
propertv? Merely hecause vou go
through the formality of le~islative
sanct'on it dors not cease to he Mus-
lim property. Sir as a distinenicshed
jurist. you cannot al'ow Shri Charla
to insinuate such a proposition [ say
this to you, Sir, that if this proposi-
tion is accep‘ed, not a single Sikh
institution can survive. Why? Why
will it not survive? Simplv becsuse
I know—] do not know whether you

know it, but I know it because | deal

University
(Amdt.) Bill
with 300 institutions—the hostility of
some State Government to the mino-
rity educational institutions. If Shri
Chagla’s thesis Is accepted, tomorrow
some State Government will say that
as a precondition to establishing a
college, as a pre-condition to estab-
lishing a school, we must get legisla-
tive ti It will happen, Today
you cannotl have a university except
through legislative sanction!

3740

Shri M. C. Chagla: I do not want to
interrupt my learned friend but I
want to correct him. | have never
suggested tha{ a minority community
cannot establish an institution or that
it requires legislative sanction. It is
no use irying to prejudice the argu-
ment or making an appeal to other
communitics. Any community can
establish and administer an institu-
tion. It will be protecied under arti-
cle 30. I saig that in this case iy is
established bv legislature, | never
said that it applies to a1l coses,

Shri Frank Anthony: I am meeting
that. [ say that no Universtv can
be establiched except hv lerisiative
sanction. What is there to prevent {1?
Tomorrow some other States. bitterly
hnstile to minority educat’onal institu.
tions, ecan sav that hefore vou can
start a higher secondary schon] he-
fore vou ean start a co'lege—r have
300 schonls ar present: thev have o
be recognised by legislative sanction.

Shri Pallwal (Hindaun): How can
you equate schools to Universities®
(Interruption).

Shrl Frank Anthony: You ean un-.
darstand me. Sir. T do not expect
lavmen to understand me ‘o that ex-
tent. All T am saying is this. To-
morrow what is there to prevent . . .

Mr. Speaksr: What Mr. Chagle has
sald just now—if | coulg follow him
correctlv—is that there must he a sta-
tute if & University is to be estab-
I'shed and therefore, what he said
applied only to thiy University be-
cause it was Aligarh University. Bo
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|Mr. Speaker])
far as schools, colleges and other ins-
titutions are concerned, they do not
require uny statute or Act to be pas-
sed before they can b established.
This js what he says

Shri Frank Anthony: That is what
he says I am meeting it on two
grounds. Merely because you have
to go through the motion of giving a
legislative veneer—thay is a necessary
precondition—that js not establish-
ment. That is giving legislative re-
commition, if you like, but that is not
e-talilishment,  Establishment means
a: tv who founded it, whos: money
was it, whose property was it. Whe
were the founders? The Muslims
were beyond preadventure the foun-
ders of this nucleus. Merely giving
legislative sanction is not synonymous
with establishment. God forbid if the
Supreme Court were ever o accept
this argument. At present, we know
that schools and colleges run by the
minoriliea merely have to get recog-
nition. Tomorrow, 1o destroy and of
our schools and colicges, what is there
1o prevent them

8hri 5. N. Chaturvedi (Firozabad):
The Constitution will come in to their
reacue,

Shrl Frank Anthony: All that they
will say is that youy may have un-
recogniseq schools ang colleges but
before you cam get recognition, you
must get Jeglslative sanction. What is
there to prevent them from saying
that? Under Entry 11. 1 am saying..

Mr. Speaker: Mr. Anthony has ap-
Jprehensions that in future the States
might pass legislation that even for
recognition, they will have to get the
sanction and a statute or an Act will
have to be passed merely for a recog-
mition.

8hri Framk Anthomy: Yes. It is not
an apprehension; it is an argument.

Then, on this parity of reasoning of
Mr. Chagla, it will then be argued
that in respect of Sikh institutions,
Anglo-Indiap or Christian institutions,
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founded with our blood merely be-
ceause yoy give them legislative re-
cognition, it is synonymous with es=
tablishmenl. Never in the life time
of any minority can this be accepted.
Sir, 1 am going to ask Muslims not to
go to court because they are not
only concerned but every minority is
concerned with this today. | am go-
ing to plead them not to go to court
Their case is a hard case. If they
make a bad law, it will mean that if
you equate establishment with legis-
lative sanction, then those who have
founded it—Iin this case, iy is the
Muslims—all their properties, mov-
able and immovable all their privi-
leges, will come under legislative
establishment.

Then, Mr. Chagla said that they did
not administer it. 1 do not wunder-
stand this all. ] do not want to
bring the Supreme Court into it. But
while 1 was arguing, the Chief Justice
said, it is quite clear tha; they ad-
ministered—you go to the cstabligh-
ment part. It iz a complele perversion
of fact to suggest that Muslims were
not administering it. What is the
position? By the Act of 1820—that
was the founding Act—only Muslims
could be on the Supreme Governing
Body. I am not saying that that was
a8 wise thing. TUpts 1851, up till the
coming into operation of the Consti-
tution, only Muslims could be mem-
bers of the Supreme Governing Body.
How can you say that they were not
administering it?

Further, Mr. Chagla made some re-
ference to the Executive Council. I
submit with great respect that
it is an entirely incorrect reference.
He said that the Executive Council
was administering it. The Executive
Council was 1o be entirely of Mus-
lims—I do not say it is a good prin-
ciple—but I am merely saving. vou
look at Statute 15. 1 know all the
facts. The Vice Chancellor had to be
elected by the Court—a Court en-
tirely Muslim, Pro Vice Chancellor
hag to be appointed by the Court—the
Court enlirely of Muslims; 20 out of
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30 members were to be elected by the
Court—the Court entirely of Mus-
lims and other 10 members also had
to be Muslims 1 am merely showing
that this was, more than many other
institutions, administered exclusively
by Muslims. For anybody to come
now and say that it was not adminis-
tered by Muslims i= to Ay in the teeth
nf facts,

Mr. Speaker: I hope he is conclud-

ing how.

Bhrl Frank Anthony: Yes; I am con-
eluding. Sir, I have 10 meet his argu-
ments, Otherwise, nobody is golng 1
accept my amendment

Mr Chagla asked: Why did the
Muslims not go to the court when
there was an amendment in 1851 de-
leting the proviso 23(1)? The proviso
was that only Muslims shall be mem-
bers of the Court. 1 will give two
very good rcasons for that. 1 am
conceding because | have argued
about every onc of education cases
in the Supreme Court, that when
an institution takes aid, then Govern-
ment has regulatory powers. So, for
two very good reasons, after the
constitution came inte  effect, the
Musiims could not have gone to court.
Firstly, it was because they were told,
"“This is a reasonable regulation since
you are getting ald” But the more
important reason was this Statute 8-
these are called statutes—was
kept in tact. If you look at Statute
8, you will find that it made imperu-
tive that at least between 80 to 90 per

a 28
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aided, shal] not teach religion. But
it does not mean that they cease o
be administereq by Roman Catholics.
Under article 20(2), if a minority
institution jg getting aid, it shall not
exclude a person on the ground -of
community, caste or religion. 1 say
that all this regulation is perfectly
legitimate that members of other
communities must be admitted. If it
is wholly aided it may not teach
religion but all the other attributes
of administration by a minority shall
remain there because it is a funda-
mental right.
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Then, Sir, Mr. Chagla's thesis was
this—he said this glibly—that the
House is soverelgn. The House is nnt
soverelgn. That is the British con-
cept. The House is subordinate to
the Constitution. Ag I said, I had
great respect for Mr. Chagla whep he
was o judge. Many cases werc dealt
with by him. Does he forget the case
in which 1 was the counscl, when the
Government tried tg destroy the
Anglo-Indian schools—the 1854 case,
the Bombay Education Soclety case?
I went to him and he gave judgment
in my favour. What did Mr. Chagla
say—I do not know whether he said
it or Justice Mahajen said it? He
said: Here is the fundamenta] right
of g minority, & recognised minority,

the Anglo-Indian community, The
sovereignty of the legislature must
yield to their fundamental right. Mr.

Chagla struck dowp the monstrous,
proposed legislation by the Morarji
Desai Government because, although
he was soverelgn so far as education
was ned, that sovereignty had

cent was g as ims.
This was even after 1851 Act. Why
should they go to court?

Mr. Chagla har made some refer-
ence to article 15. With great res-
pect 1o him. 1 must say that that has
no relevance to educational imstitu-
tions, It deals with hotels, restaurants
and public bathing places. I roncede
to this that under article 28(1) of the
Constitution, if an institution is wholly
aided, if it is receiving aid, it may
not teach religion. MNow, the Roman
Catholic schools in  Kerala, whally

to yield, the Police power of the
State had to yield, to the fundamen-
tal right of the minority. I say this
if you recognise ex-hypothesi that
there is a fundamental right of the
Muslims to their property they were
administering exclusively—It ripened
into a fundamenta] right in 1950—
then it has to yield. But I am not
carrying this proposition 10 a logical
extreme. Al] the regula'orv powers
arp there. | do not understand why
Mr. Chagla has taken on himself this
rather malodorous job. The law is
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there; the Act ig there; the Chalter-
jee’'s Committee is there; they were
all Hindus—non-Muslims. They said
in 1961, ‘“We recognise the funda-
menta) right of the Muslim minority™.
When they had said it, why should Mr.
Chagla take it on himself to deny the
fundamental right of his own com-
munity, What is he afraid of? I am
making every concession to Mr.
Chagla; | am making every conces-
sion to Mr. Ali Yavar Jeang not be-
cause he s my friend but in
order to clean wup the University.
Keep it tight as long as you like, but
recognise the right of the Muslims
in this matter. You have ample
powers of regulation., The Supreme
Court in the Kerala reference about
Roman Catholic school accepted
regulation. What regulation? Gov-
ernment could tel] them, “appoint so
many scheduleg castes in the Chris-
tian school” as to who should be the
Manager. You can tell the Muslims
of the Muslim University, as you
told the Anglo-Indians, "in return
for aid, you should have 40 per cent
of non-muslims; in return for aid,
you may not teach a religion". But
you must leave to them the other
necessary attributes of administration.

I appeal—] do not know whether
my appeal will have any effect on
the members of the Muslim commu-
nity—to them not o go to Courts
because they wi'l have to face all
kinds of legal contortions in these
matters. | am vitally interested be-
causp the Muslim case is a hard case
politically, If the judgment makes
a bad law, it will adversely effect
every minority. | am not giving out
any secret: 1 wrole to the Prime
Minister saving that it would ad-
verse'y affect every minority., 1 saw
him. I told him that all that | was
agking for while keeping the court
nominated, to make Muslims—] am
prepared to come down—the majority.
Can you not get 60 Muslims whom
You can trust? The Prime Minister
«certainly did not object to my saying
this. He said, “The Muslim Congress
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M.Ps. are also deeply agitated; I hawe
given them an assurance that we shall
bring in a legislation, but I gdo mot
want to mention the time” 1 did
not want to embarrass the Government
and was preparej for the legislation
to come much later. The Prime Minis-
ter said that he has given an assurance
that a preponderant majority will be
Muslims. How can there be a pre-
ponderant Muslim majority uniess
there is the pre-condition of the Mus-
lim rightt Why can he not do it
here? That is what 1 am asking for.
Do here what the Prime Minister has
already assured that he will do.

Bhri Muohammad Ismall (Man-
jerl): This amendment has been
given notice of by Mr. Koya and my-
self. The amendment asks for powars
to the Court that is going to be nomi-
nated under the Act to have some con-
trol over the matter of imparting reli-
gious instruction to the Muslim
students of the University. The second
part of my amendment {s that the
Court. which is a nominated one, a
pucely advisory body, shall have some
power over the properties and assets,
of the University. Really speaking.
many of the properties and the assets
of the M.A.O, College have been taken
over by the Muslim University at the
time of inauguration of the University.
Therefore, I want the Court to have
these powers. The Court, as it iz en-
visaged in the Bill, is a purely advi-
gory body; it must give advice only
on matters on which its advice ls be-
ing sought by the authorities. If they
find anything happening that {s not
good for the Universily, they cannot
themselves tender anv advice; they are
prevented from giving such - advice.
That is the kind of body which is en-
visaged in the Bill. WNow, to under-
stand our objection to this Clause of
the Bill, we must know a little of the
background and history of the Uni-
versity.

The Muslims were very backward
round about 1857. Even before that,

they did not want to take to Westara
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education; they wanted to boycott
Western culture ang education; but
along with that they also boycotted
modern education, sclentific education.
After 1857 they were oppressed,
maligned, deprived of every right and
were reduced to a very miserable con-
ditlon. Sir Syed Ahmed Khan thought
about the situation. He thought that
the only way of regenerating the peo-
ple and improving their condition was
through modern education. At the
same time there was the agitation that
np education without religious ins-
truction can be true education for
anybody. That was the ideg of the
whole Muslim community. Sir Syed
Ahmed Khan recognised the wvalidity
of this opinion and he himself subs-
cribed to that opinion. Therefore, he
was thinking of combining Western
education, modern and scientific edu-
eation, along with religious education.
He went to England; he saw how the
Universities of Cambridge and Oxford
were working . . .

Mr. Speaker: The whole history is
not necessary now.

8hri Muhammad Ismail: I will be
very short. I am placing this before
the House so that we may have the
right understanding of the position of
the Muslim University,

Mr. Speaker: That has becn done
during the general debate. All these
facts have come there.

13 hrs.

Bhri Mohammad Ismail: I have to

ppl t the thi that have been
said in the course of the debate, I
thought that 1 would be given an op-
portunity to speak and | was very
hopeful because of some of vour re-
marks that I would have my tu-n, but
then 1 was not given an opportunity.
However I am quite relevant in say-
ing these things in reference to the
amendments I have moved. My amend-
ments eannot be understood without
this background. Religioug education
and modern education had to be com-
bined for making the Mussalmans tske
to education and allow themselves to
be lifteq from the backwardness to
which they haq been pushed by cir-
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cumstances. So, in 1870, a commitiee
wag appointed, and the committee re-
commended the establishment of a
school on modern lines. First a High
School was established in 1875 and
then a college in 1877, i.e. the M.AO,
College. It; foundation-stone was laid
by the then Viceroy of India, Lord
Lytton. At that time, this jdea of a
university was placed before the Gov-
ernment as well as the people of tha
country. Sir Syed sald that Mohamme-
dan Anglo-Oriental college, or MAO
College, the foundation-stone of which
wag laid by the Viceroy, was an ins-
titution belonging to the Muslim com-
munity as a whole; it had been brought
into being by the combined efforts of
the Muslim community. It was not a
donation or a gift by any individual or
by a Monarch, as used 1o be the prac-
tice during those days with reference
to the setting up of educational institu-
tions, but it was the effort of a whole
community which had brought the
MAQ college into being.
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He also saig that the plan was that
this MAO college might expand into
a university whose sons shall go forth
throughout the length and breadth of
the land to preach the gospel of free
enguiry and of la:ge-hearted toleration
and of pure morality. That wag the
plan and thset was the aspiration of
Sir Syed Ahmeq Khan. He was the
founder of the MAO college which be-
came the nucleus of the Aligarh Mus-
lim University,

This idea of forming a university or
setling up a universily is to be found
running through the cfforts of all the
people who were then wosking in Lhe
fleld of education, right from 1870 up
to the formation or the establishment
and inauguration of the university in
1920, for a period of more than ffty
years.

Then, the Bill itself was framed In
consultation with the Muslim Univer-
sity foundation committee which had
been set up by the authorities of the
MAO college. They werg In negotia-
tion with the Government all along
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on the question of transforming and
converling the MAO college into @
Muslim university. The chairman of
the Education Commission, Sir William
Hunter in a report ol his after refer-
ring to the ‘idea that education with-
out religious instruction is no cduca-
tion'. says:

“At the same time. the Moham-
medun founders of thiy strictly
Mohammedan  institution  have
tl.rown open their doors of the
university to all races and creeds;
among the 258 students I find 57
Hindu. for nearly one-fourth of
thy whole) Christians and Parsi
lads have also received a liberal
education  within its wulls. This
liberality of mind pervade, not
only its rules angd its teaching but
the whole life of the place.”.

“This was what Sir William Hunter, the
chairman of the Education Commission
saig about the M.AO. college which
was the nucleus of the Aligarh Mus-
lim University. So, this idea was al-
ready there. It was not such an ex-
clusive educational institution as is
being thought of by some of our
friends. However, it had to cater to
the special needs of the Muslim com-
munity whose members were speclally
backwarq because of the circumstances,
political ang otherwise. The necessity
and fact of the control and manage-
ment of that institution being with the
Muslims, becausc of the combination
of scientific and religi education
there, is evident by many a record
bearing upon the establishment of
the university. After prolonged nego-
tiations with the Muslim leaders and
the Committee concerned with this
university. the Government of India
finally agreed to that arrangement.
But they said that they must first get
the sanction of the Secretary of State
for India for that purpose. In the des-
patch from the Government of India
in 1911 ta the Secretary of State, there
are certain passages which 1  shall
crave your indulgence to read out.
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Mr. Speaker: If the hon. Member
wantg to quote extensively apng take
one hour to move an amendment, I
think that is not proper,

Shri Muhammad Ismall: I was not
given an opportunity to speak pre-
viously.

Mr, Speaker: 1 quite appreciate
that. That is why I am allowing him
to speak now. But there ought to be
some limit. Even then. he would have
got only ten to fifteen minutes, and
I am allowing him that much time.

Shri Muhammad Lsmall; It is a sup-
remely important and vital question
for the Muslim community spread
throughout the country. .

Mr. Speaker; Other Members were
given only about 15 minutes. Even
now, I shall allow the hon. Member 15
minutes, but he should not exceed
that,

Shri Muhammad Ismail: 1 am ex-
tremely obliged to you, and I shall
crave your indulgence a little further.
In the despaich to the Secretary of
State, the Government of India had
stated:

“We trust that Your Lordships
in sanctioning s university at Ali-
garh will share the hope which we
confidently entertain that this new
and interesting educational experi-
ment supported by the confidence
of the Government of Indiag and
the Mohammedan community will
be the source of enlightenment and
prosperity to that community and
will fittingly crown and carry on
the noble work and the lofty hopes
of Sir Syed Ahmed Khan.".

That was what the Government of
India said. The Secretary of State, in
replying to that sanctioneg the univer-
sity in principle and wanted the Gov-
ernment of India to settle the details
with the Muslim University Founda-
tion Committee, That took a long time.
There were prolonged negotiations.
Finally, a Bill was drafted. As I said,
that Bill was drafted by the Education
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Member at that time, in consultation
with a deputation of the Muslim Uni-
versity Foundation Committee which
was vitally connected with the MAO
college. Finally, the Bill was framed
and completeq in consultation with the
Muslim leaders through their commit-
tee, and it was presented to the Im-
perial Legislative Council in 1020 and
it wag also passed almost unanimously;
I do not think there was any opposi-
tion to it. There were Muslim Mem-
bers, Hindu Members and also Euro-
ptan Members in the Imperial Legis-
lative Couneil; they sympathised with
the sponsors of the university and with
the objects of the university and they
passed the Bill,

In the Statement of Objects and
Reasons appended to that Bill it was
clearly indicated that this wa. an ins-
titution which had grown out of the
MAQ college, which had been estab-
lished and administeregq by the Mus-
lim community and all the properties
belonging to the MAO ccllege and all
the committees which were working
under the auspices of that college for
the establishment of the university
wcre to be handeg over to the univer-
sity, propertics worth lakhs of rupees
were 1o be handed over to them and
all those Committecs and College had
10 be dissolved. and only the univer-
vity should take the place of all those
bodies. Therefore, it was the MAO
college which had been transformed
into the Aligarh Muslim University; all
its endowments, all its properties, all
it; momey, and cven its debts and lia-
bilities were to be handed over to the
university under the 1920 Act. Ac-
cording to the provisions of the 1020
Act, even any donations that might be
given later on in the name of the MAD
college or any of its committees should
be construed as having been given
truly to the Aligurh Muslim Univer-
rity. That is the provision in the 1820
Act.

Now when this Ul'l.ivemii}- was in the
offing. when it woas going to be estab-
lished. there were further collections
from the people, apart from the pro-
perties and assets belonging to the
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MAO College. In one instance, Sir
Aga Khan went round the country and
collected Rs. 30 lakhs. That was given
to the Government of India for this
Muslim University. Even after the
establishment of the University, mil-
lions of rupees, eight millions and ten
millions of rupees, were collected and
handed over to the Allgarh Muslim
University.

Therefore, it was all along under-
stond that it was & Muslim, a minority
institution. I want to mention one fact
in this connection. Sir Surendranath
Banerjee, whom | used (o consider as
my hero in my youthful days, ay &
member of the Imperial Legislative
Council congratulated the sponsors of
the movement, including the Educa-
tion Member who presented the Bill
on having established this University
for the benefit of the Muslim commu-
nity. He assured them of the sympa-
thies of the Hindu community. He
said, ‘l representing the Hindu com-
munity assure you of our sympathy to-
wards the object of thiy; Muslim Uni-
versity’. Other members like Shr
Sabudhikari. ...

Shri Pallwal: May I know if other
Members will also be given a chance
to speak?

Mr. Speaker: It looks as if Shri
Muhammad Ismail will take most of
the time left.

Shri Muhammad Ismall: If you do
not want me to continue, T shall re-
sume my seat.

Mr. Speaker: There ought to be
some end. He has taken more than
25 minutes
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Shri Mohammad Ismall: We are the
people who are vitally interested in
this matter. Fairnes; demands that we
must! be allowedq some opportunity to
explain facts

Mr. Speaker: Dors he not think that
I have given him sufficient time al-
ready® He is slill nskimg for more.
Shri Muhammad Ismall: If we can-

not ask for our rights, I request you
for latitude and indulgence,
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It was understood at the time the
Bill was passed that it was a minority
organisation intended specially for
the benefit of the Muslims of India.
However, it was not confined at any
time, from the time of its nucleus MAO
college upto today, to the Muslim
eommunity alone. There were mem-
bers from other communities, as there
are now There wag no wall, and
and the-e is no wall, as is being ima-
gined by certain people that divides
these University students from other
students, They were there in the life
of the country; in extra-curricular
activities, they were going throughout
the country, notl only throughout the
the country but throughout the world.
Nothing prevented them from mingling
with the rest of the country and the
rest of the world. That is the tradi-
tion this institution has fostered,
though il is a minority Institution.
Therefore, no harm will come if it is
allowed to continue a; it had been en-
visaged,

And how did this incident happen,
on 25th April? At the very outset, I
want to tell you that whatever may
be the p-ovocation, whatever might
have been the circumstances, nobody
will condone the violence that was in-
flicted not only on the Vice-Chancellor
but upon anybody eclse. We all sympa-
thise with the Vice-Chancellor and
wish him well and complete recovery
lonjt life and all happiness.

But that is not the question. ‘The
point, as has been stated by Shri Frank
Anthony and others, is, could this in-
cident not be dealt with by the ordi-
nary law already existing in the coun-

try?

Are there not conspiracie; in the
country, much bigge- and worse cons-

piracies? Are they being dealt with
by ordinances? That is what 1 want
to know.

About the words ‘establish and ad-
minister’, so much emphasis is being
placed on the word ‘establish’. There
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are different meanings to the woed
‘establish’. 1f we ask for the meaning
of ‘communalism’, ‘nationalism’' and s
on, then it is said, ‘go to the dictiom~
ary’. Different dictionaries give differ-
ent meanings. There are different
meanings for the word ‘establish’.
When | say that I have established tte
fact that today the House of the Peo-
ple is sitting, does it mean that whea
and because I established the fact the
House of the People has come into
belng only then? When I say I estab-
lish that fact, it is clear it mean; that
the fact is being confirmed, recognised.
We have asked Government to recog-
nise this institution and help us to yet
it up agy a minority institution. It ls a
contract between two parties. It Iy put
in the shape of an Act. When I go to
a Registrar in connection with the
purchase of a property, and he puts
many conditions for registering the
sale-deed; and then when I come out
as the owner of the property, am |
denied the right and ownership of that
property because I went to the Regqis-
tration offices, a Government agency?
Is that right? In the same way, in
establishing a University, if we go to
Government for certain rights and
privileges which are wvery necessary
for running a university—the degress
and diplomas have to be recognlsed
and we have to receive aid and
assistance. . .

Mr. Speaker; Now he ought to stop.

Shrl Mohammagq *smail: Therefore,
it is a minority institution. It is well
protected by the Constitution of India
hy more than one article which hes
been placed before the Housg by pre-
vious speakers, article 30(1) and other
arlicles.

Shri D. C. Sharma (Gurdaspur): [’
am sor:y for the hon. Members whoee
speeches | have heard with rapt atten-
tion. I do not think there is any quets-
tion of an institution being a minorldy
institution or a majority institu‘ion. [
am a member of the Punjabi Univer-
sity, Patiala. All these days I have ast
heard anybody say there that it is =
mirdority institution meant for ®w
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Sikhs established for the Sikhs and to
be administered by the Sikhs. 1 think
thig i; a prosposterous proposition that
has been put forward by some of my
twends and I am really sorry for them.

There is no question of minority and
majority here, Otherwise, Delhi Uni-
versity will have to change its charac-
ter, Vishva-Bharati will have to
cbange its character. Shri Khadilkar
who is a Maharashtrian is a member
of the court of Vishva-Bharati Unl-
versity.  What right has he to be
there? It is a University established
by Shri Rabindranath Tagore of
Bengal for Bengalis. What right has
Shri R. K. Khadilkar to go there?

Shri Raghunath Singh: He should
be turned out!

Shri D. C. Bharma: This kind of
argument about a minerity University
or majority University has absolutely
no validity in the year 1865 1 think
a, time passes this kind of talk will
have absolutely no significance in free
India.

Shri Mohammad Ismall: But the
Constitution of India is in existence

now

Shrl D. C. Sharma: 1 am coming 1o
that.

1 therefore submit most respectfully
whether a University iy established by
the Centre or whether it is established
by & State or by a person—as it is by
@ gentleman called Karve, 1 am refer-
ring to the Women's Univessity which
was, | think, taken over by the Bombay
Government—all these universities
be ong to Indim, they belong to the
Indian nation and they belong to all
of us. 1 am as much interested in the
Muslim University as any Muslim, and
1 do not think they should have a
minority University and others should
huve a majority University.

Secondly. my friends were very
mueh worried sbout the imparting of
religious instruction in that Univer-
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sity. In the first place, I think most
of them do not understand what a
university is. I am very sorry to say
—and 1 say this without meaning any
disrespect to anybody—that a Mem-
ber has been arguing here the case
of Aligarh Muslim University and he
has been basing all his arguments on
300 schools that he has been running.
He does not know the difference bet-
ween a school and a University. He
does not know what schools are and
what a university s, So far as
schoo!s are concerned, in Punjab we
have schools like those run by the
Arva Samaj, those run by Christians,
those run by the Sikhy and those run
by s many other denominations
They go thelr own way, but you can-
not say that the Punjab University,
Chandigarh, belongs to the majority
community and the Kurukshetra Uni-
versity helongs to some community
which exists in heaven.

Shri Frank Antheny: May I ask the
Member whether he has looked at the
Constitution?

Shri D. C. Bharma: Much more
often than you. You look at the Cons-
titution for your practice, I for my
own edification.

Bhri Frank Anthomy: Bince he has
referred to me, on a point of clarifi-
cation, may T say this? Let him look
wut the Constitution. The words used
are “educational inatitution"—neo diffe-
renrce between m  university and a
school. '

Bhrl D. C. Sharma: I have read the
Constitution.

Shri Frank Anthony: Then you
have not understood it.

Shri D. C, Sharma: I do not under-
stand because T reprement eight lakhs
of people, I do not understand any-
thing. Because you are a nominated
Member, you wunderstand every-
thing. .. . .

Khri Frank Anthomy:
my community.

Representing
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Bhri D. C. Sharma: . . . all the
intelligence in the world belongs to
you and we who are elected
have no intelligence whatever. It is
& very preposterous suggestion put
forward by the gentleman who should
know better.

1 was saying that people do not un-
derstand what g university is, what a
court is, what an executive council is,
what an academic council is. I have
great respect for my friend over there.
His hero might have been Surendra-
nath Banerjee when he was young.
but unfortunately Mr. M. A. Jinnah
became his hero when he grew up.
That does not matter, 1 still respect
him. What T mean to say is this, that
so far as the courses of study are con-
cerned, they are not the concern of
the court, they are not the concern of
the execulive council; they are the
concern of the academic council. As
the hon. Minister has said, the aca-
demic council has been kept intact,
‘and nothing has been done to change
it or amend its constitution or modify
it. Therefore, if the academic coun-
cil, which is already there and which
would continue to be there even now
when the ordinance ;s imposed, wants
religlous education for the Muslim
boys, 1 think mobody will come in
their way. Therefore, I think thls is
an unfounded fear, and I must say
that most of the things which have
been sald against this ordinance are
based upon fears which should not
exist.

1 may tell you wvery respactfully
that 1 have been a student of Sir
Syed Ahmed, and I may tell you very
respectully that T have written a blo-
graphy of Sir Syed Ahmed also. 1
may tell you also very respectfully
that that biography has been selling
very well. One of the things which
tmpressed me when I was preparing
to write his biography was this. Sir
Syed Ahmed said, “We have two eyes.
The Hindus are one eye and the Mus-
lims are the other eye. You cannot
see unless both the eyes are there™
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Shri Mubammad Ismail: This is
exactly what we want,

Shri D. C, Sharma: So, Sir Syed
Ahmed, if 1 have understood him
aright, was one of the pivneers of
nationalism in thig country, wag one
of the persons who led the vanguard
of Hindu-Muslim unity in this coun-
try, and my friends have themselves
said that Sir Syed Ahmed stood for
freedom, for large-heartedness and for
tolerance. If so, may 1 ask a ques-
tion? When there 15 talk of o mino-
rity universily and a majority uni-
versity, are they following in the
noble path which was laid down by
Sir Syed Ahmed. namely that we
should look at everything from a spi-
rit of tolerance, large-heartedness and
all that?

I want to say one thing about th-
court. The court has different func-
tions in different universities. In somu
universities I may submit very res-
pectfully it has no function.

Bhri Raghunath Slngh (Varanasi):
Like the Dekhi University.

Shri D. C. Sharma: I did not want
to mention the name of any univer-
sity. Take the Delhi University,
What function has the court gol there?
It only meets once a year and it Is a
get-together, and nothing more than
that. You may call it an academic or
social pet-together or something like
that; it is nothing more than that. It
has no function. In some univeraities
the court is supreme, in other univer-
sities the executive eouncll is sup-
reme; in some universities it has
been said that the Registrar is the
chief executive officer, in som~ univer-
sitles it has been said that the Vice-
Chancellor is the chief execulive offi-
cer. Therefore, I say that the whole
property of the Aligarh Muslim Uni-
versity which we took over from the
MAO College, and which has bheen
augmented during all these years, will
remain with the Aligarh Muslim Unmi-
vergity, and nobody can take it away.
As 1 look at the constitution of the
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court here, 1 find that no fundamen-
tal rights of any community have been
infringed, I find that np sentiments
of any kind have been affeclted by
this Bill. 1 find that whatever has
been said here is very much in the in-
toresis of the Aligarh Muslim Uni-
varsitv

I would like my friends to sec the
composition of the court. Who is the
Chancellor, who is the Pro-Chancel-
lor? Is he a Hindu? Who are the mem-
bers of the executive council, who are
the heads of depariments there, who
are the persons other than the heads
of departments, who are the persons
that are teachers in the university?

Bhri Badrudduja (Murshidabad):
That is an old Act.

Shri D. C. Sharma: Who are the
persons who are there? 1 would sub-
mit very respectfuly that after all
the members of the court will not fall
from hecaven. The members of the
court will not be taken from this
place or that place. I can say, with-
out knowing the mind of Shri Chagla
or any one else, that the whole power
will vest in the executive council and
the academic council. All the mem-
bers of the court, 1 can assure you,
will be taken from those persons who
understand a Muslim  university's
problems, who understand the ideals
of & Muslim university, and who
understand the working of a Muslim
university, who want that this univer-
sity should grow from strength to
strength. The members of the court
are not going to be brought in therc
to liquidate the Muslim community;
they are going to be brought in there
in order to add to the strength and
prestige and glory and power of this
university. 1 think nobody should
have any doubts sbout this.

It has been said that it was only
Muslim property. I am sorry. I did
not know that this point was going to
be raised, but my humble opinion is
this. When Sir Syed Ahmed went
about collecting money for this uni-
versity, I think, and you will find it
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if you look at the list of donors, that
some Hindus also gave money. This
is my humble gpinion.

Shri Badrudduja: Theirs was the
largest contribution.

Shri D. C, Sharma: Now they say
it iz Muslim property. The Hindus
donated money, but the Hindus do
not claim anything. Therefore, 1
feel you should not raise this bogey
of Muslim property and Hindu pro-
perty. Somebody might get up and
say, “We contributed so much moncy.
Why should it not be a joint Himndu
property? I do not want any talk of
this kind. It is neither a Muslim pro-
perty nor a Hindu property; it is the
property of the Aligarh Muslim Um-
versily and that is for all of us.

It has been said tha® this Ordinance
will distort the identity, personality
and the character of the Muslim Uni-
versity. 1 do not knuw how this
going to mar the image of the Muslim
University because I know that the
image of a university is projected
partly hy the cour!, partiy by the
executive council and I can assur
you, 1 have been associated with some
universities in my life, unfortunately
or fortunately and I can tell you Sir,
that the image of a uvniversity is pro-
jected by the Vice Chancellor; If he
has some powers, he will seq to it
that the image goes on improving.
It the founding of the University by
Sir Syed Ahmad was the first land-
mark In the history of the university.
it the appointment of Sir Ross Masud
as Vice-Chancellor was the second
land-mark. If the 1986 Act was the
third land-mark, the appointment of
Ali Yawar Jung is going to be the
fourth land-mark in the history of
this University.

Mr. SBpeaker: The hon, Member's
time is up.

Sari D. C. Sharma: 1 shall finish
in a minute, Sir. It has been sald
that this is a bad law, Well, Sir, T
have not been a lawyer.
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Shri Frank Anthony:
for the bar.

Fortunataly

Shri D. C. Sharma: Fortunately
for you; if I had been a luwyer 1
would have accepted brivfs and 1
would have scen that you are defealed
in those cases. But I was submitting
very respectfully on this point. 1
have great respect for this gentleman,
It was said that it was a bad law,
What is 3 good law? What is an in-
diffurent law? What is a perverse
law? All laws are good. Only, any
arguments put forward in favour of
a law can be perverse like the argu-
ments of my hon. friend, Mr. Frank
Anthony; they can be one-sided like
the arguments of some of my friends
and they can be liberal, all-embrac-
ing catholic and catchy like the argu-
ments of some of my hon. friends.
Therefore, this law is not bad. Onmly
when the perverse interpretation of
this law is presented to the House and
that is bad. T say that this law ls go-
ing to do a good deal of good to the
Aligarh University and to the Muslim
friends and to the Indian nation and
to all our people and add to the
Klorles of our country.

Mr. Speaker: I have given oppor-
tunities to all Members. I will accom-
modate Mr, Paliwal. But on other
amendments there could not be as pro-
longed speeches as on this

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, 1 would limit myself
to the gamendment that had been in-
trodured. We are in the second read-
ing stage and there is no point in
making general observations. I have
stated earlier that 1 am not egainst
certalp changes being brought about in
the constitution of the University,
because certain very wrong
things have developed  there
and it is necessary to treat them.
But the treatment which has been
recommended is to my mind drastic
and may do more harm than good.
Of course, Mr. Chagla has assured us
that it will be for a very short period
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and I hope he will be able to bring
forward a new law by the next ses-
sion. I still feel that even for this
short period the Ministry and the Uni-
versily need not have gone in for
such undemocratic measures which
had been recommended us the cure
to the ills that had takem place in
Aligarh.

I am surprised at the previous
speaker who is associated with many
universities. But when he treals
with contempt such instilutions as the
court, I am surprised; in treating ins-
titutions like the court in that way, be
is treating himself in that way. Be-
cause the court is an important body.
Our universitics have scnates and
syndicates; we do not have excecutive
councils or courts. I am of the view
that the court is more or lcss the
same as our senate; the executive
council, more or less our syndicate
They have very important functions
to perform and to give blanket powers
to -the Visitor is not at all g good
thing. 1 found from section 23 of the
original Act that the court is the mup-
reme governing body with certxin
important functions to perform; sec-
tion 28 gives overall power t) the
Visitor whose approval shall be neces-
sary and he has the power to sanc-
tion, disallow, or remit any new sto-
tute for further consideration. Soch
a regulatory clause is already there.
To my mind, at shis stage, it is regu-
lation that is necessary; it is super-
visory authority thet is mecessary and
not so much of complete change In
all the rights of the court. When I
come to the position of the court
1 shall say something  further
because that is also very important
and that could also have been done
through an amendmemt rather than
give drastic blanket powers to the
Visitor,

1338 hrs

[Mr. Derury-Semaxen in the Chairl.

As I said earlier, I am totally against
the grant to the Visitar of all the
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powers and making this only an adwvi-
sory committee. 1 think that this goes
against the grain and it has nothing

to do wilh the university. 1 would
kave preferred that a man of the
standing of Mr. Chagla had n+

brought forward a Bill asking us lo
support such a measure even fur an
micnm period.  Although [  accept
that there is much wrong and il has
to be righted 1 am unabie to support
this because onee we do this, this will
be adopted for anolher university. 1
mm t(otally opposcd to any such bid.
In our universilies, let me confess
that invigilators had been beaten; in
this particular cose such violence had
taken place in another context. Such
wery unfortunate situations have to be
tackled and faced but not by going
agninst the fundamental principles for
which surh stalwarts like Asutosh
Mukerjec, have fought and won from
the British regime. Therefore, I am
mot going to support this amendment.

Shri Paliwal: Mr. Deputy-Speaker,
great stress has been laid and it has
been strongly pleaded that article 30
of the Constitution is drawn and
mpplies to institutions like the Univer-
wity also. I have great respect for
Mr. Anthony's legal acumen but I
must confess my sense of surprise now
#hat in spite of his vast legal know-
bedge and perhaps equally vast con-
temnpt for the layman, he has not been
able to appreciate the difference bei-
ween the institutions the like of which
Bbe is ruming, hundreds of schools
and may be, colleges and a university.

Within the few minuteg that you
Bave allowed me, I will try to explain
for Shri Anthony's benefit the differ-
ence between the two sets of  insti-
futions, A university is not only a tea-
ching institution; it iz an institution
which by law is authorised to grant
diplomas and degrees to Individuals
after a certain course of instruction
sng education. Those degrees and
diplomas give 5 certain legal character
%o the individuals and, in turn, qualify
them or entitle them to practise and
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enler certain very responsible profes-
sions like the onc to which my hon.
friend Shri Anthony belongs, These
diplomas and degrees also entitle the
individuals to hclg certain public
tflices, This is a right which can be
piven by law only 1o certain kinds of
ins.itutions. This js the main differ-
ecnee  hetween a school or college on
the one hand and a university on the
viher. The schouls and colleges are
free to impart education according lo
the lights of their founders or e
managementis,  But if they want tho.e
students to qualify for certein degrees
and diplomas awarded by the uiver-
sities, then, to that c¢xtent, they hawe
to conform to the syllabus prescribed
by the universities. Apart from the
syllabus, they are free to import their

own insiruction. That ig the mn!ln
difference. It seems to me that this
simple difference escaped Shri  An-

thony's notice. and because of this, he
has been labouring wunder a  very
serious misapprehension and, I should
say, also with the resultant handicap.

The history of the Aligarh Mushm
University has been traced and rcpea-
ted time and again, I need not go
into it in any minor details, but the
simple facts are that originally the
school was started by some Muslim
gentleman with Muslim donations and
finance probably. Then it was raised
to the status of a college. It did
much good to the community, both
the Muslim community and the other
communities, [ understand that the
others also benefited by it. Then. as
Shri Sharma said, when it came to
the question of creation of a univer-
sity....

Shri Badrudduja: The major or the
largest contribution came from  the
Muslim community.

Shri Paliwal: That isall right. Bet
when it came to the creation of a uni-
versity, public donations were raised,
but in spite of all the public donatioms
put together, it could not have
created as a university, The cres-
tion of a university is only left to the
It was an Act of He

legislature,
legislature which created that univer
sity  Article 30 sayy that the
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[Shri Paliwal]

minorities shall have the right
#%0 establish and manage and
administer their own institu-
#oms.  This university, or for that
matler, any university cannot be
established by any minorily or majo-
rity; it can only be established by an
Act of theg legislature, These few
universities—four of them—have been
declared institutiong of national im-
portance, In such circumstances, I do
mot think Shri Anthony should have
any apprehension to the effect that it
these universities are treated as
national inslitutions and not as mino-
wty institutions, then his own institu-
tlons—sm:ull schools such as primary
schools or high schoolg or even col-
leges—may also be treated, sometimes,
as not belonging tp his particular com-
munity. That apprehension, I think,
is not well-founded.

sft g Feg (Farm) ;R w=
wuy fegr Ardar ?

Wr. Deputy-Speaker: It should be
over by 1.45, but I am extending the
time.

Shri J. P. Jyotishi (Sagar): 1
wanted to speak for g few minutes.

8Bhri M. C. Chagla: I do not want to
repeat what 1 said yesterday, but
there are one or two misapprehensions
ar misstatements found in the speech
of Shri Frank Anthony, which I
must rebut and repel. Shri Anthony
should remamber that our Constitution
18 4 Constitution of a secular Stale,
whore a1l citizens are equal, where
sll citizens enjoy the same  funda-
menial rights, We have no first-
olass and second-class citizens, and
therefore  politically  there are mo
minoritics in India, all eitizens being
equal, But the Constitution, as Shri
Anthony snid, considering the maosair
that exists in this coun'ry, the differ-
ept cultures, different religions and
dfferent  longuages, has guaranteed
certain rights to the minorities with
regard to their religion, their langu-
age, their culture and their edueca-
#lonal institutions. But the greatest
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protection to the minorities is the
Constitution itself which, as I said,
guarantees ‘fundamental rights to
every citizen and sets up a judiciary
which is the guardian of those rights.
I do not know why Shri Anthony has
put forward this extraordinary theory
that if my contention prevails the
rights of the minorities will be
destroyed.

What is article 307 It is a very
simple article, Shri Anthony may
argue as he likes in the Supreme
Court, but in this Parliament, he will
realise that it is a very simple article,
It says:

“All minorities, whether based
on religion or language, shall have
the right to establish and adminis-
ter  educational instituiions of
their choice™.

1 am not seeking to take away thal
rightt The Anglo-Indian community,
the Muslim community, the Sikh com—
muniiy, can establish any inatitutiom
tomorrow, set up any school, any ecal-
lege, any educational institution, They
have got that right, and they can say
that only the Sikhs, the Christians or

the Anglo-Indians shall run these
institutions. They have thai right
But, as my hon, friend said quite

rightly, a university cannot be jinsti-
tuted by any community, a university
has got to have a charter; it has got
to be incorporated, and that charter
can only be granted by Parliament or
the legislalure. Therefore the very
premises of Shri Anthony is wrong

About the exccut:ve council also
on the facts. he is wrong. 1 have
looked at the statutes; there (s mno
guarantee under the old Brilish Act
of 1920 that the execulive council
should comsist omly of Muslims. Im
practice, that might be so. In practice,
even today, the majority in the exe-
cutive council may be Muslims.
But excep' in the case of the court
the old Act did not guarantee that all
members shall be Muslims or even &
majority shall be Muslims. What is
the use of Shri Anthony talking
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about—I am using his own words—
“the fact that Parliament has passed
this Act is merely a legislative
veneer"? The very foundation of the
university depends upon Parliament
or the Legislature, It is not a veneer;
it is the basis, the foundation. What
is the meaning of wveneer? It is a
flourish which he might use before
the Supreme Court, but at least those
who are serious-minded Members of
Parliament ought not to say in this
Parliament that if it passes a Univer-
sity Act and gives life to a univer-
sity, it is a merely a legislative
veneer, .

Many hon, Members have said about
the amendment regarding religious
Instruction to Muslim schools, We
cannot agree to that, boeause, under
article 28(3), if we give any grant to
this institution we cannot make re-
ligious instruction compulsory. It is
perfectly open tp the Aligarh Muslim
University to have Islamic studies and
to teach Islamic religion, but if any
siudent, even a Muslim student, says,
“T do not want to learn religon in

this in='itution”, you cannot compel
him,

Shri Frank Anthony: Who says
that?

Shri M. C. Chagia: That is the
amendment.

Shri Muhammad Ismail: According

to the Constitution, no religious inst-
ruction shall be  compulsorily 1m-
parted to any citizen by any educa-
tional institution, That is all right.
But when some students want religious
instruction. if the student is a minor,
if the parents want that relig.ous ins-
truction should be imparted to their
children cannot an educational ins-
titut'on agree to that?

Shri M. C. Chagla: The Academic
Council is there. It can provide
studies in Islamic philosophy, Islamic
relion and Islamic theology. It can
lay down that in a particular class In
a particular building those who want
to learn Islamic religion. can have
that instruction. But that cannot be
compulsory. The amendment of the
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gentleman is that it should be compul-
sory. Otherwise, it is not necessagy.
The ordinance does not change the
Academic Council, 1f religlous inss-
ruction is being given today, it can
continue to be given, The amend-
ment says:

“to give directions as it deema
fit ty the appropriate authorities
of the University on matters con-
cerning the imparting of religious
instruction to the muslim students
of the university”,

Why? A non-Muslim may want re-
ligious instruction or, a Muslim may
not want religious instruction. 1 sm
surprised that people who believe In
academic  freedom should say there
should be a direction to glve religious
instruction,

Shri Mubammad Ismall: You may
omit the word “muslim” and let n
read “students” instead of “muslim
students.”

Suri M. C. Chagla: The court or the
executive council has nothing ta do
with the question of giving instruction.

Wilh regard to Mr, Frunk Anthony's
amendment that the court shall be
the supreme governing body, we can-
not make it so because il is too large
a body and for the time being it has
got to be nominated by the Visitor
and bo advisory. For the be-
nefit of the lady member, Mrs. Renu
Chakravartty, I said vesterdsy that
this is only a temporary provision,
When we have subataniive legislation,
we wil] rive the necessary powers to
the rour

Shri “vares (Panjim):  He has
referred repeatedly to ar'icle 30 and
said tnay only the goveirment obvi=
ously has the right to set up a univer=
sity by law, Docs it mean that the
provitiong of that article do not per=
mit any minerity community to set up
a university, but only permits them
to set up other educational Institutions
which are of lesser status than &
universi'y? Is that provision infru-
ctuous because nobody can set up &
university and a university can only
be set up by the government?
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Shri M. C. Chagly: Quite so; a
minority community cap set up a
school or college or a vidyapeeth, but
& university cannot be started by any
communily or minority or majority—
but it can be set up only by Parlia-
ment or state Legislature,

Shrl 8. 5. Mcre (Poona):
peet)y means university.

8hrl M. C. Chagla: You can have
It privately and give diplomas. But
you cannot confer degrees.

Mr. Deputy-Speaker: I shall now
put amendments Nos. 7 and 21 to the
vote of the House,

Vidya-

Amendments Nos. 21 and 7 were put
and negatived.
) Mr. Deputy-Speaker; The question
is:
“That clause 2 stand part of the
Bill",

The motion was adopted.

Clause 2 was added to the Bill
Clause 3 —(A dment of

N 28).

Shri Muhammad Ismail: 1 beg to
move:

Page 2, line 15, for “require the

previous” substitute—

“first be placed before the Court
and its opinion obtained thereon
and then submitted with the
Court's opinion for the final"(8)

This amendment seeks to give g little
power, some kind of life to the court,
which is made almost an actionless
body, It says that before the Exe-
cutive Council placeg any amendment
or anything concerning the statutes
before the Visitor, it mus; first be
placed before the court and their
opinions obtained and then the
amendment of the statute or what-
ever it is, along with the opinion of
fhe Court threreon should be submit-
ted to the Visitor. 'This is all that I
want. Even though it may be a tem-
porary court, it should not be there as
something even less than a mud idol;
It must Thave something to
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do. Previously the court was the
supreme governing body. But now
it has been reduced to less than

shambles. A temporary measure
need not dp all that. The court must
be at least in the know of what is
going on between the Executive Coun-
cil and the Visitor, For that pur-
pose this amendment should be accep-
ted.

Shri M. C. Chagla: 1T am sorry I can
not gccept it, because the whole basis
of this Bill is that the court shall be
an advisory body.

Mr. Deputy-Speaker: I shall now
put amendment No. 8 to the House,

Amendment No, 8 was put and
negatived .
Mr. Deputy-Speaker: The q

“That clause 3 stand part of the
Bill".
The motion was adopted.
Clause 3 was added to the Bill

Clauses 4 to 8 were added to the Bill.
Clause 9— (Amendment of Statutes).

Shri Frank Anthony: I move amend-
ments Nos. 2¢ and 25,

Shri Muhammad Ismail: I move
amendment No. 8
Shri Frank Anthony: I beg to

move;

Pages 4 and 5—

for lines 15 to 37, and 1 to 4, respec-
tively, substitute—

*#“g, (1) The Court shall consist
of the following members, name-
ly: —

(a) the Chancellor, ex-officio

(b) the Pro-Vice-Chancellor, ex-

officio,

(c) the

officio,

{d) all Ex-Vice-Chancellors,

(e) Heads of Departments of
Studies,

Vice-Chancellor, ex-
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(f) Principals of Colleges of the
University,

(g) Professors who are not Heads
of Departments of Studies,

(h) five persons from among
teachers of the University
who are not Heads of Depart-
ments or Professorg or Prin-
cipals to be Selected by rota-
tion according to seniority.

(1) five representatives of Parlia-
ment; ‘three to be elected by
Lok Sabha and two to be elec~
ted by Rajya Sebha from
among the Members of the
House in such manner as the
Speaker or the Chairman may
direct in respect of each
House,

(J) every person who has made
a donation of rupees one lakh
or more or transferred pro-
perty of like value to the
University.

(k) five persons representing
donors other than those men-
tioned in clause (j) to be
elected by the Executive
Couneil,

(1) ten persons representing Alu-
mni (Old Boyg Association) to
be elected by the Court,

(m) ten persons representing the
learned professions, industry
and commerce to be elected by
the Executive Council of
whom at least five shall be
persong residing outside the
State of Uttar Pradesh.

{(n) Afive persons representing
Muslim culture and learning
to be elected by the Executive
Council,

(0) ten persons to be nominated
by the Visitor, and

(p) two persons to be nominated
by the Chief Rector;

Provided that nof less than
sixty per cent. of the total
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number of members
be muslima.

(2) All memberg of the Court
other than ex-officio members
shall hold offite for a term of thres
years,

(3) Twenty-one members of the
Court shall form a quorum.”;". (9)

Shri Frank Anthony: 1
move:

shall

beg to

(i) Page 4, line 37—
add at the end—

“Provided that the majority of
the persons so nominated shall be
Muslims”, (24).

(ii) Page 5—
for line 18, substitute—

“(b) seven persons nominated
by the Visitor of whom the majo-
rity shall be Muslims, and” (25).

14 hrs,

Shri Badrudduja: 1 am speaking on
amendment No. 8. Thig amendment
seeks to provide that not less than
60 per cent of the total number of
members gshall be muslims, That is our
simple amendment. It has been force-
fully contended with sufficient gm-
phasis by my hon. friend, Shri Frank
Anthony, thal the Aligarh University
is a muslim institution, although Mr.
Chagla has repeatedly tried to deny
it. It is quite in the varloug corres-
pondence that passed on between ihe
representatives of the muslim come-
munity and the government of India
that it was a muslim institution, that
it was administered by the muslims,
the administration and manugement of
the entire university rested with the
muslims. Now he says that because
it has been passed by the Govern-
ment that it has to be established under
the Act, for the mere legsl sanction
it loses the minority character. Sir,
it is very difficult for me to believe
that by legislation you create that no
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minority institution, no institution
which is intended for the welfare of
the minorities, educational or other-

wise, can be established. It is very
difficult for me to believe that any
Parliament can pass anything like

that. Parliament consists of mem-
bers reprecenting various it
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rights in a University which has been
established by Muslims, may be pro-
tected.

As was just now pointed out by my
hon. friend over there, various pther
people have very generously made

fes, various linguistic and religious
minorities all over the cowatry. How
can it be that an institution sought
to be established jn the interest and
for the welfarc of the minorities by
that Parliament is not to be recognis-
ed as a minority institution simply be-
cause of the technical or gome other
sorn of interpretation put wupon it
that It must be sstablished by Gowv-
ernment? It is established in the
sense that the Government which re-
presents the minorities and the majo-
rities including all classes of people
in the country has to protect the in-
terests of the minorities. It iy the
duty and responsibility of every gov-
ernment, particularly of a democratic
government, that minority Interests,
educational, cultural and religious,
are protected in the best possible
manner.

The Constifution also provides in
artic'e 30 that these minorities have
got the right—linguistic and religious
minorities—to establish and administer
their institutions, That right is sought
to be taken away by relying on the
word “established”, fundamental right
of the minorities 1s taken away.
Therefore, in order to ensure that the
right: of the Muslim minority are
protected even under this Act—which
ig nothing but an encroachment on
fhe fundamental rights of the mino-
ritles, which is nothing but a retro-

ade angd reactlonary plece of legis-
Iation, which seeks to deprive the
court of all itg powers ang vests all
powers in the Visitor, which contalns
provisiphs by whicy the eourt s shora
off of all its power—a mincrity
¢haracter 1s gought to be intr-Auced
by this amendment. by saymng that at
least 60 per cent of the members ghall
be Muslis, so thut their minority

contributi We have no objection
to welcome any conlribution, any help,
any co-operation from any quarler.
All that I repeat is that in a hopeless
situation the minorities require pro-
tection and to ensure that they re-
quire safeguards in .every possible
shape or form. Tt Is the duty of the
adminjstration to protect them. There-
fore. the Constitution-makers have
rightly provided fhat minority rights
in the institution must be protected.

That js why, Sir, I have moved this
amendment, that at least 60 per cent
of the memberg should be Muslims.
This is a simple amendment and I
hope the hon. Minister of Educatlion
will accept my ameandment.

Shri Frank Anthony; Mr. Deputy-
Speaker, Sir, my emendment says that
at the end of page 4, line 37, which
is: '

“(h) thirty persons nominated
by the Visitor from among persons
who are men of standing in public
life or have special knowledge or
practical expericnpe in education
or have renderad aminent services
in the cause of education”

the following be added:

“provided that the majority of
persons so nominated shall be
Muslims.”

Bir, 1 bave endeavoured at every
step to be a model of reasonmbleness.
I have wanted to meet the needs of
the University the whole way, [ have
conceded everything to Shri Chag'a,
the need to renrganise this Univer-
sity, the need to clean up the Uni-
wersity, the need to remove undesi-
able elements, all thst. 1 do mot
want @ ¥acmum. I have accepted the
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principle of nomination. When the
Prime Minister told me that he wili
be bringing in a legislation within a
eertain period, I said he may not be
aki~ te cieup it up within that period.
1 have done all this. What I have
been persistent about it jg this recog-
mition of the minority character.

An hon, Member; Communal chara-
ter,

Shri Frank Anthony: Look at this
glib  branding and communalism
Article 30 places the seal on commu-
malism. Look at this kind of perverse
argument. In recognising a funda-
mental right in the minorities, accord-
ing to thks perverse line of revivalist
argument, because you give a funda-
mental right to a minority institution
the institution becomes a communal
institution. Merely because it is a
Christian institution . . .

Shri Pallwal: You should recognise
the difference between an educalional
imstitution and a university.

Shri Frank Anthony: My hon. friend
here is talking like an educationist.
T have something to do with
education—I am talking as a lawyer.
‘Why? It is the lawyer in Shri Chagla
that has come out. Why has the re-
lished my arguments. He realiseg it as
a Judge of the Supreme Court realised
it. One of the Judge: put it to me:
“Don't you think there may be a diff-
erence—I] was arguing on a parity of
reasons—according to article 30, there
is no difference between a school or

college or a university?" 1 sald:
“No". Take article 30. Take the
plain meaning, the plain inter-

pretation, the plain ordimary mean-
ing of the term “educational in-
stitution”, The functions may differ.
You may put a university on what-
ever plane you like. It ought to
be put on & much higher plane. But
from the purely legal point of view
there is no difference between 8 mid-
d‘le lchoul pﬂmu-y .ehool hill! l-hml

small unlmg!tywithzmlwpils l-lld
& university which fulfils the
huhu( possible standards and re-
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quirements, It Li just a simple ede-
cational institution sccording to aru-
v 0. You may say that it was &
mistake, originally, to found an insti-
tution run by a minorily community.
The British Government, having ad-
visedly said that they wanted a teach-
ing university for regencration of
Mu salmans, found it, and when they
were asked (o take it over they sald
that they would do it. We may fesd
that when we get to the slage of
university education we ought not to
let it vest in a minority, although 1
feel that approach is wrong and for
good reasons. 1 do not agree with
Shri Chagla when he says that it 3
the Government that has establish-
ed......

Shri M. C, Chagla: Not Govers-

ment but Parliament by legislation.
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Shri Frank An‘hony: I say this
merely a procedural motion To-
morrow, like a collcge, the policy may
be that we don't want to legislate for
university and will a'low a univer-
sity also to be established by any-
one but impose stringent conditioom
for recognition. Don't you think the
pre-condition of legislation can e
done like you do with regard to col-
leges and schoo's? Then the pre-
condition for legislation would not be
there. Can Government be heurd to
say that before a school or college can
function it hag to be recognised and
berause il has {o be recognised there-
fore Government has o tablished it?
There is a parity of reasoning. What
is the difference in law between the
recognition by a DPIl—recognition
by the Education Minister, let us
say—of & school or col'ege and re-
cognition by the Legislature? Thege
is po difference.

Shri M. C. Chagla: How can you
establish {t?

Shri Frank Amthony: 1 = would
equate estiblishment with founda-
tion. Who founded if. Jf the mino-

rity founded it, then giving lcgisla-
tive recognition will merely be. &
I said and 1 repeat, giving legisla-
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tive sanction. Why did the Chatter-
jee Committee, which was a respon-
sible committee consisting of rather
eminent peuple, recognise that there
was a fundamental right of the
Muslims? They were categorical in
saying that. Why is it that Shri
Chagla is recognising its Muslim
character? If the Muslims have no
right, then you have no right to re-
cognise  their character. No, the
character, their personality, every-
thing flows from the pre-condition
that they have a fundamental right.
Otherwise, why has the Prime Mini-
ster assured the Muslim members of
the Congress Party that we will
give them a preponderant majority?
Why? U they have no fundamental
right, what business have they to
ask for it. All T am saying is that
you are doing evenrthing except re-
cognising it in the Bill. | am ask-
ing you to recognise it in the Bill.
My own feeling is that you wil] give
them 80 or 90 per cent representa-
tion when you bring in a perma-
nent legislation. Then, why don't
you do it now?

Shri M. C. Chagla: Article 15 is
against it.

Shri Frank Amthony: Article 15
has no application.

Shri Muhammed Ismall: 1 want
to move my amendment Nos. 10, 11.
12 and 13.

Mr. Deputy-Speaker:
You have moved only
No. 9 earlier.

I am sorry.
amendment

Shri Koya: There was some con-
fusion about names in the list which
was circulated. So, it was not then

moved. 1 think you can review
your ruling.

Mr. Deputy-Speaker: 1  asked
thrice which are the amendments

that are being moved? Yet, these
amendments were not moved, All
right, they may be moved now.

SEPTEMBER 3, 1965 University (Amdt.) Bill 3778

Shri Mohammad Ismail: I bez t»
move:

(1) Page 4, line 30,—

after “the” insery “muslim™
(10).

(ii) Page 4, line 32—

after “the” inscrg “muslim™
(11).

(iii) Page 4, line 37—
add at the end—

“Provided that out of the pew-
sons so nominated not less
than twenty shall be mus-
lims" (12).

(iv) Page 5, line 18—
after “Visitor" insert—

five
(13).

All these amendments are intend-
ed for ensuring Muslim majority im
the Executive Council. They are speak-
ing of majority and minority insist
they ought not to be mentioned at
all and that a nation means only
one group of people. Whatever it
may be, I do not want to indulge

“of whom mot less than
shall be muslims"”

myself in a peroration or speech
upon that subject now,
I stand by the Constitution. T re-

fer you only to the Constitution of
India. The Constitution, rightly ear
wrongly, refers to certain things and
we have to abide by it. Every ome
is bound by the Constitution. Arti-
cle 25 recognizes the existence of
different religions in the country.
Article 26, again, refers to differest

religious  denominations  in
country. Article 28 (2) gives
certain rights to certain followers

of religions. Article 28 (2) says:

“Nothing in clause (1) shall
apply to an educationa! institu-
tion which is administered by
the State but has been establish-
ed under any endowment or

trust which requires that reli-
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gious instruction shall be im-
parted in such institution.”

So, that right has been given by the
Constitution. Under this Bill we do
not want anything which is not
granted by the Constitution. Arti-
cle 20 (1) says:

“Any section of the citizens
residing in the territory of India
or any part thereof having a
distinct language, script or cul-
ture of its own shall have the
right to conserve the same”,

You speak of one people, one cul-
ture, But the Constitution says that
if any section of the citizens resid-
ing im the territory of India or any
part thereof having a distinct langu-
age, script or culture of its own shall
have the right to conserve it

Mr. Deputy-Speaker: These have
already been referred to earlier.

Shri Muhammad Ismail: They are
very important. This article reccg-
nises the existence of different cul=
tures and different religions. The
1920 Act recognised such rights even
before the present Constitution came
into being. This Constitution of ours
sanctioned what was conceded by a
foreign government in 1920. Since
this new Bill is coming into foree
now after the Constitution has come
into being, I do not think that we
should be denied that right which
we were enjoying even under a
foreign despotic Tule. Therefore, in
order to maintain a little of that
right, I have tabled the amendments
and T request the House to accept
them.

Shrimati Rena Chakravarity: In
this clauss of the statute which we
are trying to amend one of the un-
fortunate features is that we are
giving less representation to the
teachers and heads of depariments.
In the original Act there was far
more representation for the teacher:,
heads of departments and professors
and 1 would have thought that they
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would have been given more repre-
esentation. For example, there were
representatives of the  departments
and colleges in which came Heads
of Departments of Studies, Principals
of Colleges and Professors who are
not Heads of Departments of Studies.
Then there were representatives of
Universitly Teachers other than Pro-
fessors under which came two rea-
ders, by rotation according to senio-
rity, who shall be members for a
term of three years and three lec-
turers, by rotation according  to
seniority, who shall be members for
a term of three ycars. In this matter
we could have been guided by one
of the recommendations of the
Chatterjee Committee in whick ths
Committee has very categorically
stated that instead of two readers
being there by rotation, the other
readerg should also be accepted into
the Court

Regarding the Court itsclf, the
Chatterjee Committee had stated:

“We have no special changes
to recommend for the constitu-
tion of the Court and the Aca-
demic Council except that re-
presentation of the junior teach-
ing staff in the Court should be
increased”,

That is to say, the teaching section
of the Court should be increasced. I
think that would have bcen o step
in the right direction, Then it says:

“We recommend that instead
of 3, as al present, there should
be flve lecturers by rotation ac-
cording to scniority as members
of the Court™

I do not want to come 1o the Exe-
cutive Council at present. 1  will
coms to that later. Even with re-
gard to the appointment of the Vice-
Chancellor they have made certain
very good recommendations. They
have even recommended that the
system which is followed by  the
Dethi University should be further
amended and that three names, by
order of priority, should be sent up
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to the Visitor for him to decide
which particular name should be
chosen and that if the Visitor consi-
ders none of the three is  suitable
then he may send it back again for
further revision. They are very
jmportant recommendations and I
would have liked Shri Chagla to
take those recommendations for adop-
tion, because that would have been
an academic approach, instead of
the panic approach which he has
shown while bringing in this amend-
ing Bill.

Regarding the question of the
composition of the Court, 1 wou'd
say that you should have changed
some of them. Rather, you could
have taken some of them  away.
There are a large number of donors.
1t is not necessary that every donor
who gives a donation of Rs. 1 lakh
or above should be in the Court. One
gr two of them could be there, Then,
the alumnl need not have been given
such a large representation as 15
One or two would have been suffi-
cient. A little more dispassionate
consideration could have becn given
to this matter.

Regarding the minority question,
1 do not think it is very relevant
Here 1 would be guided by the
Chatterjee Committee report, al-
though I have much respect for Shri
Chagla. That Committece has stated
that it is a minority institution.
1 wou'd say that some means must
be found to ensure that the majority
ghall be Muslims. From this point
of view, we have the past reaction
to reservation of seats—let us be
quite frank about it. Of course, I
have not appreciated the way in
which many of the majority ecoms=
munities have been talking. We
should have been much more liberal;
we should have been much more
generous and we should have said,
*Yes, we are out to guard the mino-
rity rights”. I do feel that some
sort of an assurance of some kind
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should have been there and, if
neccssary, through the statutes, it
should be guaranteed that Muslims

will have a majority in the Council.

Shri M. C. Chagla: I hope Mrs.
Chakravartty will remain in the
House while 1 am answering the
points. She makes:g speech and
walks out and never listens to me.
That is why she goes on repeating
the same argument.

The Chatterjee Committee’s Report
dealt with substantive legisiation
and not with the Ordinance. 1 hope
Mrs. Chakravartty will be on the
Select Committee when we introduce
the Bill and all her ideas will be
very valuable and will be very care-
fully considered. But this is a tempo-
rary emergency measure and, there-
fore, I cannol go into the merits of
this. Lot of changes are required
and all that, The Court is not pro-
perly constituted. 1 hope she will
be there in the Select Committes and
press for her opoint of view and 1
hope it will be accepted.

With regard to the Muslim majo-
rity, | am surprised that Mr. Antho-
ny does not rea.ise the importance
of article 15 in the Cunstitution wnich
is the most important artic.e of the
Constitution. Il guirantees to every-
body equality before the law and our
Constitution does not permit dissri-
mination from the point of view of
religion, caste or race in the holding
of any office. It is precisely because
of this that in 1051 we amenZed the
original Aligath Muslim University
Act and said that the provision that
the Court shall be wholly Muslim
must go. Similarly, we sald with
regard to the Banaras Hindu Univer-
aity. After all, the Constitution is
supreme. It is not open to Parlia-
ment to say that for any office there
shall be a Muslim majority or a
Hindu majority. It is not permissi=
ble. Ewen if I want to do it, T ean-
not do it. I can assure Mr. Antho-
ny and my other friends who are
very worried about it—I do not know
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why; even after 1851, in the Court,
in the Academic Council and in the
Executive Council, the Muslims were
in a very large majority—that, as
the Aligarh Muslim University is
constituted today, in practice that
would be so. But in law we cannot
do it. It is against the Constitution.

Shri Alvares: You give an assu-
rance,

Shri M. C. Chagla: 1 cannot give
an assurance against the Constitu-
tion. It depends upon the c¢'ectors.
Suppose the electors have more con-
fidence in Hindus, Christians or Par-
sis? They have the right to elect
anybody they like.

Shri Alvares: At least for the in-
terim measures that you have now
introduced.

Shri M. C. Chagla: After all, the
Visitor is going to nominate mem-
bers. I hope he will exercise his
discretion properly. Look at the
Executive Council which has been
nominated. It has a majority of
Muslims. You will see very soon the
names for the Court. I cannot anti-
cipate anything. 1 cannot give an
assurance as to what the Visitor will
do.

. Shei Mohammad Ismafl: I referred
to article 13(2) which says:
“The S'ate shall not make any
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law which takes away or abridges
the rights conferred by this Part
and any law made in contraven-
tion of this clause shall, to the
extent of the contravention, be
vold.”
Mr. Deputy-Speaker: Order, order.
You have read all that. You should
not make a second speech,

1 shal] now take Amendment No.
9. Is the amendment being pressed?

Shri Badrudduja: I am not pressing
my amendment.

Amendment No. @ was, by leave,
withdrawn.

Mr. Deputy-Speaker: Now, I shall
put Amendments No. 10, 11, 12 and 13
to the vote of the House.
Amendmentsg Nos. 10 to 13 were put

and negatived.

Mr. Deputy-Speaker: I should now
put Amendment No. 24 moved by
Shri Frank Anthony to the vote of
the House.

The question is:

“Page 4, line 37,—
add at the end—

“Provided that the majority
of the persons so nominated
shall be Muslims" (24).

The Lok Sabha divided:

D'vision No. 13] AYES {14.30 hrs.
Alvares, Shri Far, Shni Prabhat Ramahadeam, Shri

Anthony, Shri Frank Koys, Shri Sen, Dr. Ranan

Badrudduls, Shri Mate, St Serhiyan, Shei

Chakravarivy, Shrimati Reow Muhamenad Temil, Shel Warior, Shri

Dhsrn alingam, Shri

l!lu-‘u Husain, Shri’

Yuhpal Singh, Shr

NOES
Akkemma Devi, Shrizat Duws, Shei B.K. Jedhe, Shri
Alvs, Snri A5, Diaga, §hai C. Jha, Shri Yogendra
Arey, Tir. M5, Desmutth, Shri B.D. Jyatishi, Sk J.P.
Bapunath Singh, Shri Devtnwikh, Shi Shivali Rao §. Kannamwsr, Shrimeti Tl
Nigds, Shei Pighe. Shei Kappen, Shri
Barmar, Shei P.C. Dixir, Shril GN. Keyal, Sbri P.N.
Bist, Shri ] B.S. Drubey, Shel R.O. Kedara, Shrl C.M.
Chalraverii. Sl P.R. Gdipati Ram, Shri Khao, Shri Ownun Al
Chandrabhan * Irgh, Shri Genga Davs, Gbwimati Kureel, Shr LML
Chuprvedi, Shri S.M. Gowdh, Shri Lain Sem, Shr
Chaudhuri, Shri D.S, Hansda, Shri Subsdh Lasker, Shri N.R
Chaudhuri, Shrimat] Kamals Hem Ral, Sbwi Lonukar, Shel
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Malhotrs, Shri Inder §.

Mantri, Shri D.D.

Marandi, Sbri

Maruthizh, Shri

Minimata, Shrimati

More, Shri K.L.

More, Shri 5.5,

Muthish, Shri

Paliwal, Shri

Pande, Shri K.N.

Pandey, Shri Vishws Nath

Patel, Shri Chhotubhai

Patel, Shril NN,

Parll, SheiD 5.

Pail, Shri V.T.

Patil, Shri Vasantrae

Praup Singh, Shr

Raghunuth Siagh, Shri

Rai, Shrimati Sahodra Bai

Ram Sewsk, Shri
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Raoe, Shri

Rso, Shri Jagansthe

Hao, Shri Remeswhar
Ray, Shrimati Renuks
Reddy, Shri Lings
Reddy, Shrimatl Yashoda
Roy, Sbri Biahwanath
Sadhi Ram, Shri

Salus, Dr. S.E.

Sahu, Shri Remeshwar
Saigal, Shri A.S.
Semants, Shri 5.C.
Saraf, Shri Sham Lal
Satysbhams Devi, Shrionati
Sen, Shri P.G.

Sheo Narain, Shri

Shree Mariyan Dax, Shri
Shubla, Shei Vidys Charen
Siddbanti, Shri Jagder Singh
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku .
Snatak, Shri Nardeo
Subfemanyam, Shri T.
Surmat Prasad, Sk
Tiwary, Shel DN,
Thewry, Shri K.N.
Tiwary, Shri RS,

Tuls Ram, Shri

Uikey, Shri

Valvi, Shri

Varma, Shri Ravindra
Vym, Shri Radhelal
Yadabh, Shri NP,

Yudaws, Shri B.P.

Mr. Deputy-Speaker: The result of
the Division is.

Ayes: 15; Noes: 04,
The motion was negatived.

Mr. Deputy-Speaker: Now, 1 take
up Amendment No. 25.

Shri Frank Anthony: I
speak on it

Mr. Deputy-Speaker: Not at
stage.

Shri Frank Anthony: We have not
come to the Executive Councl] yet

Mrs. Chakravartty wanted to speak
on it. I said, I wanted to speak first

Mr. Deputy-Speaker: You have al-
ready moved Amendment No. 25.

I am now putting it to the vote of
the House.

want to

this

Shri Frank Anthomy: It has not
been discussed.
Mr. Deputy-Speaker: The whole

clause was under discussion. The
clause ond the amendments were he-
fore the House. You cannot speak
more than once on the same clause.
1 shall now put Amendment No. 25
to the vote of the House.
Amendment No. 25 was put and ne-
gatived.
Mr. Deputy-Speaker: The guestion
s

“That clause @ stand part of the
Bill”

The motion was adopted.
Clause 9 was added to the Bill
Clauses 10 and 11 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Mr Deputy-Speaker: We will take
up the Third Reading on Monday.

An hon. Member: Let us finish it
Some hon. Members: No, no.

Mr Deputy-Speaker; The Minister
can move the formal motion.

Shri M. C. Chagla: It won't take
more than five minutes, Sir.

Mr. Deputy-Speaker: But Members
want to speak.
S8hri M. C. Chagla: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: We will take
up the Third Reading on Monday.

14.30 hra

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
SixTY-NINTH REPORT

Shri Hem Raj (Kangra): Sir, I

move: '

“That this House agrees with

the Sixty-ninth Report of the
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Commitlee on Private Members'
Bills and Resolutions presented to
the House on the 1st September,
1965."

Mr. Deputy.Speaker: The question

“That this House agrees with
the Sixty-ninth Report of the
Committee on Private Members'
Billg and Resolutions presented to
the Hou'e on the Ist September,
1965.”

The motion was adopted.

14.31 hrs.

SIKH GURDWARAS BILL—contd.
Mr. Depuly-Speaker: The House

wiil now proceed with the further

consideration of the motion moved by
Sardar Amar Singh Saigal on the
18th August, 1865 for reference of the
Sikh Gurdwaras Bill to a Joint Com-
mittee, '

How much time does the hon. Minis.
ter want for reply?

The Deputy Minister in the Minils-
try of Law (Shri Jaganatha Rao):
Ten to fifteen minutes.

Mr. Deputy-Speaker: Thirty-five
minutes are left, Shri Hem Raj . '

Shrl Hem Raj] (Kangra): Mr. De-
puty-Speaker, the Bill which has been
brought forward by Sardar A. 8.
Saigal Is a welcome measure, The
object with which he has brought this
Bill is also very laudable and wvery
much to be appreciated. The objects
for which the money of the gurd-
waras are to be spent have been enu-
merated In clause 72 of the Bill, and
there is no doubt that they will be
spent for purposes which will be for
the good of the society.

So far as the objects and reasons
are concerned, it hay been enumerated
that they will bring about uniformity
in the performance of religious rites.
The gurdwaras are there Tor spiritual

Purposes, to propagate the teachings
of the Gurus to infuse a pew life
among the Punjabis and others, Guru
Narak preached for amity among the
different communitics at a time when
in the Punjab the relations betwien
Hindus and Mohammadans, in those
old old Muhammadan times, were
very much strained.

So far as the gurdwaras are con-
cerned. as long as they remain places
of religlous worship, for i
about amity and preaching oo fwill
among the communitics, and for
leading a religious life, it is all for
Rood. Bui so far us the Punjab
gurdwaras are concerned. we  have
Bot certain expericnces. The experis
ences are that sometimes, as the pre-
vious spraker, Shri Kapur Sinpgh, said,
when the-e gurdwaras are used for
political  wranglings. then they be-
come hot-beds of politics rather than
places for religious worship. That
is a danger which, instead of further-
ing the religious cause, would retard
it. " Instead of cresting amity be-
tween communities, sometimes hatred
begins to be preachad. Thereby
instead of bringing the communities
together, it divides the communities.
That is a danger that we should guard
against.

Some time back when political agl-
tations were started in the Punjab, in
those days Panditji also remarked that
gurdwaras are religiuos places and
that they should be used for preach-
ing goodwill and amity and for re-
liglous worship, But when they are
being used for political agitation, then
the purpose iy defeated.

Even in these days, the political
agitations, so far as the Punjab s
concerned, take place not outside the
gurdwaras but within the precincts
of the gurdwaras themselves.

Therefore, when 1 see Part IV of
this Bill I find It is provided under
clause 28 that the Government ghall
not interfere with gurdwaras in any
way whatsoever.
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Mr, Deputy-Speaker: Order, order.
The hon Member, Shri Sinhasan
Bingh, should not show his back to
the Chair.

Shri Hem Raj: Clause 28 says:

“Save as provided in this Act,
it shall not be Jawlul for the Cen-
tral Government or any State
Government or for any executive
afficer of the said Centra) or State
Government as the ca-e may be in
his official capacity, 1o undertake
or assume the superintendence of
any land or other property grant-
ed for the support of or otherwise
belonging to, any No'ified Sikh
Gurdwara; to tuke any part in the
maragement or appropriation of
any endowment made for its
maintenarce  or to nominate or
appoint any office  holder of, or
to be concerned in any way with
such Gurdwara.”

That meuas that when a gurdwara,
which is supposed to be a sacrcd
place, iz used for political agitations,
this clause will prevent any Gowvern-
ment from interfering with the gurd-
wara in any way, with the consequent
result, Sir, that even if a murderer
hides himselt in a gurdwara or if a
dacoit goes within the precincts of a
gurdwara, no policeman can go in-
gide the gurdwara, and that murderer
or dacoit cannot be arrested there.
That is a danger under this section
which will prevent the Government
from taking any action. By creating
a centralised body you will be creating
a theocratic state within a seccular
state at all India level. Because, there
has been a statement only two days
back by Sant Fatch Singh that this
gurdwara, Akal Takhat within the
Golden Temple, is a Vatican within
which nobody can come, no Gavern-
ment con interfere. That is what he
has said. Tf that view is to be taken,
then ultimately they can within those
precincty even store arms, store
smuggled goods. or dn anything else.
And no Government can interfere.

So T want Government to see in res-
pect of these religious places, whe-
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ther they belong to my Sikh brethren
or to Muslim or to Christians or to
Hindus, that no such religious place
is used for political agitation; and if
they are so used, then Government
should be free to interfere and con-
trol those gurdwaras or other reli-
rious places. If this possibility is not
ruled out or guarded against, the se-
cularity of the State will be disturbed
and destroyed.

With these remarks I would request

the hon. Minister t{o explain and
clarify the position in his reply.
Shri Jaganmatha Rao: Mr Deputy-

Speaker, Sir, the other day when this
Motion was moved by the hon. Mover,
there was universal support for this
Bill being sent to a Joint Select Com-
mittee. But I am placed with a diffi-
culty which appears to me to be
fundamental.  There is the Punjad
Regional Committees Order, 1957, is-
sued under Article 371(1) of the Con-
stitution. Under that, all matters
which are scheduled have first to be
discussed by the Regional Committee
and then only any amending legisla-
tion or origina] legislation can be in-
troduced. This Bil] has not been re-
ferred to the Regional Committee and
is not based on the recommendations
of the Punjab Regional Committee
as required under the Order. There-
fore, any Act that the Parliament has
to pass or the State Legislature
wishes to pass cannot be introduced
under the Constitutional Order That
is my difficulty. The hon. Mover has
not chosen to take the opinion of the
Regional Committee. Under the Pun-
jab Regional Committees Order, 19857,
there are two Regional Committees
in the Punjab, namely, the Regional
Committee for the Hindi region and
the Regiona] Committes for the Pun-
jabi rezion. Under paragraph 4 of
that Order, all scheduled matters
shall be within the purview of the
Regional Committees, The entry,
‘charities, charitable institutions,
charitable and religious endowments
and religious in-titutions’ forms one
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of the scheduled matters. As the
Sikh Gurdwaras Act, 1925, is relatable
to this entry, no proposal for the
amendment or repea] of this Act
should be entertained unless
the same has been referredi to
and approved by the Regional Com-
mittee. This appears clear from para-
graphs 5 and 7 of the Order.

Shri D. C. Sharma (Gurdaspur):
What is para 57
Shri Jaganatha Rao: The Presi-

dent’s Order.

The present Bill seeks to repeal the
Sikh Gurdwaras Act, 1925. This will
be contrary to the letter and spirit of
the Punjab Regional Commiltees
Order, 1957. At presenl no recom=-
mendation or suggestion has been
made by the Regiona) Committes for
the Punjahi region for the amend-
ment or repeal of the Sikh Gurdwaras

Act, 1925 In that view of the matter.

the present Bill should aopropriately
exclude from its purview the Sikh
Gurdwarag Act, 1925. And if that Act
is excluded from the present Bill,
then the principal reason for the
enactment of the present Bill vanishes.

Shri Narendra Singh Mahida
(Anand): Who is the authority ap-
pointing the Regional Committees?

Shri Jaganatha Rao: The President
undce Article 371 (1) of the Consti-
tution.

oY Toroite fe () @ P
s dma & far & o o o7
o freE & eIt & fau )

Shri Jaganatha Rao: The same Bill
was introduced by the Mover in 1958;
that was circulated for eliciting pub-
lic opinion and the weight of the opi-
nion was against introducing such a
RBill. T am pgiving in brief the objec-
tons received.

“{a) The State of Punjab whichis
the original and principal
home of the Sikhs is satisfied
with the Sikh Gurdwaras

Act, 1825 and does not want
its repeal.

(b) Strong objections to the Bill
have come from the other
important States where there
is any substantial number of
Sikhs such as Bombay, Rajas-
than, Madhya Pradesh and
Uttar Pradesh,

The Bengal Sikhs have ex-
pressed  strong  disapproval
of the Bill

{d) Several other Sikh bodies and
associations outside Punjab
like the Shri Tekht Hariman-
dirji, Patna Saheb, Patna Clty
or the Gurudwara Committee
of Imphal, Manipur, have also
expressed their objections to
the Bill.

Last but not least. the most
vehement objection to the
Bill has come from the Chief
Khalsa Diwan which Is situat-
ed in the very citadel of
Sikh religion, namely, Amrit-
sar.”

(¢

-

(e

The public opinion seema to  be
against this Bill. In the face of these
objections, the vital objection accord-
ing to me being that it does not con-
form to the requirements of the Pun-
jabi  Regional Committee's Order,
1957, issucd under Acrticle 37101, 1
connot accept the principle of the Bill,
much less the Motion. I oppose it
1f, however, the HHon. Member wanta
to send it for circulation, it is n diffe-
rent matter.

Shrl D, C. Sharma: 1 move:

“That the Sikh Gurudwaras
Bill he cisculated for eliciting
opinion thereon by the 28th Feb-
ruary, 1986."

Shri P. R. Chakravertl (Dhanbad):
Let the Bill be circulated for elicit-
ing public opinion.

Mr. Deputy-Speaker: Does the
Hon. Member accept the amendment?
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Shrl A. S. Saigal (Janjgir): 1 ac-
cept the amendment moved for cir-
culating the Bill for eliciting public
opinton thercon.

Shri Jaganatha Rao: Those were
my ohjections to the Bill. If the Bill
is sent for circulation, I may not seri-
ously object to it. Technically 1958
Bill lapsed with the dissolution of the
Parliament. You can take it as a new
Bill though the Mover is the same
persom.

Shri A. 8. Sailgal: The Bill was cir-
culated in 1058 and that Parliament
was dissolved. Now this is a new
P!rlinrnent, 1 request that the Bill
be now sent for circulation. If there
is anything against it in the law, I
will request you to give the necessary
permission.

Mr. Deputy-Speaker:
thing might happen again.

Dr. M. S. Aney (Nagpur): The
Governments may change their opi-

nions now. Seven years have elaps-
ed.

The same

) Mr. Deputy-Speaker: The question
is:

“That the Sikh Gurudwaras
Bill be circulated for eliciting opi-

nion thereon by the 28th Febru-
ary, 1966."

The motion was adopted.

14.48 hrs.

THE DELHI RENT CONTROL
(AMENDMENT) BILL

{Amendment of section 14)

Shri N. B. Laskar (Karimganj): 1
move:

“That the Bill further to amend
the Delhi Rent Control Act, 1858,

be taken into consideration.”

My Bill No. 42 of 1963 seeks to so
amend the Act as to give protection
to a section of tenants against evic-
tions, i.e., that class of tenants who
have sublet their premises or part of
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their premises after 9th June, 1952,
without any written consent from the
landlord. I have also stated in my
Statement of Objects and Reasons,
The object is to help and safeguard
the interests of the tenants from be-
ing cjected. Before moving for con-
sideration of the Bill, 1 think I should
refer first to the original Section of
the Act o which I propose this am-

endment. The original Section 14
reads as follows:—
“14. (1) Notwithstanding any-

thing to the contrary contain-
ed in any other law or con-
tract, no order or decree for
the recovery of possession of
any premises shall be made
by any court or Controller in
favour of the landlord against
a tenant:

Provided that the Controller may,
on an application made to him
in the prescribed manner,
make an order for the reco-
very of possession of the pre-
mises on one or more of the
following grounds only, name-
ly:—

(a) - - - L

(b) that the tenant has, on or
after the 8th day of June,
1952, sub-let, assigned or
otherwise parted with the
possession of the whole or
any part of the premises
without ebtaining the con-
sent in writing of the land-
lord.”

The Section 14 provides a large
nulmber of provisos from clause ‘a’ to
clause ‘' and not only that, I find
clause (¢) also to be sub-divided.
Here, 1 want to say one thing that
we must realise” also the composition
of the tenants in this city as also with
that In the other cities in the coun=-
try. Most of the tenants are poor
and they have no means to fight their
cases in the higher courts or the
appeliate courts. So, it is not very
much impossible for a landlord to
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find out some sub-section mentioned
in section 14 to suit his purpose and
file 3 suit against a tenant for his
eviction. As it is, section 14 is more
in favour of the landlord than In
favour of the tenants, and so, a land-
loid could easily find out some pro-
wision by which he can start proceed-
g for evicling a tenant

I will not mention all the clauses
as mentioned in section 14, but dir-
ectly v clause (b) wherein is sug-
gested the amendment.

The relevant sub-section in section

14 ie, section 14, clause (b) reads
thus:

“that the tenant has. on or after
the 8th day of June, 1952, sub-let,
assigned or otherwise parted with
the possession of the whole or any
part of the premises without ob-
taining the consent in writing of
the landlord;”.

1 want that instead of the words ‘Gth
day of June, 1952' the words ‘Oth day
of June, 1962' be inserted, so that the
perind could be extended by ten
years. I have suggested this amend-
‘ment for two reasons. The first of
these is that there has been increase
in the population of Delhi for the last
few years, and there is acute shortage
of housing accommodation in Delhi.
‘We know how the population of Delhi
has been increasing all these years.
In this connection, it is also interest-
ing to see what the Delhi census re-
port says. The report says:

“The density of population in
Delhi has risen from 3,044 people
per square mile in 1951 to 4,640 in
1981. Delhi continues to top the
all-India density list.”.

The report further goes on to point
out:

“The pace and pattern of mig-
ration intn  Delhl indicates the
need to provide housing to an
average of 99,000 .. .".

That comes {o about a lakh of popu-
lation per annum. Can we imagine

1114 (Ai) LSD—8.
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for a moment that the Government
are able to provide housing to this
large number of people who are com-
ing to Delhi, when they have come
pletely failed to provide shelter even
to their own employees, not to speak
of the innumerable number of other
people who are coming to Delhi?
Righ!ly or wrongly, these people have
somehow made some suitable arrange-
ments and got some accommodation,
To disturb them and to create further
difficulty in regard to the housing pro-
blem is not proper, according to me.
I feel, therefore, that the amendment
that I have suggested should be ac-
cepted by Government.

Another reason why I am suggest-
ing this amendment is this. We know
one thing from experience that whe-
ther there is provision for sub-letting
or not, there will be sub-letting and
it is bound to be there. Of course,
one may argue why a tenant should
be benefited at the cost of the land=-
lord. Of course, that is a valid argu-
menl and one may not agree that the
tenant should be benefited at the cost
of the landlord. That is exactly why
I say that it should be legalised. The
landlord should also get something
out of the spoils that the tenant gets;
about 10 to 15 per cent should be al-
lowed to the landlord, so that he could
also get some share out of the spoils.

We know very well from our expe-
rlence that sub-letting is exis'ing In
a very ruthless form now, and some-
times we find that a tenant realises
more than double his rent from the
sub-tenant or the persons to whom he
has sub-let the accommodation. Sume-
times it has been found that a tenant
realises his whole rent from the sub-
tenant by giving only a room to the
sub-tenant of a flat. That is why I
feel that the whole thing should be
legalised so that the landlord also
will get some portian out af the extra
money that the tenant is griting

1f we go throuch the fizures in re=
gard 10 the number of rases in Delhl,
we find that there were 13,693 cases
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Mnstituted for eviction of tenants. Of
gourse, these flgures are not up ‘o
date, but they relate only to the
period 1858—62. I do not exactly know
the number up to date. But the
number during 1950—82 is a pretty
big number.

Bo, I would say that since Govern-
ment are not able to provide accom-
modation to the population in Delhi,
they should at least legalise whatever
arrangements the people are able to
make by themseclves for the purpose
a'  accommodation. Therefore, 1
would submit that this amendment
that I have suggested should be ac-
cepted.

With these words, I commend my
Bill for the acceptance of the Housa.

Mr. Deputy-Speaker: Motion mov-
«d;

“That the Bill further to amend
the Delhi Rent Control Act, 1958,
be taken into consideration”.

fo this
Is the hon. Member moving

There is an amendment
motion.

K

Shrl Vishwa Nath Pandey (Salem-
pur): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1985.". (1)

Mr. Depuly-SBpeaker: The amend-
ment is now before the House. The
time allotted ls one hour. Hon. Mem-
bers should be very brief. Now, Bhri
Warior,

$hrl Warlor (Trichur): It is a very
simpie Bill. but it js a very importent
Bill, and, therefore, some more time
should have been allotted for this.

1 Government wish to accept it,
€hey ghould do so. Otherwise, they
must bring forward some legislstion
fater to amend the Act so thal the
desired object can be achieved. In
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that case, this Bill would only gerve
as a recommendation to Government
and as a means to express our opinion.
It is in that light that we are sup-
porting this Bill.

The position in regard to housing
in Delhi is that Government are not
able to provide adegquate housing
accommodation even to their own ser-
vants, Most of those Government
servants are now either sub-tenants
or sub-sub-tenants. If Government
are going to disturb that system, then
most of those people would not be
found working in their own offices and
discharging their duties but they
would be running about to the courts
since they will be dragged tn the
court for eviction or ejection purposes.
When Government are not able to
provide housing accommedation to
thousands of their own employees,
how can they afford to close their
eyes to this vital problem affecting
very many other employees employed
in ¢ cial flrms. busi I
ete.?

Thig Bill does not bring within its
purview all those wvarious workers or
labourers who are dailv-wage-earners,
and who are not having any accom-
modation and who are living in jhug=-
pls, jhompris and smal] hutments etc.
This Bill is mainly applicable to the
small middle class employees or the
higher middle class employees. We
find that most of the accommodation
has been given in the early stages
after Partition to the refugees because
they naturally got the greatest consi=
deration. Most of the houses are
either byilt by them or occupied by
them under some allotment. After
that, a new influx has started, and
Delhi is becoming bigger and bigger
daily. More and more people are
coming to Delhi for employment. In
recent times, we have found that
owing to the developmental pro-
grammes in Delhi or near about Delhi,
several people have come to Delhi
and are residing in Delhi for thelr
own convenience. All those people
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have got to be accommodated. Either
Government should have a compre-
hensive scheme of development of
housing in order to accommodate all
these people or else they should per-
mit the people to make their own
arrangements for accommodation and
see that the arm of the law does not
come down heavily or harshly upon
them, so that these people could find
some ghelter somewhere and live here.
At times these people have to pay
very high renis. 1 have seen that
these people pay as much rent as the
first tenant owes to the landlord, even
though they are given only a part of
the accommodation, at times a single
room, a joint kitchen and toilet. Even
then they are forced to pay such
exorbitant rents, to keep that
accommodation.

15 hrs,

You know, as the Chairman of the
Housing Committee, that we huve
been asked to submit returns about
the accommodation we have got. I
am sure many people would not have
given that because we also have lhe
same problem. I am told government
officers, even section officers, do not
get any accommodation, and by some
relationship they approach MPs asking
for accommodation. We cannot deny
it, nor can we allow it. We are also
in & predicament. In such cases, what
shall we do? ‘This is a pressing pro-
blem here.

More than that. There is another
aspect. 1 want to know from Qov-
ernment by what time they expect to
completely absorb all these people
not accommodated by Government
themselves. I am told that at presant
only 50—33 per cent are accommodat-
ed, that means 47 per cent are left
to themselves. Where ghould they go.
Now they seek refuge in this sub-
tenancy or co-tenancy. I think this is
a very pressing problem and 1 hope
Government will pay its attention and
find & solution to it as early as possi-
bie.

1 support the Bill
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Shri Narendra Singh Mahlda (An-
and): Mr. Deputy-Speaker, la t year I
also brought 12 the atiention of the hon,
Minister the necessity of having a pro=
per control Rent Act in Delhi. 1 was
very surprised that though Delhi is a
large ecity, thee is no proper rent con-
trol legislation here in the cense we

have in Bombay, Caleutta, Madras and
such other big citics.
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1 would draw the hon. Minister's at-
tention to the Dombay Rent Control
Act which is considered a model Act. 1
request him to pay his fullest atten-
tion to it and accept it as the means
for controlling interests of tenants
and landlords in Delhi.

1 have had occasions when I have
come in contact with problems con-
nected with this matter. A few years
back Delhi was a small place, before
partition. Later on many officials, civil
and military, have built houses here,
Military officials are today in a very
awkward position. They had rented
their houses to tenants while in ser-
vice. But after retirement, they are
unable to occupy those houses. This is
a very absurd position. These officials
when in service and stationed at dif-
ferent places had built houses, but in-
spite of owning them cven after retire-
ment they cannot have actual posses-
sion for their own use. Conditions in
Bombay are different. There, if you
prove that you have my other premis-
ses and that you want it for your own
occupation, you can have it.

We also find that people take loans
from Government or co-operative
societies for building houses, and ulti-
mately they do not live in them but
give them on rental. They occupy the
premises allotted to them and gel rent
from their own houses, thus getting
double advantage, and that accentuates
the problem.

In Delhi you cannot get a house for
less than Rs. 250 or Rs. 300. Middle
class people earning Rs. 300 or Rs, 400
a month cannot afford to pay their full
salary for rent. In order to ease the
position for the tenants and to assure
the landlords a fair return, it is neces-
sary that in a city like Delhi we should
have 2 Rent Control Act on the lines
of Bombay.

1 therefore laud the objective of my
collearue, Shri Laskar, in bringing thi-
Bill. but i* is not as comprehensive as
it shnild hrve bern. But the idea be-
hind it is appreciated, and [ request
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the hon. Minisler to accept the view-
point that has been expressed by him

Shri A. N. Vidyalaunkar  (Hoshiar-
pur): Personally [ do not feel like
my predecessor that the purpose of the
Bill is very laudable. I am for the
tenants and sub-temants, but 1 am not
for the owners and sub-owners. The
purpose of the Act was to control the
dealings of the house owners, but I
think the Chief tenants who become
sub-owners also exploit the tenants in
the same way as the owners do.

Sub-owners are those who rented
the building originally in their own
names, but subsequently let out the
whole or portion therco! for eu ning
rent. 1 know of cases where origi-
nal tenants are paying Rs. 25 per
month, but they have sublet the house
or partitioned the rooms, and are now
earning Rs. 250 a month from sube
tenants. This kind of exploltation |Is
worse than the exploitation from the
owner’s side. Therefore, we should
not encourage sub-owners. You ean
control the original owner. The ten-
ants can go o the court against him if
he is charging more rent and they
can get the same reduced, but the sub-
tenant cannot go io !he court against
the sub-owner, because under the law
subletting is prohibited and is illegal.

There is no doubt that there Ig want
of housing acc fation in Delhi.
S0, Government should encourage
house building activities, and strictly
enforce the tenancy laws so that no-
body should be able to charge more
than is justified,

I am also in favour of imposing
ceiling on urban mccommodation. No-
body should be allowed to own
occupy unlimited space. There lhnu?;
be ceiling, so that housing accommoda-
tion should be properly distributed and
divided. But whilg we try to control
the owners, we should also similarly
try to control those who were original-
ly tenants but have become suh-own-
ers, who sublet the houses and in
many cases earn much more than the
owner of the house. Therefore. 1
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think that if this Bill is passed, a new
evil would be encouraged, rather sta-
bilised. 1 am not in favour of this Bill.
¥ oppose it,

ot prw @ werw (¥EW)
ey wgEw, Wt fam st A
¥ o fawr gl TeaT @ W gEwr aady
STAE | YoR A sqaeqr R OE . .

Shri K. N. Tiwary (Bagaha): No
quorum.

Bhri Warior: He should have him-
1! asked for quorum before speaking.

Mr. Deputy-Speaker: The bell is
being rung. . . . Now there is quorum.

ot geN WA wewW : frelt #
e st gem—aifas & adw
o wo § o g frdteee aw-
Wi § s § 1 g W mfaw
ag wrg & fr 9% s fieoan fird
ot sarey firgar s & feg ag
firoireTe e § 1 few IE¥ "™
wTT a7 Wt Ta £ Ty feodere S e
w7 ¥ § o @ e ag
g } e 9w feode & 9w s
% it < § fie =g 3w weTr mfes
w feoiee § 1 OF feoieTod o
wui foderd WY g § o fet R
o g ¥ |fie agf wew wree ¥
wit freram & 1 wOeTd Wil WY
@ faiwee wewl @ a o g
o faeeft % wwrm &% G ¥ o frm
g & 1 e Wt fow e ¥
goerh) Wil & fag weei €
wproay WA AfgY o AET W g Foa
A ¥ 9 ¥ fawn § gorar wfyw @
wi serr § 1 faawm s feod
¥ arc o e Py amar § s &
¥ wrw g WY faeelt % o e At
o wwar & 1

£ wHT mifaw # ag wifow 2t
g fw froiae ¥ oy sarar feemar
WATY | W ST ¥ X g AV
e Tare g & sl W "
¥ forr a7 =fagl g% 7 vz T
. zfagi e 1 TEw aFEE FaT
oY ag 99 w1 FaT g W w37 ae
# araf wrz 2 g | ok ww ¥ Ay
firoaare #t o 7 e wTaT @
o' =mgan @ feam sr v et g
g fFTiER 3RS wwE W e
T AT A |

a4 fiF wror fFmA TaTET W
e wifasl & e feoierd &
wRF # ww @ 1 AT sAw fgmw
ST ATC &1 WY F1 LW A X gAA
¥ fasrt | woere w1 forw dm & o
Forr wrfgd ar foat & & == w1t
@aEr wifge o T g § oAy
Tga & g faw & ot aw farar mar
& ¥ guwar g e weEw Aar o
e e s # A et
ff @t offw 1 o wE Y Ew
iz e a1 fam d 1 W faar v
wrere g arm wfigg '

arx goeTd wHafrt w5 awry
) #w7 fom ot w1 "vHAT AT
TEAT § TEET AT H WA §T WO
wfire ¥ wfire wema a1 fed @
Wi A FTeTT A w At 3§
|IY-RTY IR qETA q AT § | TAw
a9 @ a1g @A & fag wwm o fay
arar Tifgd | T 4 TAEAT TR g3 AW
T g At g

nA wrw ¢ fr ot aifet &
T AP B ECST FHATC A A
ITH F@ Tir 70 WY Y o § Sin
OYA ATH 97 I@ FH WX qE-Ag
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gfrat s <t § W 3T 7 feod wrEHt Famar fean @ 1 ag qeAr §
aT w1 ¥ 1 ag feafa i dar g 37 & @i aredt a1 ¥ wa1ar § g
Mot Am g SR A gEragi f, v F K osewt oft
TRAT T @ g gam sTorag & frew i iy gew A&
fesmdnfamar g afe dgaaw  aw wgw § fs g wiewr w1 frei
¥ gforat Tre ad & At Qar ¥ 39% T % & Tk | 7Ei 97 97 A7 9
FaT T &1 gre Z1 it FT AR § AT e ww A w § D Tt
fret & fell safs &1 3% ST FPT Avvwgs o | gafad w9 ar e
fmd i srfrafr e e esn e e e A s 6
:_«trtifha:mwr-‘raffmm wife S W) aga g

§ | w7y ag W faw s g v fat ¥ wwdw WA gu & wawar
tﬁrm%mmﬁmww g f o wie fadie oo fean sngar o
Ty T KT W AT N g f e et wd ) g
:’::’;;’;" E:&?ﬁg:ﬁg ¥ W g fa oY ama T 7 A
cot o o A wh g | o R e
cEd § 1952 ¥ 1962 A% ¥ EAY

ferqm TaT § Fa% TG CAFT 1965 7 Us:nubréd? Ml:;arﬁ [Dhmt::dl:
A won wfgd | wfaww iy y  Undoubtedly, the objects ihat have
T g fs Aem afes @z 41 dan ml:;ehf::;:%l:’ "and 1 f:::?‘int:';
w7 ¥ & %1 feOiEe 1 Tw ¥ is in the fitness of things that the

3% sqrar feoar & 37 | S et Government come forth with a com-
ol g , prehensive Bill on this issue. It ls ®

VAT | 9L A fart 7Y 8 1 matter of deep concern; in the context
ag o AV F WA A1 gg € w7 of the influx of the people from all

o . Frmg = over India to the city of Delhi (as the
fe a3 7 1 TEA F FW Minister of Works and Housing sug-

91T ag §9 a7 & {6 ¥ fFORTTC @A gested the other day, 200,000 people
WA I AAM Amagy ﬂ;rnr:-m:;e coming toiibelhil jhuggles

N and jo ies u eéry corner
A AR TR G I FSHAY o tr]u elty.u wr?en g uu-w p:rtlcullr
F=eqi A Y ¥ ¥ ) faaer Hgg @wedl  order was issued it had another back-

W1 AT EAT & IAF TATET A W7 AN ground, namely to discourage the
BITE 75 € e g A A TN o evealed by the st o Gove
yAgrAMaA s A § 1N A ernment, we find that the Government

fTry N fcials themselves are lacking in me-
q@a' ‘R_T{ ‘{t_t I HEY :om:nndltim to the extent of two-
greql % @ 9F F1§ "WrvAd FT  thirds; they have 33,000 houses and

ot FY @ 1 Al ® wgh & fay ety 06,000 houses have to be built to ac-

i < - commodate the Government employees
wfed 1 e !\‘ff-ﬂ' i A1y @ only, not to speak of others. When
& | 9T 97T 7 T 7 57 7% fa¥m people come, they are allowed to take
a1 iR, ¥ A g7 fadm A @a shelter with somebody whom fhey
ﬂ%r%r ? < me:}q._' know, maybe their reiatives or friends

& 3% TA FT IZ AW 27 9, or colleagues in the office and somehow

@rm &3 oF ¥fex IW  mwew  the later want to accommodate them

e 11 = " — in their quarters, congested though
wfg = ol T ihese may be. In terms of this Bill

fas = fmr » f& 72 %% f§  which is now proposed fo be amended,
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the owner of the house is to be inform-
ed and his permission taken. What is
prevalent in Bombay is now spreading
everywhere, the pugree system. Imme.
diately, some payment has to be made
without any rgular receipt issucd by
the payee. The pugree system has
been introduced in the capital also.
What happens is this— a gentleman
wants to share a small congested arca
with g colleague or a relative or an
intimate friend of his own, who is n
difficulties. He cannot do so if you
force him in terms of the existing Act
that the owner must give formal per-
mission. The owner will not give him
a certificate if he seeks his permission.
He says: “Yes, give me something;
give me a heavy amount as pugree and
I shall give your co-sharer to stay.” A
monthly receipt for Rs. 10 or Rs. 15
will be given, this gentleman, willy-
nilly, has therefore been forced to ac-
commodate some person without a
formal permission in terms of this
control order in consideration of all
these difficulties which he is confront-
&d with. Obviously these difficulties
face the poor lower middle-class. Tak-
ing into account these difficulties, 1
am sure the Government will bring a
comprehensive Bill. But at this stage
the proposed amendment is a little
sttempt 10 regularise the irregularities
which are there because of the stark
facts as they present themselves. So,
1 feel that Gover t will be -
modating certain sections of the peo-
ple who are really in & difficult situa-
tion, who have been sheltered in small
accommodation which are called as
shanties; it is the shanties that they are
living in; still they want to share the
difficulties with somebody else who
are ready to do so and if they have
not sought the formal permission as
is expecteq in terms of the rules and
regulations, that ought to be set right
and that is the attempt which hag been
made by my young friend. He coines
from the other part of India and vet
he understands the difficulties of the
‘Delhi people. Being one who had been
4n Delhi legislature for some years, 1
alzn appreciate his loudable move and
1 am prompted to lend him my sup-
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port with the fervent wish that the
Government will come forward soom
with a comprehensive Bill.

ot wo Ao faamt (7mET)
ITegy wRrEw, § 1A faw w1 awda
T g 1 A wg 7w & fv wf ot T
7 71 fomn oA & A ag A oA A
7% W OnE R A7 A & 99 av fw
IA% FTOO w1 A 7 w7 fam
AT | A AT AR AET GARE
v & | gafen fr & farm smer &
TrzA & 1 gHE o A e 2 v AT
Tr w41 & 1 gafaz oq faw w1 AT ¥
ATg-m1a gy Wt dmar Tifed froze wy
AT F A FIT F IAET 979 3T FE
fear ;d@, T A1 A7 fa@ T\ AT AT
fray g W wn w1 A T Aolne
wr w1 a3, e oa &gk a,
g A i wEA Al 2 A A Aaw g
#fes 3 ®7 ® 77 g0 Wl aw qUg
& o7 Srr e A 3 o A &Y A
wA "z § Afe wrd g e Adt
2 gt i oand A ] w § da fe
oft Tl ¥ w77 1 O SR gETT §
A &3 gu §, 8191 9@ gl ¥ wwA
wrfa=1 ®1 @t gaww § | fEE £ S
T Qrdr & AR & wrar ferar WAt g o
gafas & ¥ F1 w0 {1 AT w
qgdr T frmww e wfed o

Foh aw & w wY TR
UF AT 9T A Y ow gew ot &
Tt | TR g R q8 qEAT g ST
feamm 21 1 ¥ frmremar 1 3EF A
T4 quT fF gz ¥ are ¥ qegra |
oA & 1 &1 TEE e e A e
at ag g f

“Patna has no consideration for
space.”

FO9 F04 w@ a@ #1 a0 foes &
Wt & | By T & A OFA & AETH
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a4 & 3§ oy surar &t 0 I
Mg 9% v &1 b, dm afaa g
Az Hqfa® TEA gATd AT A gan
FATET @R W1 wEHTEE faa @ wdn
W AHATT AT &1 WS o R e
©a firlr wuT it e fram e gl o
faaet | a= FTaT IWE WY ST
"t % fad somon free wmaeft )
o foly ¥ w9 %1 wow wifgd o

¥ oft famrerere ot & agma off
7 i fom it & sy faeeit & & 9%
fodr @ & wweT A7 g w5 4
amir | & geAT W g fF R qwe
d1o Y, ot famrerwrr At oo dlo £,
farfrezt @ w & wfare 3a%1 28 w01
w1 F7ET Wi wEd o W AR A
grem & ot st & famr 5 grd At gt
2 | wrT uTT ag quwa § fE oo &
W W & WHT T AT Sgd
A1 form wrEEY ¥ @ |1 IW e e
¥ 37 e & 3% fad wmo dfar
w7 91T 0% §HU IH 2 T I W
w % qR o 7o veifeewy
A gar & 1 3 I W W o
TTETT ¥ 4T A4 w1 wifgh wgife
Iay ofers dfa2ma g ot ofems
arfifraa sowre % faars smft

W el & @1q & gw faw w1 @w-
T TR |

ot o fex  (Fom)
JqTETE AP, AT W, o w1 feedt
Fo (wiwdz) fog ama § w7 ¥ fag
¥ 3% aar€ g 1 W@ F a
¥T qTATW WHET ¥ & W= 6
® g= 7Ef &) 7w fr fog abF
¥ zuA ag Atq AT a1 fE e
A g &1 fed dE R Aoz
QNfrme @@t TR Fgmemoam
/ATy fF A TRA W RA & A AT
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*1 wrfers aamT oy 1 Frgrrw € awear
%1 29 7 & fA0 19 & g=rar gwe
qraA oY w1z A @ 1w oA
faar wvF A wEAT o wEA WA
a%a f avA f§ ®EETC 9R AT
Mg 1w zn 2§ fe ae ey
9 g 8, OF, O F TR 50, 50 FifEAr
gt qegE 1 wrf A A &
¢, wrf art & A w8, o AE &
amw &, wré =y gET & At ¥} Al
o Wi & Aty & ¥, W i wifsar
H qufes & & o1 aEmar amy Wi
FTHFTT CH FTH &1 73 g9 F & 1
afer wa Tmaw  gErE, e §r
T AR 1 EEE T 1 IR
Iee1 %19 w7 faan & o W w1
gfra & o w2 § Wt 3 o7 wTw ferat
woft & Arh gfean AR wem B
fen gure agi zew Te@ g o
EATL AT Wo AT ATYT F qAt AT
w19 891 1T § 91T I AT
o1 & & A § g W faEe
Tfrar ag grn § fe fresly wge g
9T THT AR ) EAIL A AFY 0
i qrft #1 g aw & fir fadh s w2
w1 qrefY wren oY arey & /ey W92
et dx g 1w @At fe k fe
qg ®W wfgamdi @ o &7 fef
5 %) fear w7 |

gl a% "ol F ferrd w1
@ o owwm aw R e far et
% o ax fey frg wk Ty ¥ 7w
fean &7 ax g o @ 7 owpem
et 7 A1 w1 av fr s wifers fEmar
T F g% 1 w? faedr ow s
T 50,000 5541 777 7 A ITE AT
0T AT PRl AmA vv A% § oy
WA AT PRI A A AT g
@ A A T 30 aE wTa e
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[t aorrer faz)

aMg 1 A aE WAt F oAy wifaat
¥ < fRTar agar g |

oT qg A o ot g A & ag o
wE T g § v A AT qre e
F frr oy § g N S v
w1 fen ad, srafq Form &) ey sarar
oz fowr &f I9=1 4t fgmra & ayy
e faar ard YT fa¥r 9% 9 fadr
¢ 3% o= wem fam owid
B wrn AYfen &g &1 $1% e )
HETA UATE §TX a9 AET TR AT4T
g ag o W § fe fomw
g gT SR FY @A qATET 97 @y
& 97 o aTET ®) Siaw § o v
weg Wi adag g s wwm
qEY WY ZH FA & ol g TE w1
® woA g A & | W a8 W off
A= W F1 2 foun and @1 @R
ofT § 6 ? @ w1w B qwat s
& miit ) ot A W OF TR
ot fad wroft § ot o woETC
IR GT 2 X A w1 oA §
™ AAA R g A Asa g | afFT oy
I gra 4@ gu & 1 oft wwr ¥ wm
wek faaaman § W o w0 A 6
gt 9T TETAT § | TR ¥ EAg
o Tafg 7w g WK I 7w
¥ araqE WA A A T, AT w91,
AMT ®T HTATE gHEn B Eew fea
& W It w1 afory qw tw @ E e
oF O3 wrefagl #1 agt 9 FEman
% | TEE urw st g wWT ®
uaET s Ry | fmad¥
B9 4g ¥ A f onfrr adfy
FO Al & g 6 0w ¥ g oA
STA T Anfge fie wwra @A arat
#TE 1 fa € T=1g 2000 O
¥ urar @1 3% feoy @ o,
it arafaai w1 feoar g fear ag
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otz A fafea s § o § 33 ot
¥ o w2 &1 @

sft frsarrr qody : I9Te e YT
u¥t 7 fa73 "weq §F qv 4 &,
& gawar g fo o S0l & g7 T
fadrs w1 qud 1 far § faarg ov o
fags o giw 77, ey =g
W ¥ fadas  ®7 WA &1 qadq
frar & 1

AT ATERT A A | fadars 7 ATy
seqn fom & 9w fadas & qra (o
& A ATy A6 A v af
warg &1 w1x fwar & 1« feewr F o
g&m  SAIMT IyAT qH6 T Hr
wa f word| ®1 w7 97 § 7 757 7T
qYAZ & 1 GET Al # w4 i #y
TE & Fm g feqaeri & A
I7 & wHIAl 0 sefeTEEt @ w3
AT I § W 9 fRaamresT &
gaara §0 & wfaw feoar aqa 7 §
Frug wgler ar @ aved wAdy e
FAAT STHET 1 AT T wifew § S
& wfasrT o &1 gx faw & gro w9
wrE Aff § Wi 57 w1 Ay wfaee
oZ AT IGT FT 71 FTAH § | ST ATEEL A
uvt wigHe faw § wgw 98 AT R
femdtanal saZzg S it #z 9 7,
1952 ¥ 9% F1 w7g 9T 9 YA, 1962
wC fear 9y w@ifs AE qR R
wer mrfiasi #Y ag afewrc gfeT §
ot g7 et §war F ama wmewrg
g 39 feoiTe WAt & A 9T ®
FIAFIAT AT & T 979 € |
TFAT 1 Foea drr & sroor Frar ag
t e o froderegR € 7 wvd &9
3w 5yt #1 a7 gr-fends &
W #F § T 5 wasw g oewidt
ferrmr age v £ o fF amgfaa &
TF FRTwIET FCFTL A & A9 =7 &7
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oy i § @ § 6 ag =i &
AT KT AG€RT FT THFT FE | FOHIC
' ¢7 7 2war wifsy fs g fead-
are Fifeedmdt & wfa s feogragea
w Y qreag TaT wE §AT TG F™
Ll S

waTT g7 arx w1 & fF wOeTC
SHT a7 1eqr 7 %, §7 fagqs & Wy
TAT g7 w7 ¥ fora ¥ wwrr wifers
froar 1 faFw 7 8% ot
NG AR F 1T FEA TAT FTTLUH
TwTFF | FiE feoriere mT 7
fol s w & a1 gfez 9 Peorard
®1 WIS AIT AT FTA R A
W1 3:3i AFednw wegy fegr § g e
g g AT g7 aF feudRi @ R
YA K1 giear A 3y famw 7 4 WAt
¥ arq 37 Ao weral F o AF

T A I FAN swreqr FHY
xafad wT wraves § fr sqife st
o wearfas w4 § 9T {fr wway @
wot § gafadr wrawwarqE Ay
whAE T A o wwy & 0 xaAr
fafeen R:iFrs WY saew aff ¢ fw
w¥T wr{t At A w7 dgre gy
xd | fesdt A A wwAeh DA ¥
A T T ATHT ATAC WA
weft a1 T § Oafad o oY AreRT A
data7 g7 ffar § o3 w171 § wada
I &Y v w707 7 o 1 ¥ & w@m
fir aoare OF faepr fudow air atfie
W FHF e raga
W %t ofdeafy & apame T
& 7% WY T F F g iy feaase
gvasrgfrad g igrmemi ¥
oY J1wegi A fdasama e g &
IHET HALT FTATE

The Depaty Minister in the Ministry
of Home Affalrs (Shri L. N. Mishraj:
Mr, Deputy-Speaker, Sir, I do admit
that Delhi has an acuts housing prob-
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lem, and there cusn be no doubt
sbout it It is, as you know, a fnst-
developing city, and in less than
20 years’ time its population has
grown from five lakhs to 30 lakhs,
The present population is there-
fore six times that of what it was
20 years ago. Such is the growth of
population of Delhi, and the housing
programme has not been able to keecp
pace with the galloping growth of
population. Therefore, the problem of
housing is there in Delhi and there Is
no doubt about it. We have a special
programme for housing both in the
private sector and the public sector
You may yourself have geen that a
number of new colonies are coming
up fast and yet the problem continues.
1 do admit it. We are trying to en-
courage the private people to come up
and bulld up colonics and we provide
incentives and facilities for that. In
spite of all this, the shortage is there.

But I want to know one thing from
the hon. Member: whether this Bill
is any answer to the problem; whether
he seeks to solve this problem by the
passage of this Bill. I think this Bill
does not serve that purpose. The only
object of this Bill is to legalise sub-
It has been argued that the

letting.
landlords, or most of the landlords
are a set of undesirable and

unscrupulous people, and therefore,
protection must be given to the
tenants. I do admit that there nare
some landlords who might be of that
character or that nature, but this s
not a correct approach. All lundlords
are not as bad ag they have been
painted. There are & number of land-
lords who are widows and even or-
phans and the rent that they get from
their houses is the only means of their
maintenance or livelihood. What s
their plight?

1 would like to give one or two
examples here. 1 have been asso-
ciated with the administration of D2!hi
for the last 15 to 18 months and Iy
experience in that particu'ar direction
has not been rcally happy. I have got
instances where I have seen that
widows and child=en, whese husbands
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ur fathers previously had let out ihe
houses a long time ago, are clamour-
ing for rent and genuinely so, and their
tenantg do not listen to them. [he
housey that had been let out at Rs. 4
or Rs. 5 a month and the tenants have
now sub-let the houses at Rs. 100 or
Rs. 120, and to whose poclets dogg Lae
money go? Not to the pockel of tne
poor widows or the orphans or the
children whose houses they are hut
to those people who cal! themselves
tenants. I am telling you all these
things nol because all the landlords
are gond ang the tenants have no pro-
blem., The tenants havy problems. I
have also that experience. Many ten-
ants are not given due receipts and
they are evicted or ejected and asked
to leave the house. As Shri Yashpa'
Singh and Shri Kachhavaiya sa:d,
many difficulties are creusted for the
tenants and thcy are forced to leave
the houses, The preblem is there, Dut
this is also g fact: that sub-letling has
got  very adverse effects Therefore,
if we want to legalise sub-letting it
will not be a desirable thing to do.
He wants that gll the sub-letting done
upto 1962 should be legalised. That
is the main and only object
Bill. As you know, Sir, we passed a
comprehensive legislation on  this
fubject sometime in 1957. When we
were faced with that gituation, we al-
most legalised sub-lelting upto 1952,
because it was very difficuly for us to
ask those people who were in occu-
pation of the houses tg leave, because
the government felt that they were
genuine tenants. After that, a num-
ber of people have left the houses and
sub-let the houses 1o other tenants.
Sub-letting has wvery undesirable
effects and 1 do not think it would be
proper to legalise some illegal act.

Tt is necessary to have some kind of
comprehensive Jegislation on the sub-
ject. The question is whether the gov-
ernment have done something on this
matter or not. I shall now point out
some gnlient femtures of what we have
tried, to do ip this regard. The need
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for a comprehensive rent contro] law
was felt by the Cabinet which directed
the Ministry of Works, Housing and
Supply on the 6th August 1957 to hear
the representatives of both the land-
lords and the tenants and consult
other ministries concerned with a View
to formulating appropriate proposals
for the revision of the rent control
law then in force in Delhi. The Min=
istry of Works, Housing and Supply
and later the Ministry of Home Affairs
to whom this work was transferrcd,
after detailed discussions and meet-
ings with all the intcrested parties,
devised certain principleg to recon-
cile the various conflicting claims to
ensure that while the tenants were
assured of reasonable protection again-
st eviction and exploitation by the
landlords, there was incentive still
left for the landlords to maintain
their existing houses in proper condi-
tion and to build new houses in future,
One of the gbjectives of the new law
was “to give to the tenant adequate
measure of security against unreason-
able evictions.” The provisions ef
the carlier Acts in force were zuita-
bly modified to fal] in line with this
objective.

In the statement of objects and
reasons in the Bill introduced by the
hon. member, it hag been stated that
the object of the Bill is to help and
safeguard the interestz of the tenants
from being ejected. It ig not un-
derstood how the intended measure
is golng to help and safeguard the
interesty of the tenants from being
ejected, except those who have deli-
berately sub-let their premises in con-
travention of the provisions of the
laws which have been existing right
from the 9th day of June, 1952

The Delhi gnd Ajmer Rent Con-
trol Act, 1852, which came jnto force
on the %th June, 1952 prohibited sub-
leting by the tenant without obtaining
the consent in writing of the landlord
in cases of sub-letting after the com-
mencement of the Act. Sub-lettirig
before 9th June 1952 was permissi-
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ble with the consenp of the landlerd
though not in writing. During the
discussions on the Delhi Rent Control
Bill, 1858 it was urged thap there
were; g number of cases of sub-letting
where the |andlords had given formal
permission though not in writing and
were then utilising the provisions of
the 1952 Act to evict the tenanis
denying the fact that permission had
informally been given. To prevent
hardship to the tenants, sub-letting
prior to 9th June, 1952 was recognised
in the 1958 Act, but as a specific pro-
vision against sub-letting was made
in the 1952 Act. any sub-letting there-
after without gbtaining permissions
as provided in  the Act was
an infringemen! of the provisiong of
that Act and so it was felt that such
an action should not be regularised
The provision in the 1858 Acy was
accordingly made.

This Bil] now wants to change this
date, ie,, 9th June 1952 to #th June
1962, thereby geeking to regularise sub-
tenancy upto Oth Jupne 1862, The
provision against sub-letting with-
out obtaining the consent of the land-
lord in writing has been in force from
Hh June 1952 and a number of
tenants have already been evicted for
a brvach of the provision of the law.
Changing the date now to 9th June
1982 and permitting sub-tenancy
which had occurred upto that date will
not only be unjust but irrational and
arbitrary.  Furthermore, such &
change will benefit only those tenants
and sub-tenants against whom the
landlords have not taken action using
the provisions of the 1052 and 1958
Acts and no relief can be given to
tenants and sub-tenantg already evic-
ted. Moreover, an arbitrary date like
9th June 1062 would create unréa-
sonable classification contrary to arti-
cle 14 of the Constitution

If may be mentioned here that
under the oprovisions of sub-section
(2) of section 14 read with <cections
17 and 18 of the Dethi Rent Control
Act, 1958, it is provided that where a
tenant has given notice of his sub-
tenancy after the commencement of
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the 1958 Act to tire landlord in the
prescribed manner, the sub-tenant can
become @ tenant direct; thereby ade-
quate prolection is afforded to sub-
tenants from being evicted.

Before 1 conclude, 1 would like to
sum up by saying that acceptance ot
this amending Bill will lead to con-
fusion and will alsp operate unjustly
against tenants and sub-tenants a!-
ready evicted and will show undi
favour to those tenants and sul
tenantg who, even though they haw
committed a breach of the provisions
of the law, have not becn evicted,
because the landlord had been indul-
Eent.

Sir. for the recasons mentioned by
me above therc is littlg justification
for carrying out the amendment pro-
posed by the hon. member., 1 would,
therefore, request him {o withdraw
the Bill,

Shri Narendra Singh Mahida: Does
he propose to bring a comprehensive
Bill? Last year also it was promised.

Shri L. N. Mishra: The problem is
before us. Delhi is going to have a
new set-up. We would like to wait
for their opinion in thig matter.

Shri N. R. Laskar: Sir, many hon.
members have supported my cause.
Generally all the members whp have
pok have pt d this point
that Delhi's population has been in-
creasing like anything In the 1ast few
years. From the report of the Dellm
census I have shown that nearly 1
lakh people are coming to Delhi every
year. How are we to solve  thelr
housing problem? The Hon'ble De-
puty Minister has snid nothing about
all these things. However, gince he
has given us the assurance that he
will bring g comprehensive Bi'l on
this matter, T withdraw the Bill

Shri L. N. Mishra: 1 did not say that
Mr. Deputy-Speaker: What about
Mr. Pandey’y amendment?
Bhrl Vishwa Nath Pandey: I with-
draw my amendment.
Amendment No. 1 was, by leave,
withdrawn,
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Mr. Deputy-Speaker: Does the
mover of the Bill have the leave of
the House to withdraw his Bill?

Bhri Narendra Singh Mahida: No,
Sir. 1 object to it.

Mr. Deputy-Speaker:
The question is;

All  right

“That the Bill further to amend
thre Delhi Rent Control Act, 1958,
be taken into consideration.”

The wmotion was negatived
1549 hrs.
MOTOR VEHICLES (AMENDMENT)
BILL

(Amendment of section 24)
Shri Yashpal Singh (Kairana): 1
beg to move:

“That the Bill further to amend
the Motor Vehicles Act, 1838, be
taken into consideration.”

Iy wged, & ot o ®
wrq faizy w0 qEaT g fs dw w5y
T §u @ fm @ o §, afe
WY @F gRA 77 waeqr A #r g fs
o wTdft §ET sfiwer ¥ Ew 9T
waft AT W W R 6T RS )
AR uTw @ g WY oar AfY e § fe
X #THA § gA feadt aowT St &
foet oft &wr F ag 74 gl & fs aw Y
T gy Sy a9 W o
o ag W W WY 9TT A a§ 6%
xafad & g faer #) dw w2 gu wm-
ra o 41 1 & g TCRTR FTT EAY
fr wi =7 tw rew w1 7y fawmw
fond fs g7 &g § w7 oIwla
LR U o

T ¥ wWTaT AF W a% 7g WY
et 7Y T & fr gw W AT ¥ ¥
wiit Earqtd § 1 §3 ¥ vg gl wwar
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firfvagd o g%
for & far ot avgrem w7 wwy §
Nt gardl madde & food o fe
addr & gurdt aw wa e gl ot
at T AT & T T w fewr AT
wgfemr fes aorew & o
avfa dqrw & s wmd ar fe fgdy
# wm§ wd 1 gg ALY §) sva1 & 06
THA A AT I § waw
z8q &g Wiq |

gAY TR Har St wga ad
weAT § WY a7 ghw WA wafa & e,
WAt wrer & foy aeqw wea ¥, o faa
w7t § | afer g/ sar AfY v
%01 48 UF Bl §1 W 4 WA a%
Wt & Fgw faw & qw fam 2, ey w2
wh § 1 gEit 3w AT Oy wiE awe
w2 e aw gd winwl w oft wga
wa g, O A s e gA
BfeT wF & w g0 RO N wwA
g g wam at o=y ¥ g wifgd
& at gzt aw of f5 ol faecft ot
wrafirs Wl §, 99 g7 w1 g wirere
1 wifgh 5 agi & & wa 91 o
I wrarat # ot Bew W oawr §
dfmaaft sl w1 wwaw
BF §E 19 ¥ g W g W e 7
wrAtT w4t oft & & oy v g f
W & AL gz gw faw dw e
fiedft wredz dewe & qru faw dw W
& ¥ ag v A @ aww § Wi ag
w7 w9 Agf GenT & | Wy W7 4w
&t | 7 a7 Gar £ AN W § ™
fafaeest 1 ot |T §, ead &7 ot w1
§, 3t oF v 3w ¥ A wfiem
wOft | gv wwar & amA ow el
Jufeqs &1 & g0 ¥ & arey fear o
AT & W19 36 AT R gW W 9
W@ g



3823

w1 W g A @ IWE W Awi W
wrame w3 awar § 1 & At e g
fw w1 w woaTer W awar § 1 gETt
W ¥ T gU waeg @19 o
#fe wrar Wt A GRagt § AN ww
WTAT ®Y oA Ay g §, 99 W
¥ A% w0 ¥ | QAT waeer ¥ few Ay
¥ gw Wt g awd &, fow ag wgwra
W e @A IR A g fe
fora fer awt arsrz gar s wdt
w1 3@t K1 FTH FTA 60 99T H A
w1 mar 1 frm fr & v gan
FHY sy e w1 fawAT womr ¥ Wi
s WE g omr o A afeet @,
EATL 38 W ¥ aefeeadr § fw fow
GIET 1 WA w1 g5 {1 T & E w1
faar smar =gy 91 ag ww 9= @
& F1owwr § o wre wA g
WY o1 F 9 1@ W W |

¥ 37 %1 a7 W TEEET W §
& & xw avg & gredr T 9 faw
I s ¥ atT I@ &1 Afw ¥ /0
“adgd  fawmed” 0 ww § fww
OF a9 ® ¥y w arfow a4 AxE
X4 ATE A qW & 98 Irdie A 6 0w
& ¥ fae &1 awva & fm | 17 @@ F@
w1 gg favarg fard fe aret ga aroa
B o gw o fafewer oft @ 9w
fofamay w7 g femr g e o &
Wfﬁﬁmﬁh,“o'ﬂc 7 | 7
&7 W1 fF w9 | w1 o st
wzr E, w ¥ ag wli
Mr. Depnty-Speaker: Motion moved:

“That the Bill further to amend

the Motor Vehicles Act, 1830, be

taken into consideration.”

Bhri Vishwa Nath Pandey (Salem-
pur): Sir, I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thercon by the 30th December,
1865." (1)

Mator BHADRA 12, 1887 (SAKA)

Vehicles
{Amdt.) Bill

Mr. Deputy-Speaker: Both the ari-
gina] motion and the motion for cir-
culation are mow before the House.
One hour is the time allotted for this
Bill,

Shri D, C, Sharma (Gurdaspur):
Sir, Shri Yashpal Singh s one of my
most dear friends in this House. He
is also one of the most active Members
of this House. He is also one of those
persons who will not let go any oe¢-
casion to lose his hold on the proceed-
ings of this House. Sir, there are two
persons to whom I look up as models.
One is Dr. M. S, Ancy who sils in
the House from 1100 AM. to 5.00
PM. and the other is Shri Yushpal
Singh who also sits hére throughout
the day. They are our model legis-
lators.

Now, this is a very simple Bill, a
very harmless Bill and I hope the
hon. Minister will not suffer from
that ncgative complex from which all
ministerg suffer whenever we come
to these Private Members' Bills. Bir,
I read a play in English. It was about
@ lady. She was a spinster, It was
said about her, and she also agreed
with the remark, that she missed her
chance of marriage because sha was
used Lo saying ‘no’ every time. Theso
ministers gemebow have got the habit
of that spinster. They have also got
the habit of saying 'no" to whatever
Bill a private Member brings for-
ward.

Shri Khadilkar (Khed): What habit
do widowers have?

Shri D. C. Sharma: Bir, it is a very
unfortunate thing. One of the reasons
given is thst Memberg should not
press a Bill because it is a small Bill.
As it does not deal with the question
as a whole, they should wait for some
time and after some time the minis-
ters themselves would bring forward
a comprehensive Bill.

15.57 hrs.
[Dr. SaroJrvt MaHISHI in the Chair]

Madam, I have been in this House
for the last g0 many years. ] think
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[Shri D. C. Sharma]

Shri Satya Narayan Sinha, who is not
here, should go through the proceed-
ings of this House and find out how
many ministerg have promised com-
prehensive Bills on certain subjects
and how many of them have brought
forward those Bills. If he does that
he will find that the performance of
the ministers is not very good. They
promise one thing and they do some-
thing else. Of course, they are all
very good people--1 know—but they
want to evade the responsibility which
is thrust upon them by a private
Member in the matter of a Bill or
Resolution by saying that he should
wait for some time and that they
would bring forwnrd a very compre-
hensive Bill. This ‘comprehensive Bill'
never comes. This  ‘comprehensive
Bill' may come somy day when the
private Member is in the other world
or has gone, not to Rajya Sabha but,
to parloksabha. This is a very un-
fortunate state of affairs,

Shri Yashpal Singh says that re-
gistration marks ghould be displayed
in Hindi or in any other language
enumerated in the Eighth Schedule of
the Constitution of India. You can
have registration marks in the Punjabi
lJanguage. In some States of India re-
gistration marks are put in the langu-
age of those States. 1 had been to
some States and 1 have found that
the States are doing it. But you re-
quire a kind of regulation or order
from the Central Government to do it

Madam, Hindi and our other langu-
ages are having a very bright future.
‘We hove adopted all the 14 languages
as the medium of examination at the
UPSC level. What more do you
want? It means we have placed them
on a par with each other. We have
done go in the ca‘e of UPSC examina=
tions. We hove done so in the case
of other things. But when it comes
to the qurstion of showing the num-
ber of vehicles wea say we cannot dis=-
play the number of the wvehicles in
Hindi or in any other language. Shri
Yashpal Singh gave the instance of
West Germany, [ will give you ano-
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ther jnstance. An Indian Ambassador
went to present his credentials to a
foreign government, and he took those
credentials in the language of the
King of England, that is, English. The
Head of that State refused to accept
those credentials, He asked him:
“Have you no language of your own?
Is your country so barren of langu-
ages that it has no language of its
own? 1 will not accept these creden-
tials in the language of another coun=
try. You should bring credentials in
a language of your own country.”

16 hrs,

Bhri Ranga (Chittoor): Why are you
speaking in English then?

Shri D. C, Sharma: I am speaking
in English so that you would be able
to understand it, I do not know your
language or Rajasthani. Therefore, 1
am speaking in a language which the
Minister, Shri Balmiki and yourself
can understand.

So, 1 would submit very respectfully
that this noble Rajput from the noble
State of Uttar Pradesh and from the
noble constituency of Sabaranpur
should be given credit for putting
forward this noble idea in this noble
Bill and 1 am gure my hon. [riend,
Shri Raj Bahadur, who is also a noble
Kayastha from the noble State of
Bharatpur will agree to this and he
will bless Thakur Yashpal Singh.
Thakur Yashpal Singh will then be
very happy. Yesterday, he was very
unhappy. Today we have to make
him happy. Unhappiness will lead
to happiness and happiness will lead
to unhappiness. Yesterday he was
unhappy. I think you are going to
make him happy by accepting this
Bill. Then, he will be happy and I am
sure he will forget whatever happened
vesterday. So, with all my heart and,
perhaps, my head I support thia BilL

Shri Narendra Siney Mahida (Ana-
nd): The object of the mover af the
Motor Vehicles (Amendment) Bill
1965 is quite nationali Section 24(3)



3827 Motor

of the Motor Vehicles Act, 1939 read
with Sixth Schedule of the Act pro-
vides for the display of registration
marks of wehicleg in English. He
wants thal the registration marks
should be in Hindi. As far as that
goes, there is no objection. But he
sayg further that the other languages
mentioned in the Eighih Schedule of
the Constitution could also be em-
ployed. Suppose the registration num.
ber js written Tn Tamil, Malayalam or
Bengali, I do not think a police man
in Delhi will be able to take down the
number of the vehicle if it meets with
an accident or violates the traffic rules
In the same way, if the number is
written in Punjabi in a vehijcle plying
in Caleutts, the police man there will
not be able to note down the number
of the car, This will create confusion.
So, I suggest that the number in
English should be still continued. 1f
anybody so desires, the number can
be mentioned in Hindi ag well.

Suppose we take one of our cars to
a foreign couniry. We can hardly
expect an American or European to
know any of the Indian languages.
So, we should not rush to make sug-
gestiong whereby our Acts will be
considered foolish by foreign coun-
tries, leave alone the people of India.

The idea behind this Bill is to bring
forward Hindi, But it will create
more confusion. So, my suggestion
is, if any person so desires , he can
write it in Hindi in addition to writing
it in English, on the analogy of what
we are doing in the House here, talk-
ing in either Hindi or English. 1
would, therefore, request the hon.
mover to accept the amendment that
along with English Hindi may also be
used. The usage of other languages
in the number plates is bound 1o
create confusion and so should not
be attempted,

ot favwame qde - wwfa aEa,
it gwrre fay & o frdtae geqe fem
8, =7 31 7 06 9 W w1 o e
i T A W wwEw wea fe
1114 (Ai) LSD—9.
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IH A IR A W@ w7 wErar oft
I I wEr A4g ¢ fE o

“Provided that it shall not be
an offence, if the owner of the

vehicle so desires, 1o display the
registration mark in—

(a) Hindi; or

(b) Hindi and any other langu-
age enumerated in the Eighth
Schedlle of the constitution
of India."

31 A v & fe agr oot wr
gz w ot wer Y §, ¥ wor
it et s § fe Rt ® oWy
AGAT AT HZ Y AT A% Qar o
aeAT ¢

Tl ® mTg AM I A gy oy
T g fo o wdfew ek
I A ot g1 vE W & awda W g
wife g5 = 51 dfagw & ofefe
v &7 at & oma o ag f e
mr & f& ar mifew wod &
7 %1 Iwfa g1 1 vafoy gy wd oy
* & & w7 ag 9IE AT fey Ao
arzfire wraret # oA AEwT 2
T awd {1 oA Fo A dapfew
Al Aog wgT T & fw ooy
qx @A e § fewdt oot agi 5
gfem o= Wt w1 Y omad 2,
A1 g wr€ wedt ool A B ) o 3w
ot w1 W a1 avad & avd Ay gt
¥ &7 39 # W) w1 At gaw o
g w1 oo At § o wgr www me
ag & awWT | wTg fr &= AW Oy
gy ¢ fr fedr v S B, W
mfire W ¥, 99 w7 wwww £
raf & sw faday w1 awda wvang

st weltet ((wwi )
awrefy mErw, st awaw fag N
F W1 g o7 fadae swA & amA
w11 fear 8 & g@er gwda won
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[#fr areefiat]

g | Wi Sar feafa qw o @ sEw
g9 W F ATE ¥ qF 7 41 ag Ifea
e g gar 2 1 feT o @ W
| §AT7 ¥ 94T FAATY WA ATE
wT W Al gHTO AEAd F949 §9
axz ¥ 13 g9 77 fr 3941 T g
wrat 74t §, a7 Ty A wrf I wA =
afl g & ) ww W g A
w9y afeag—a7 e fegwmi # A 2
gfs & fadut woar &, d@@sdr wor H
afcerg 37 941 *1 77 & 41 77 "o A
WET § | W AF WUAT WTar i gr
o 9 TRl KT g4 g @ o
uft aF & agf qwwa g fe 17 At
¥ AT N0 F7A F 7492 Wl gW 9T
wra &1 fafeas w73 ¥ aga wfow vt
a7 977 § fg 1 aTOUHATT AEW G@F
gt ax e & mgm o 5=
gharfrs frafe &1 wa= 2, 99 3 oo
wm ar fear @ 9 w7 W@
fiedt & =ferss & w1 o fa=re 41,
ag Falt ara §, fw gt o e
gt FeAfa 9 oo maE wTAv R,
LR LR e 1

§6 wrf gaTe aF ot § T FA A
W W) ag W faq & wfess &
ag fasre wrar g & v o fadedt s,
a gy favl gwra & oadr §, faa
¥ gy Iwfa &t g, et weme 9w
¥ g4t & gra afgwen st gt
¥\ % swAa g fr fedh wmar, ez
A4 ot 21, 77 37 G & 9N H9AT UR
WA R WD W F aww A Oy
wrar fir ag afgwen wafmm w2 #<
wwd §, K@ wwre & faamc s gfe
FaAiwAag | 2w | fEm &
g fe fgft ow adt W } fe fmer
AT WY | I AR AT fgd
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ST g 7 3w w1 v ¢ fegem
F1 gfawaAs Fq1, HTATIU ¥ HTATOOT
AAAT & WITH] TH AAASF | WA AT
Tt graw &1 ol § o1 faardt
@37 ¥ 7 wfaa & aftfre s § fadh
YT 14 WTATHT ¥ WY TCATE NI
w7 AwA FET TR A A ¥

T o1 91 7 5t oF fame £y 41
afes & Iasr aaam T ATRAT )
& gat g7 A onar Afew A
T g § f§ s uw e 9
14 Tifeatr gedl w7 & ard a1 2
oA AEY TE wRAl | Aot w gfe
B I oFET AL ;99T | /I 9fr-
T W91 ¥ TG FWT § WTA AT
fe=fr &1 913 8

wgT 7% ¥ faggs g7 fwg oo
sutaw w1 9V 2, IWA AF A7 i
oz ¥ ¥ fr w7 Toftweor g @ At
e i feafs & ot % s
*T 99T AT & 0 I F = v o
qavT g % 1w ¢ fa o g
¥ &fgww 7, feeft v ¥ AT,
a1 KL ET, I 97 F 07 o 71 g iefr
& ag il & o of Oy am Y 8
st 37 Afgwen & wifas ag g fe 9
& Frw ey 7= ¥ §i waar ey e
srafirs wraT # g7 A1 3uH Wy waf
& 7 3u% fam fedft #) wrofer 7@t g
Tifgn | s o Fegfr % gart Afewen
TR 4 €7 W FY a7 9 7 av fadr
g7 9T 99 IA F ®E WL ALY a%Ar
& 1 afz g% wror amg wwlt war w6
e a@ F A g gW e oAy
qﬁz&ﬁéﬁﬁt_lﬂﬁfﬁwm
2w 1 quAY qrav g fraty araas
¢ 1 & guwarg e g ot ¥ gerdl
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R¥ET & ATaTT "rEw! A1 fE e qer
T ot ot e Taw e wtw #
A #, & gaoft g I A ¥ A
fedt 7 fdy sowTe wr wAT AA R
T %1 ARTd a7 ¢ & gwwwe ¥
ag w1 w7 wTAT & | wwr fafww gt
¥ Al 9T ¥ AT ATE 9T A O%
T wfea @ § g waTe & et
wrar & § oY s 0w 1 TwE A awar
% fir =t e & e A= i s o
ard e feft o gfran & ww v anfe
FEET Tq AT AfET 97 IH Ao w7
% |

ag ary fafeame & fe felt |ame
frorafraqzwmr g | depa @
ara-ATq Y ot Tt it 1R & A
WY T e Aewer s g€ ¥ A
FarT # g Ifex wam A o &
A Swinios fiEft & ofy
AT &7 T AwATE A AR W 3w
e ¥ sepw gard wrofig s
% arft ¥ oty afrwrr e aa
¥ @ et & Wi awrRlt wEa
o At ST 7 awiw dfer § oW
w19 qErear fe=t w1 s f s
e & 1 & wigm fe o o e
W & A1 IEwT T e 9
& o wifier 1 wfed 1 & T wen
fir g & wax wifie oot ¥ 5 faeeft
T %Y e wrafer gFf 1 & & awwa
g fwag Ta S dw i ¥
it wfey v s s & ot
Twlt a1 wwdEt 1 oww oawt aw g
5 T v § WY 98 TEeT o fE
IW TF T WWZ TN O 39 favea
et & 3 &Y wré aw & A Afe
eI g § T ¥ diol ¥ e
¥o OF wiwi 7 ow a2 § fis farmd fe
wTCor ST HNT AT § 1 @' dre
ot amamr # femEr 2 oaw
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| WEET T AR T I ST O AT
‘AT AT W @ -

7% FATE U WT ¥ wHrd W
FF ¥ @ & g0 a9 qm 9N T

FATA WAl WTATY gETO WOAT @ur
wao ¥ A & guTh woA erfy wiof
# afi § afer gard woeft wft A
vt # § W Ay arafes WA §oav
favrawe firl 1 v wepm €Y 1 o oY
vafy g g & v gurd wnar
sefea gt @ W1 ag s
afes aiedra § s saw gam @@ g2
¥ &7 ¥ o gz ifpeew & qaew
¥ ot gy

a7 U gy @ qaue frdae #
oY & it awwa # e o efiwr s
¥ g wa ot 1 #1f fgww g
wifge 1 s ofr w1 & o f fie g
sy gfez d | Sfam atag arfe gy
W & gak g 07 & sow faw
|TaT wren AfwT ag g e o <
# o e et Y 2 A TR e
¥ A= A A 2 oI g @
wga =maw £ Afew ged spagfoe
aft & 1 & =ow faw A A oW
o aw it Af § o duw gw
arafiga T w1 AweA fear T
wravas § | 1 gAY avfeat a el wrfy
st g€ feart 9% 97 9T Wv W
Feraft frmrk % | & mrawa 2 6 o wfiwT
w0 & war ot w1 wf wfer aff
gt wfge 1 s weT ¥ a9 &
farer &7 AT wWGA wTATE

ot town fey (genfecamr) -
qurft wg, & o faw o gEE @
awew X7 & fA0 @@ ogAT E o
¥% frm st g fag & e AE
ne 91 € AT AT 0% 397 IufEAA
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[t T Feg)
wT fear a1 agt g™ T oF aga
weer fataw ®t wofeqs for & 0
w & v sy T ¢ fs o aw gl
weiw frw wig ag v o @ wwar

st & F A wgar ag @ e aerhr aw
o At OF wwar § A) IEEr T W
qft i § B ManrQ FOw T
aft wear § & awwen § 5 9w gfaw
ard %Y qg wioere § 7 fe @ wiemt
wt Frdhror w3 ot S derwmE

W I oy & IE R fe
afy fadwl & wff mH m Ok
I Weoer # aay Az gt arh
fafa # a= fadwf & #% o= w1 ot 7%
MoE U A § 199 agr wE oW
w7 AT, wge & v §, Fer-frw W
& Permr-firsr Ferfrt § 't e g o
# it wodt ¥ AE a1 oW\ wEs
e were B W ot P e T
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afs g9 ferzaci® § o a1 AT
¥ ATd, ®W ¥ G O wy agh wid
IAY TETC A oA 7 gy ave
T ¥ gw omd & A g e
-9 @ § ¥ v gw wwd @1 9
Y 9 A ey oFgn wEer wr
At wmAm? ww gEk fAv @1 ogE
g wT e 6 woAr AT @
ot o fordr gfaat W wY foreey
wirare §, forer farfergt § 7 v form
7 T avfe gm & ot o7 /% | -
faw ag *1€ Gar faga 7@ & oi7 a7
F1E OHt AT A qwe & 1 ogw oW
Zw %1 fafe & onfie o faam & swfas
% wwpa & von fow w7 Ew @A
T WA I AW W HET W
Ty A & A awear e qowre
1 Fa% wrf wrafer @+ =rfew | goere
1 &) THAT ¥ T THE] W 6T
#1 wife e dw # faeeft Y e
oW G, W & 5@ W Ae g,
¥ oAt B g Wl Rl A
FAT & g 0T afe # € g
wqar ag w%T T oA v f@er &
T HE WA W qgT A A v
IR | AfeT o el dE W
g arsfam i g 1 vafaw wam w
uffard wEwsaT ¥ GRRT g W
ferroe Wt gxa & wwdw W g oAl
o g & WA wErew & gg s
wer fF awee #1 W /i s
& fag vt gamg & a1 et wg S
H1 x® fadaw w1 ereTe s ot femm
 ara §t A = H famr ) g owTR
WA & fav ava ® T sEm e

Shri G. N. Dixit (Etawah): The
question of Hindi needs no support or
argument. I think this only requires
that every member of the Government



and every Member of Parliament read
Article 351 of the Constitution a little
mare carefully and try to adherz and
implement that provision of the Con-
stitution, It was in 1950 when the
Constitution was framed that it was
decided that it was the duty of the
Union to develop Hindi language in a
way that it becomes the national
lunguage and is accepled by the whole
country. It was a mandatory duty
of fThe Union? What is the Union?
The Union consistg of three limbs:
Executive, Legislature and Judiciary.
It was the duty of every Member of
Parliament, it was the duty of every
Minister, it was the duty of every
Judge. 1o develop Hindi, How Hindi
is to be developed? Hindi is to  be
developed by its use wherever there
is occasion to use it. If Article 351
remains in the mind of every Minister,
whether at the Cenfre or in the States,
no argumeny jg necessary in support
of Hindi, The real reason is that we
have started arguing so far ag the
Constitution s concerned. Where is
the need for arguing today about the
Constitution? It was decided by the
people of thig country through the
Constituent Assembly sitting here, and
they decided in article 351 what the
duty cast on the members of the exe-
cutive, the legislature and the judi-
ciary was.

Therefore, 1 say that this Bill which
my hon. friend Shri Yashpal Singh hag
found it necessary to bring forward
has been brought forward only because
that article had been forgotten or was
not in the view of the members of
the Government. Therefore, I would
only draw the attention of Govern-
ment towards thay article so that they
may peruse il and act according to
the provisions and the interpretation
of that article.
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T goweT freft wrar o 3T 6T

o ¢ ui fi lt & v R e
et b oW wrrw ke ot dw
gy Fed W w1 e T

watr fean amlr W §TA & g oW
w ®t & feqr | gTeT W
ox urtw foerem wifgm fe oy
sfer w1 A9 wom, I % AW
& ey )

X g9 ag W1 twy £ e A
qifeerat, gam goel o A
TUFTT ¥ WIT ¥ AYE qU W Am
wife fod g0 8, oy formr omen £
fr wat wiw v e g b, & wfgwr
A W owdat 7 g &) gy W e
mr ¢ fw ®f a@t & Az & fraz ot
Wit ¥ ey O £ 1 AW H A qren
fie s garr Ew oY wrar fr=lr @, a1
fer goerT IAAW W IW N A
FEwT w0 w7 T & ) e /o6
gt & fe 2w & S0 wmar & A 9
fear w1 faos &Yt g oz 9T AR
71 1 wfgor % &yt ® =l w1 fardw
s & fAv awETar T oW g
swamET T fE ¥ W WY ¥ RN
T Ft | & efgw ¥ ar w7 B
f agt v #w A fed awnd § ot
™ ar? 7 gawr orf wisamf g b,
Afew 3 ¥ w—aw o it & fd
T &t w7 & fau wyemr man o dE
fe & 2 wgr d, rowre fredt & faww
%1 fiest were & ZrgaT g § oo
fr=ht #t o 39 w1 favm o A
i
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[ §#7 u= wgETq]-

fewE et s wreefra et ¥ 1, 2
forgm arow &t a9 £, Afew fox
Wt GO A T ¥ W ¥ e
R wwiw # oW
am w FeTT A wwE § e o
AT w0 & AL, FEE & AW WY
o & fore wifs ool ® &
o famg # fg=ly &1 v w0 # wowTT
1 w7 wrafer & 7

& s g e weft wEew oy faw
| ¥F & fog wit o 9w & @

FO & AL, A% § AW T

F fowe fedt o s wreey #
g | T w9 favw ¥ goeTT Wi
TE STgEn § w @ § W @ fae
HURTT ®1 T WIT J4T LW IS
ifgr | 9@ s XA @l Wi
w0 & AT, qAH & AW W ¥w
fowz feft ¥ & a1 3wwr  faemw
g e goerc 39 & gfear o wix
o A #

77 @rar & fie &1 &iF owTe & T
T 93w § T wwa @ e ofew
i &t quar gvan f fedt aw @
o ME KT AT AT E I T W
gwim & aa # "IETC W AF AW
¥ Tl W IW AT T SW wT
fomr ®t AT AW
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w Wl & g ¥ @ faw e
Taga s g fe @oeTe m W) ey
L2 o

ot w¥ (&roie ) avrfa g,
ag ¥F wewd 1 T § fx gt foer
#1 uz fam ta sa ¥ w90 ¥ fao aA
1 wiAvgEaT 9f1 & | arerw § Ay
WEET w1 §F AT FAWTT T AT
wifgr 1wt qafy w9 qrreTar FTE
g A f & uggwm v § gt 0w
aig-wmar g arfen, @ fe o fe
Ll

wTH-F ag fEr gr s g
BIZ G F51 71 W HHAY ¥ wez Feramr
arx 1 o fx7 17 ofw 7 OF FEEr
7 areT FgA 71 i adT, wr aan
AFET T AMTT R 1 Y ATE T FRT
fe wa & 3 "z wm, A1 miEEw
Fwpfe "mmm U Arow FrREA R
aifew & A §, ag®l T—a"
F7AT wfge o7 3= & 7 owwr U own,
At grezr qran fr Cadl A dw am
et 2, zEEU m——d1 e
arfa | W F Ay we fe Tt aeat
w1 zrar Az et wgan gy fuamar
AT & 1A% ausr ' af wmane
w1 famrs F oo onfar 7

a7 & ¢ grIw ¥ wmn, A e
et amr fF ag grea WTE sA @
@ fegema £ A ar #, adife
agl 97 38 Aqq FAw gafaw @ g
I T | a1 T AT v, ot
AFVEIT WTEET, qMo TR WAWRT
Aifgmr, ot we faErdt gt WY
it qwara fag % guet 3@ o
fe=t Fras wwwA gwr 119 FETO
nEgg Wawey, vofeafa Tas, M
wreTa ¥ g5 =
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qir ¥ frafa g & f& anv
ey 71 e 97 gafaw ad  fAet
FAY @, A1 ®Y FmawmEEr ¥ o
HER-FEW F w1E A mw safae w1 b
T4 far go v fe 3| A ot €
Fac Az fet w Gt 0 & e
fe ag o grafaa w93 & fasm
Ay | W AT Al 97 ME
fedt T gam v ST fiamy
& mErm, @, Wi faemaTeeEs
wify vt qrFI e g oo gt
widT WY e AT wreTeT F A
g # 1 Agh & v w1 AT g@m
fom o @ ) ww faw oy fwm 2
s mfegt w1 amaT =2t a7 fisd
TR WAt w1 sgm fwar 9
qfs wrwel 7w faie w8 T &,
£q fA arrdY ¥ wiwk weA fag an
ar aw #

# ag famr =ma & fao sfr qwars
fag ®raaré Zarg 1 g At
A1 FER I A et fawre A e
F e femr wr Afrc s e afge
afx xg mwr § fr fr W o
W R, O ¢ @t
¥ 9 1% T F1 T €7 gATT £ |

AT X RIAT WY Erer #
W A=z
fasore w1y woft e famw
FEATAAT W |
oIgEt wm o 0
qUR Wi w0 g iF A
far wm
wryor I

femgn  argfa wfew  fieslt
gy ww w0

BHADRA 12, 1887 1SAKA)

Vehicles
(Amdt.) Bill
T WY qg  # & wry-man 5 ava
W F OWr samer @ TefAm feed
ConiB B B T

57 Wi % 'y & 5o wEiea ¥
frdza w&mt f&  ag g fam €
miETT T

ot ol wwwy (%3797 ¢
awryfa sEEm, "R aErenag e
A ATg wTAWMTA fagmw agr 97
am et gt o =fyaa A
g & f& gwh wed  Afam

3840

AWM e e fem d, wmE A

uerA ggavg  ATEMyA  fadaw
A1 ATETT w1 G MiAT wifed 9r )
™ AwmA Afaa & wifeww d40
Hoag Ao a7 fam o feedipardt
uifews Aaw geit | 34§ aAm
wifews 351 Hew ¥ gy #frere frea
gfr:

"It shall be the duty of the
Union to promote the gpread of the
Hindj language, to develop it so
that it may serve as & medium of
expression for all the elements of
the composite culture of India end
to secure its enrichment......"

A ageg, At g faw,
awr fam sz & avr weg fe 2,
T oagw AWTW @ | ¥ W EAe
g SEmE @A & A T
R

“Provided that it shall no{ be
an offence if the owner of the
vehicle so desires, to display the
registration mark in Hindi or Hindi
and eny other language enume-
rated in the Eighth Schedule of
the Constitution of India"”

ggor Ak wx¥iam § fm fom
M ®1 7% A v Ay e
foqr &, 3@ wM@AT FTONT AW WA
Fr-mfegt € F2 & sgm o v g,
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[+ "raweT $wez]

T TWAX I W, WY I AT |
72 A fey w7 Ay froew
dq® w1 wgy dfaum § omqm@
fear &, 99 ®1 Fwma  AafEw
w fmr 3, & sfaam # & ok
wreqt ¥ qfa w1 oweme @
wraeaw g |

w¥t fog™ a1 ag dmTmaT @ fw
Faw gl faer o fis fody & reza o,
* T 97 ¥R TE AT GWT &
YT AW w AEE o aw g At 2
ot ara aT war €1 9 e ow Iw v
w7 wam frgr mr @ AET #
e qr M oW ¥ o=wE #,
foq wrr #1 fe wrmAT W R,
Al wx ¥ fawg @ fe, aga &
grvad w1 fawg & 1 wErEm, &
oY & T gAY A F fAEA wEm fE
ot wror dfqwe #oaga #1 K90
&1 Fawy gft & famr g= goww A
afreTe W

WMo Hio oft wR (1Y) : FAMTT
wgrRaT, ag W1 faw  &mar mm g,
TN K muds w0 NEAT B
gwr g fF gawr gfa aga e @
wrefY, g o w1 aga wAw w7 faaw
T | AR OE AT are et o
T aga o @ Afe W ogEwr awi
TEATAT SEAT E | 1940 %1 ATA
& & Aot w1 @ oA
R ¥ R wwrEz ¥ ¥ aw
oF AT ATdY dIr ogwr W@ o
7 WO TRAEET ¥ FTH wAT 97 0
§ ool wlt #
qr
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¥ 97 IRA T (5 wmg A owd
o s § fred g, oo s
TR ot frwm g 3w
a7 @ A7 aga wvad g fro#
uF fazvit W % Tl faw
91 1 3R Ay A B s fam i@
s I g1 7f @ s ¥ e A
Afer 37 & ars & adwr & F g o
sRAt & awa qur AeT S
formret e F7 ar

TEiOT Fa 1A BT E fEagdr &7
fagren s a1 A fawAr wmo AT ys
sfawa = o gasft At § F ad
&7 2 frdadr w1 7 frerr oo ar
TH 1 A0 TET WX | §H WWHT
wmar A gre fawmrn @ fow g &
fredr s TmHl ¥ sy Tar 3
ot et & fow %0 adt gur @
st e gu e ww wewm iAo
2 SRy ¥ At gEd gud ary
W sgEeqT #T  vE f, IEE0 EW
FOW AT ARS A1 WA &
wafy A AT Ywr ¥ afed saw
r ut A% fgl A o g
At wH ¥ a1 ¥W
fet 71 f&ft & Fur Fm A
Iy B gwA) g wgd ¥ g oEw
w1 fet & ferat , wevd) # Forwpy, afiger
¥ ferat, felt oY fodt & e fora,
9% qT9 AT WL 4Ty AEA § AW
gt sgawa f fw @ owifage
'5'!‘23 wwEr 3 W @ wer
T Ty A §, TR ot felt
1o

fey %1 Treg wrar 7 fern man 2
fedt W1 wrfwforws dmew w fem
T @ | SRR a1 srger
st g, Wwwawd gr FiIWE
forer e w1 | Y wTE T fag
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1 75 fa7 ®1 9gi 97 AOHECCF T2
"aTA gt wrAa e %7 fzar § o
HTq £ AZH A% F1 7 41 el % fam
Zi oY A ) fewt g Amar w
am agr wgx & fe qad 7 fomt
qAFr w AT qE O TEE SrEAr
FMT | OF W1 99 A& awar § )
ZW W FrTa AT qaer @S
WA, 59T E@NA AT TF W 61 A
T AR 2 awaw fE 7w ol
WTT § &TH N AEY 7 3§ uudA
o7 W WA AR AA F T AEE
¥ A% *1 gH GIEAT grm 1 oFare
g9 7 ¥R GFAT ¥ wor fzEen ®
faera  faan &1 gwre fawm &% )
AT |

7 meE & g ¥ g fam W
ARGA ®AT F |

afcega wat (st oo agy)
FuTAA) wErzar, A fadow % zra @
owT ISTAT AT ¥, TWL wmaw i
¥ faaedt vEm fw swE AW
ar & 3w foww ®% wmifs &
r 3y aw ¥t R 19 Aifaw
sox ot 327 feir oy & wmar gt
{1 WAt gror G4t ¢ fe ga fadas
¥ g g7 ok e w1 v agt g A
w7 WENTAE 17 97 faarr w7}
& 1 AT AT A A ea rrAnh
fafe ki gf, fedh #gl, o™
famr Hwva & faw v o 2
ATl fafe g m wqar wadh
LR AL G SRR T
grre mfedi & 3w gw fwsww
W wTr AE e & ouw
q9AT WAT IX § IAWT ATE9q W
?LXAEI AT T ATd ¥Aw
v ¥ g g1, oag am ol
#. 1 ATeTd wrrafas swaeqy, gwmafay
1114 (Ai) LSD—I0,
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AT A R | MM F AW BN
aq At w3 1 @y Wi omg T

? 1 wnmafas marq ar, smafas
sy w7, gfam qv. agfas qr
# ewfeww T 1 @9 e
Wfow  fe afe ga fadaw, ¥
a famr wm o faadly  gwrdr
wIgrd § Wy sawr o7 fafro
HY ¥ AT W7 7R ARO 6 R 9T
fomm e w2 T A1 ag wem afezer
ot @M g AT Az sl vif
afew ox sAFE AwT wAAT qEM |
o g Wt & zg fafeg & gx
wg femar axm oo gw aga ¥ fe
AT HET g, #mTd meIand
FHIT i FAATST AW 97 gqar
¥ ®  FH®] A% 9 | AT
rmaredr 7 fawt gt qw afezer wiae
Afe= 93w ¥ goar w8y wivw @
wqar Aaw wdw i A oft o \da

FTT A% aizd 7 %7 § e Iy
arwmar R & fee ag el W
aaga w7 g § 1 3 aepean
wTET &, ax 3 8, Ffew fafe a) 3aey
oY AT @ &, wafAm wrf we
wfies 7 gl

oft o Ew F M Een o N
firety 3 ¥t @ e e i o)

oft erw agrye : ofe o AN OE
HrErmé & 97 ¥ mar Ay amg
eI E TR DI S
aaw #ifam fe ey vt & mig
amq nw g i 6 0k

oft gen wx wwwm A AT
w7 AT

ot T ayge @ wmr oW
w1 gvA FEAT AR AT K wm &
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[# 77 ]
faaeft wemr f& gmw fadgw @
q1q, a0 feAr smaeqr ®1 owig
% arwmax FwEgm

Shri Warlor (Trichur): These figur-
es are not English; they are Arabic.
Why are we fighting about English
now?

Shri Raj Bahadur: This was the in-
formation of the hon. Member, They
are international form of Indian
numerel.

Shri Banga; Whatever ls sensible
does not make any sense to them.
it O WP : 7 A wS ot sqaedy
F7 1 § wrev mfegi & ey F ag
% A4AY TEIT H, gAY a0 &,
FT R W IR AT & A A w
g i ta & agt § Avaw & o ¥ fet
WHIT F1 WA A | OF A qAA
i gl far w1 ar A a  oiv g9
a7 faramt | Ten , AR EEMT A A 0

wigq wex AT A7 WET F|
T ORH AT A oEW AT A & A
ot ot gfas T o S & wifs
v gfaw ffew o w2aw @ ofw
mere ¥ wEr §, W ®1€ amEr
TEAGE ¥ AT W W A A R oAl
% fom, a7 weem gwT g1 smom,
qiwa g smom fF aw 9§ A%
e dae gEamrdl fafe & foam &)
i & sw qgw & faadt wwm
fr geat mgAAr w1 AN 1wt aw
MU FAFE® grew § g 9w
AT AT AR FT R R TR
;i ¢ fF awmi 7 i oTw o
qiqt 4, azr aoff v A w1 Fw
ux &7 fomr | e ¥ e T
faedw & w71 wE * feam o A
wvar g afx gw o1 W & GE e
ara 1 e, & faet wrn AT s
av @i TEA ATH W AT A A A

FU AT gE A q A1 FfEi g u
a g8 # fadt swwre 1 wmgfaur gt
ara 7z & f o s & i afewdt wra-
Wit el & gt wif ¥ ag vw F
EATE WY WA | §H W w1 w9,
dar & ot Dfera & wer s o -
uR T a8 femm mar § fr fet s
w1 fasfoa fear s o fwfam w3
¥ I7Ia 99 ¥F avg aAraT w@ng fw
ag BT NFT W mww g A% W%
Tq arg f1 o% fF gmmy w @ W
F g% 1ofe dfamN AT A wE
wag A fF @1 TF Agt @ et )
fFramam AT ETA® ¢ |
forret o =t 7 @ Ol T
F1 A AFT FH AAATE | AT A
OTRTHA W ¥ e # fry o f
Ft gt T Afs g oot G
g Aifa & mw aw A ey w6 wwn
g frmedy g S@mm ® T
gr 1 aft W 3§ F1 e & A v
ArgEAIa ¥ aga ¥ gofomm @i
FEIER A #ARA v Aw
& oYt A w faeft & 9% =var sEar
!I

& dF wEETm oAweEdl a9
7 ey wmw fad v o
o o fgeiromd &0 o
Arwte waf & o gat N fifer 2
AT T A€ grwaT ¥ g W § g
oo frere T | wT weT g6 fE
fehr #7 famrom a1 ww & ww fg=l @
g1 afew et &Y femmmm o
gt Wrer & ¥ € wravawar w91
wr FF 2 m R oE oam &
ot aredie 7 agd @ET &0 § eu
T TR | IW K HA F7 oaga A
sawar gk A wmgm g e e W
g9 9B woq  AmtAw  gfeEsie &
wt wrAfas WA ¥ 57 % feaa

i1
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FuT ) wid, Amvgr A v ozm
gy W #1 g WA SR AT
e wit fam fet wE
fae feeft wave &, (e feeft oz
& o7 fam  feslt oo que) &, wifE
afs g7 A 9oy £ Fe=T F T AT A ey
T w e ¥ g e gy
®T #HA, G TGT F FT AMA AW
agd  Fragw o afae w7
qTEAT |

A qTE A o fE geae
% Fy fafeedi &1 =@ FwrOTTE
o # AW 2T AW T wEEAE T
s ) ®T owemT R fwdew
¥ g wEEwAT | IRA AT AETA-
T TW §, ARTITONE SARIT 2 TA FY
T 1 T Faa & fergi & fis ferat
v wEet ) & W O RO W T
wA g A & oAver § Ry
am od # frl fexat w1 mwm Ay
w4 w1 § o a2t e g s
1 ¢ 1 Afew afs Fam =t & A
o vt kA o7 o Wi
wzE FEAT FTE A TEA W
afrw deR g wm@T

st wy . wewfeT s o

When women say no they mean yes.

st T wge ;e W wwa
ot s erqe dafes Yoy & ahere
AT § | deafaeT 3 09 da ¥ g
S w30 &Y, Ia w1 a1 & wg Y wwrw
e oF dfes it fraf o @
o i ddrsgang

‘e awhgtow w

fgmt 1"
o gy TN it andr g
ot gy we me ogE g oW
weer fiar % areET agt §I A
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amt ®1 g7 oy 1 Afew o fvmw
fear argaT £ e gm e H 8 daw
wefrs amem § fw w1 oWk
Fawmar AfY  arAr wfed o geferd
% ot qwur fag & farelt wetm s
WY &7 ¥e oF Wifers e § oiegw
I ¥ IEF 99T g 9T gw fear
oY | OF ¥ @ ¥ agt ot fe
Ay g e AT NW §fE g
AT @z TwAmrd  F g At et ey
w1 wgfrar T grfr )

ot gen w wowrw : T fre
forr oredd o iy & AT e
gt § I wrE W g ko

off T wgTy  TW R ST ag §
fe wa aF ®F7 W SR § g
wgu e fraw Eagew et ¥
fir gm waeht wwdl ¥ Y fod WK
waelt wwi ¥ ff fad ) W gw 9w
R srawd A e WA
WA A dsEw 1, %% TRl
Agg fear §, fadawt qF W
Jo w3, fe IEA wo Fam
T iR AR F e fe v
ot fer o asd § 1 vwe A &
oows fr i ¥
16.44 hrs.
[Mr. Depury-Seeaken in the Chairl

ot wy cowew wAw H o dw )
o &

o t g : #fww we wdw
¥ v wwaw migar wh
ae i omta T § W
oy wRw ¥ faew et wred de
2w & g At §, Ifw X omft
&, @ ¥ et &, mwrw ¥ ot § ot
w XF FAEwmAf O o
sfEm v baa e ww
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qefez § @3 F97 AN 1w-
fax & fraqw  wem fF gz wfem
s g dadwgmwm ¥ aw
w1 g9 ®L |Fd 4% &% Fg A
o g gy o

ol & are & fet fae s
§ fs wdie @geq ag 7 Aws fF Tl
I A AETCAE § | ag ot T
7f Wifs Kard aorfega faw
AT W ad fadas wA F aan
o agEra sgn o %
ggioeas g dag Zfegadiow
wiglz o T & fa=re wwe
™ g 1 WX 39 s § se At
&< § aa WY 1§ afomm free e
T ¢ A maa femn, gEE
I W AT % Wrar &1 AifEes g
B9 A & omam WY 9w A g9
T Frrer wraT 3| g @ wTe K| AN
W wroifraa T wraRt | @i
wWEram T waafsgnwE
farst Y SR AT b e o w7 ot
% adur afdfeafa & ot wmar &7
Brg grEa g, M S AT §, @ 99
w1 @A gFm W 3§ ¥ wew
wor fadts sTERT

gafed & afew & ww sy
aft Wz s g T wEwdAr
wFz ¥ g fadaw Y ewe
Lac L il

oft e fey - w1 & 77 wen v
& agt ¢ ©& awa wrew g w1fgd
T FIIH A& A et ey ary
aff A wfaR

Mr. Deputy-Speaker: Quorum Bell
is being rung, Now there is quorum,
the hon, Member may continue
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sft qmam ey . ITEE wRET,
AR weam ag ¢ fr & mradm e
AT ¥ ot W fay gaw § 3% v
7 faegm memd g gHfan f* o g
OO HTT AT TF AT AT TIH AL
47 #F, 0% AIAA] € FTH 4 qO7F
ATA A% AEC FI W AT gW AgAA H
AT, HOOGITH ST HT, AT gL
¥ A FRY AL | YR AT OF  qTHA
|1 a9 & W1 OF §2 F g A7 77 a4
«r, 3fFT v ax awTE el § g A
g% 1 ut fatr agr g § fx & maie
#1 fafgaar #, sa9r(r &, madie
qfasta # WY sqTeT HEAWT § 1 48
9 kT ¥ 97 fF ag g7 w9 w1
A1 a9 FTA | 4T FE §F aTT
uTo AT awar ¢ f el qw F o
N7 & T7 wgAT IETA 917 frdw
w7 foaar g1 1 gfre 7@ s w0
7 1 g 1 79 o @ S
4 qg A T frr it fEmwr @
fomar faor f& gt 9dst @ a&
w1 aar &A@y | we A a8 Ty w@
fr dft7 dva€ § w17 17 & wrer g
g w7 foam 1 7O www H g am
aft st e wrdg fafreet age
ot 7w g ) Afew dw 3@ o
S AR Fdrog A g

gt 1 g naw a7 g
AR WL, TWOCRT &

s Al e am g Ra 7 ¢
MA@ A i @ wean e §
frasagmgm g 37 & far o
w1 wafew 2% 2 | g7 wrE oA A
Al & | A FHA FA AT @ F AY
WL T A Er A ¥W ¥ wW gael
arsw 1 g wifen fw F1 A 1, 2,
3, 4, 595 a% | afAgE T ST og awaT



3851 Motor
T B @ a9 g gAfEg e w
EATHz FF 27 T, fE w9 #Y g
37 yq4= ¥ wrt fog s@e w1 2 W@
of ¥ surar wrEdl wwwa AE § 0
gafad o &7 A & gw fw
wq e Qﬁotﬁ{omm*
fadr frrem &1 38 &1 42 150 To H
faer gur a1 o fs 39 & 7™
TTEATE 1 20%0 ¥ | TAfY qy ¥ dwwHT
& B W )

& ow o # am sgar Smgar
g it ag 77 § f& sore wrerw S
f1 AR ag wreraa 2 € R @ we

Tqqt ¥ arq far=raTy w7 g | G
a1 ¥% ¥ qEt At w @ ag T
#1 Ja ¥ urar & gafaw Furers wgw,
¥@ g and @ fir fam fam & fag
w7 foga 7 wd, sreT Aw AT
fog w1 foge 7 wra, gt A agw
&1 fge a wrr fow famr & oo aat
& a0 el st Wy @ oAy
far w13 a1 39 Y T AH 7 AR
80 Wt # wmary 87 faw ¥ Ay
¥ g I ofter vy ¥ A& A w
aifa #1 wrafa @ woan & 97 a9
fr Fa¥ @l w1 & 7 Afew I
IaH At T8 FA=TE & A
7 & e o &b Gl §1 A
wyze =y & ol areey oF AT

BHADRA 12, 1887 (SAKA)

Vehicles
(Amdt.) Bill
fart w0 g 1 g ww Aw §F fely
e 7% Fow #1 a7 & s fmd om
29 ¥ wET F qoAT W ¥ TR S
T Tt g IW w2y aur £ oy 7o
I AT A Ay & TR GwT oww
wfam 1 Jewww Al feaT @ 7 oW
W 4% ®TA Fiedrego & famw
E 7 Ew A wTawr Y 2% f,
7w oue & faoedt @ & oy fant
T W A s w1 e ger i) oy A
7H ofrem &1 & &\ qowEw qw A
wry ¥ fghdt & 1 gt @t e e
I'I'l!Tt:--

“afeq war arg 7 mier ffaes
feama @: squ & e ") oy g
%4 & fs Zw w1 w1 FAwTE W AT
AT TAAT ATHTI WY g drefrardy
am ¢ fs ox oF 92 ¥ mfew i awdr
g dfFa 3% ft wrg zw R E 1 wifeT
w oald ¥ oor 92 gew W &g
q1 ¥ T owwt afaw & fer omg
a1 7% g9 § €At gug % aq o
a1 & w90 ¥ &9 fawary s f
g wafar & oo dwne fndow
w1 qifen & faw dw ww g
Mr. Deputy-Speaker: Does he want
me to put it to the vote of the Houge?
Shri Yashpal Singh: Yes, Sir.

Mr, Deputy-Speaker: What about
the amendment of Shri Vishwa Nath

Pandey?

Shrj Vishwa Natp Pandey: I with-
draw ‘my amendment.

3Rs2

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Motor Vehicles Act, 1938, be
taken into consideration.™

The Lok Sabha divided,
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Bill
Division No. 14] AYES [17 hrs.
Asey, Dr. M.5. Kakkar, Shri Gauri Shanker Singh, Shri Y.D.
Bude, Shri Kspur Singh, Shri Siohasen Singh, Shri
Kachhavaiys, Shrl Hukam Chasd Shast ri, Shei Praken Vir Yuibpal Siagh, Shri
NOES
Akkamma Devi, Shrimati Iyotishi, Shei I.P. Prabhaksr, Shri Naval
Aldve, Shri A.S. Kindar Lal, Shri Ral, Shrimati Sahodra Baj
Azad, Shri Bhagwat Jha Koujalgl, Shri H.V. Raj Bahadur, Shry
Bahunath Singh, Shri Krnshnemachari, Shei T.T. Rajaram, Shri
Basappa, Shri Kureel, Shri B.N. Rane, Shri
Bhagavatl, Shri Lakshapikinthamma, Shrimati Sumaota, Shri 5.C.
Brajeshwar, Shri Lalit Sen, Shri Sen, Shri P.G.
Chandrabhan Singh, Shri Mabsichami, Shri Shree Narayan Das, Shri
Chandrasekhar, Shrimati Mabsotra, Shri Braj B ibari Siddananjeppa, Shri
Dy, Shri BK. Mukane, Shri Snatak, Shn Mardeo
Dwasw, Shri C. ‘Niranjan Lal, Shri Sumat Prasad, Shri
Deshmukh, Shei B.D. Pandey, Shri Vishwa Nath Tywp, Shri
Diighe, Shri Patil, Shri D.S. Vaishys, Shri M.B.
Heda, Shri Patil, Shri V.T. Verma., Shri Balgorind
Iqbal Singh, Shri Pattsbhi Raman, Shei C.R.
Mr. Deputy-Speaker: The result of 3 RET Wy aret T fore Tﬁ‘? B aeA
the Division is: Ayes 9; Noes 44.
wroew fear 3w g ®t g § w7
The motion was negatived. % witere fear Wi 3w ww 1 wrafem

17.01 brs.

CONSTITUTION (AMENDMENT)

BILL,
(Amendment of Articles 1, 2, 3, 4 etc.)

ot gerdie wret  (faoele) -
Imere wEET, ‘% wrm & Sfaee
¥ W WA T ATy woy e
(dmmwa) fardgs 1965 w1 weA
L2

wa fmias %1 afeqq s@ a7
& ta %1 (=347 9T & THW FTT
STAVI® HAWAT § | WTOR AOETT A
wAEEr & TEY, AT sorer qrEd
A, o v wrETEA W 2w o fed
4, friewe, 39 smm wafs S
ug %y a1 fE wa g ¥ @ oew 2w
# wraETT W w1 Al 36 uw
anq 38 ¥ FA T 7% fig g 9w
st ¥ a1 42 Afer g1 Foidr =1 @

gerfeorm guT Wi 0% W T 9

w74 & fau oA wORTT A A AT
frrrer o 1w g fF a1t 3w %t at=
wrat # forwr w7 frar g o o=
¥t dem of et § 37 & §9 wfwwre
awr frir and | Formr e IR wfEwre
g € ary o o gw e faola

ITvaw wEm : 9fF ww 9
T a% & gafan wmAm gew Wl
AT AT HTET AT T
17014 hrs. _
BUSINESS ADVISORY COMMITTEE
THIRTY-NINTH REPORT

Shri Rame (Buldana): I beg to pre-
sent the Thirty-ninth Report of the
Business Advisory Committee.

17.02 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clock on Monday, Sep-
tember 6, 1965/Bhadra 15, 1887 (Saka).
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